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LOK SABHA DEBATES

LOK SABHA

Wednesday, May  19, 1976/Vaisakha  29, 
1898 (Safca).

[Placed in Library. 
LT-10872/76].
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See No.

The Lok Sabha m et at Eleiien of the 
Clock

[M r . S p e a k e r  in the Chair]

PAPER LAID ON THE TABLE

Tr a c t o r s  (D i s t r i b u t i o n  a n d  S a l e ) Ce n - 
TPAL (2 n d  A m e n d m e n t ) O r d e r , 1976 
AND R e v i e w s  a n d  A n n u a l  R e p o r t s  o f  
Bh a r a t  H e a v y  P l a t e  a n d  V e s s e l s  L t d .,

Vx s a k h a pa t n a m  a n d  B h a r a t  P u m p s  a n d  
CoMPHEssoKs L t d ., N a i n i  A l l a h a b a d , 

f o r  1974-75
THE MINISTER' OF STATE IN 

THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): I beg to lay on the
Table—

(1) A copy of the Tractors (Distribu-
tion and Sale) Control (Second Amend-
ment) Order, 1976 (Hindi and English 
versions) published in Notificaiion No. 
S.O. 318(E) in Gazette of India dated 
the 27th April, 1976, ui_der sub-section 
(6) of section 3 of the Essential Com-
modities Act, 1955. [Placed in Library. 
See No. LT-10871/76].

(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956: —

(i) (a) Review by the Government 
on the working of the Bharat 
Heavy Plate and Vessels I-i- 
mited, Visakhapatnam, for the 
year 1974-75.

(b) Annual Report of the Bharat 
Heavy Plate and Vessels Limi-
ted, Visakhapatnam, for the 
year 1974-75 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon.

888 LS—1.

(ii) (a) Review  by ;the Govern-
. ment on the working of the 

Bharat Pumps and Compres-
sors Limited, Naini, Allahabad, 
for the year 1974-75.

(b) Annual Report of the Bharat 
Pumps and Compressors Limi-
ted, Naini, Allahabad, for the 
year 1974-75 along with the 
Audited Accounts and the com-
m ents of the Comptroller and 

Auditor General thereon. 
[Placed in Library. See No. 
LT-10873/76].

A l l  In d i a  S e r v i c e s  (P r o v i d e n t  F u n d ) 
A m e n d m e n t  RXi l e s , 1976

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA;:
I beg to lay on the Table a copy each 
of the following Notifications (Hindi 
and English versions) under sub-section
(2) of section 3 of the A31 India Servi-
ces Act, 1951: —

(1) The All India Services (Provi-
dent Fund) Amendment RXiles, 1976, 
published in Notification No. G.S.R. 630 
in Gazette of India dated the 8th May 
1976.

(2) The All India Services (Provident 
Fund) Second Amendment Rules, 1976, 
published in Notification No. G.S.R. 
631 in Gazette of India dated the 8th 
May, 1976. [Placed in Library. See 
No. LT-10874/76].
N o t i f i c a t i o n  u n d e r  N a v y  A c t , 1957

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK): I beg to lay on the Table
a copy each of the following Notifica-
tions (Hindi and English versions)
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[Shri J. B. Patnaik]
under section 185 of the Navy Act, 
1957: —

(1) The Navy Leave (Second Am-
endment) Regulations, 1976, pubUshed 
in  Notification No. S.R.O: 108 in Ga-
zette of India dated the 1st May, 1976.

(2) The Navy (Pension) Second Am-
endment Regulations, 1976. published 
in Notification No. S.R.O. 108 in Ga-
zette of India dated the 8th May, 1976.

(3) The N avy (Pension) Third A m -
endment Regulations, 1976, published 
in Notification No. S.R.O. 109 in Gazette 
of India dated the 8th May, 1976.

(4) The Navy (Pension) Fourth Am-
endment Regulation, 1976, published m 
Notification No. S.R.O. 114 in Gazette 
of India dated the 8th May, 1976. 
[Placed in Library. See  No. LT- 
10875/76].

A n n u a l  R e p o r t  o f  D.V.C. f o r  1972-73 
w i t h  A u d i t  R e p o r t  a n d  S t a t e m e n t  f o r  

d e l a y

3 ^ f  ^ (!T>o

Tsw q-T i  :

( 1) ?rfsrr^'JT,

1948  SfTTT 45 ^'T-S7Rr (' 5)
^ w r ^
1972-73  ^  JrrcT#??i-

?TT3f t  srRr

q-T 'RtSIT I

( 2 )  ?riTT

^ '^r crsp asrr

[Placed in Library. See No. LT-10876/ 
76], -

N o t i f i c a t i o n s  u n d e r  E x p o r t  (Q u a l i t y  
Co n t r o l  a n d  In s p e c t i o n ) A c t , 196S

THE DEPUTY MINISTER' IN THE 
MINISTRY OF COMMERCE (SHRJ

VISHWANATH PRATAP SINGH): I
beg to lay on the Table a copy earh
of the following Notifications (Hindi J
and English versions) under sub-section ~
(3) of section 17 of the Export (Quality 
Control and Inspection) Act, 1963:—

(i) The Export of Footwear (Ins-
pection) Amendment Rules, 
1976, published in Notification 
No. S.O. 1536 in Gazette of 

India dated the 1st May, 1976.

(ii) The Export of De-oiled Rice
Bran (Inspection) Second Am. 
endment Rules, 1976, publish-
ed in Notification No. S.O '
1537, in Gazette of India dated 

the 1st May, 1976.
(iii) The Export of Gum Karaya

(Inspection) Amendment Rules 
1976, published in Notification 
No. S.O. 1538 in Gazette of i
India dated the 1st May, 1976. 
[Placed in Library. See  No, 
LT-10877/76].

11.03 hrs.

MASSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Sir, 1

have to report the following messages 
received from the Secretary-General of 
Rajya Sabha:—

(i) ‘I am directed to inform the 
Lok Sabha that the R'ajya 
Sabha, at its sitting held on 
Tuesday, the 18th May, 1976, 
adopted the foUowing motion 
in regard to the presentation 
of the Report of the Joint 
Committee! of the Houses on 
the Central and Other Socie-
ties (Regulation) Bill, 1974: —

“That the time appointed for the 
presentation of the Report of 
the Joint Committee of the 
Houses On the Central and 
Other Societies (Regulation) 
Bill, 1974, be further exten-
ded upto the last day of the 
Ninety-seventh Session of 

the Rajya Sabha.” ’
(ii) “In accordance with the provi-

sions of sub-rule (6) of rule 
186 of the Rules of Procedure
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if

and Conduct of Business in 
the Rajya Sabha, I am direc-
ted to return herewith the Ap-
propriation (No. 4) Bill, 1976, 
which was passed by the Lok 
Sabha at its sitting held on the 
11th May, 1976, and transmit-
ted to the Kajya Sabha for its 
recommendations and to state 
that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said 
Bill.”

COMMITTEE ON GOVERNMENT 
ASSURANCES

S i x t e e n t h  R e po r t

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar): I beg to present the
Sixteenth Report of the Committee on 
Government Assurances.

11.04 hrs

WORKMEN’S COMPENSATION (AM-
ENDMENT) BILL—Contd.

MR. SPEAKER': The House will
now take up further consideration of 
the following motion moved by Shri 
Raghunatha Reddy on the 18th May, 
1976, namely: —

“That the Bill further to amend 
the Workmen’s Compensation Act, 

: 1923, as passed by Rajya Sabha, be
taken into consideration.”

! The time allotted for this Bill is two 
hours; time alredy taken is thirty 

I  minutes, the balance is one hour and 
thirty minutes.

m Hit

^  ^ 5 ^  fV ̂ sfT
?f?T>sr̂  M W k  I  ?fh:

^  |  i
?T5# I , mwNvTT 

?r|lr | —
4' f  ̂  ^ I  I

^  t  ^ I  f̂ fTTT i f #  #
sftfT ^T-TT I TITfT%

|  ^ ^  |  i
^ f  ^ % ?TT«T

5TT ^  Jr
irnTifVq' i f #  sft ^ f ^ i  st t

f  ? n f ?t 'r ^

?n^??Twr I  I 5T? 5 

^ 2̂TRT fiT T #
I  ?ftT tTTO'tfj I ,  ^R-

T̂Rft I <T srrfcRT fiT^aT
I  I 1974  Jr ^  «TT I

«TT ffT

^  50

^  I wi" ^  f  ^ iTifrfe 

|?rr f3r?T>; 5 o

«r? I !7  ̂ t tT^Rfe- ^

I  I
ir srftcTff f t  I ^  ^

^ W r  ^  ?TRr ?r?rrj-fT 

^  # ’3f f^irr w  i
5 % ^ifKT 5fTTT

% spRq- ^ i'̂ 'T ^  rTraT

-̂ET ?T̂ T?r 5TR ŜTITT I

;jg-% ^  I lf  ?r?ft!Ĵ T if ft  TT 

?rmT 1 1  i r n ^ ^  ^
Jr ^  I fsp  f ? r i T ^ 1 9 7 5

% %iiT I t  T
 ̂ 19 7 5 ^ f f
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[■sfr

qr ?TJT?r  if q̂r  | i 

1974 Jr   ̂ ^

sTT

?rre  f̂r̂»T 335 ^ Tf'̂

w  q-T 5ft% ?r̂ 3̂r?:, 1975 Jf

316 ̂  Tf  I  ^r f̂rf g-T |

335 îTj- ?rra f̂rN'T  |?tt 

p3TT ̂rfir̂lf 5 q̂-q 

 ̂ ta'̂T f>T'̂=rT «rr  t

t ft̂  ̂ %%;T

?rra f̂r̂'T 

501 T̂5rr irr ?rrsr̂ 

3fr% % ‘̂̂3’ ft ̂  ft eft

 ̂ fiT̂rnT I JTf 

I ?  ?TT3[ift ̂   TfT

t, ̂ f̂t fr?? 'R I, ̂{ft  if I, %€t 

 ̂ |̂T ?rm I, ?rr3r

Tfta-  I ̂PT 3FT̂ f 1̂ m  iT?rr %3tt 

Fira-=rr | irffrq-

rf L=i I ̂>-d  ̂ ̂5fl% ̂  ̂

tptt   ̂  ̂ nr ^

ftr ftd̂ I  ?̂r̂t

iT̂ rrf̂  fTT?=RTT I I tttt r?rt?̂ ̂r̂ 

I 5T̂  TTPT̂T ?rnT>; ?mT% «rr 

srmft  cT 'Tf̂ ̂ ft  ¥̂ftsr̂ ̂ r̂r 

=̂fftT  I  ??TT̂ ̂  Fwt  ?r?

f̂ft Fq̂ HTTq-  ̂ n̂r 

r̂Ffcr ̂3T̂  q-TO RtF̂jt f t̂?r 

ĴIT ?TT ?tT'T F5T?T ?T>ff % ̂ TT JTf if ̂

ftar «rr ?rnT  ff | cfr

Jjq-if̂r Fir̂  ̂̂r%T |

?ftiT?r,  Jf srifiT fjTF̂ ĴT

T̂ ̂ T ?TKT I F  ̂CT̂JT qT  ^

^ âwrf̂ fotr̂ omfo 

I if T?frsr?T it̂rr =?rff !t,

 ̂ F̂ tr̂ff  F̂r̂ir  ?rk t ̂ 

% +T?Tf?rq' Tf ̂  Is ̂  F?r̂ x̂ F̂qr 

5ftr wf WR JT̂tsft grrr irFT̂iT ir#t 

3ft % qTH nT-  Jnrr 1

f q-̂'t  t q-f F̂f  T̂TT =̂aT

f F̂ ?TfT FirFiT?̂ qi:  q̂-

f̂t  I '̂t

IT JTf FrFfr?̂ q-f?r ̂ srrijt ̂"t ?ifTr Tft 1 

ff ?TtT3T5r f Fp f q- qft fT?rr ̂ rFfT

«TT I qf%  FitF̂ jt % ?rrs? ̂r ̂

F t̂  Fq-F̂ êr ̂ f̂nr

f̂T?: JTITT I Fq̂ rr̂  FifF̂ T̂!: 

11 t̂ '̂tTrF̂cfr r*TFT?2:-?:?ft7:q;̂ T̂ 

FirFiT??-?: ̂   "̂r, t  ?tjtjt ̂t

r̂er  Tft | qJT??

sTJT̂r 5r̂rq-T̂r̂rr«tt i ?r?̂1 

tq̂ T̂ j qf% % ̂rq?t  r̂q-r |, f ̂rF̂î 

qn- €f̂ 2: FfrFjir??-?: f-RT ̂ tF̂t 

5ftT fjftF̂fr ?̂r Fq-̂R qft Fq-Fit̂rft 

?tT"?: q̂?t  T̂f |, f?rF?rq

?rr«r n  Fq-F?r̂H:̂ wt ft̂r =qrF̂

3ft fotrg-oq-rfc ?ft-?:  qr3%ff5PT

'̂t ?q-#̂  ^ I ?rrq- zrf t#' F̂ ir̂

jTFT   ̂  qr% ̂ ^

jf̂r̂q-  ̂=w îr I ?ftT  Fsr̂T qft

"̂t g'JTfT̂  ̂?r*ft  T̂fTq'  I

T̂(̂ >T̂ FfT̂  ̂«rT5fr̂;TT̂«ft%%̂ 

gr;|  T̂ff  ^̂ftiĵT Fq̂qr |, t jt| 

HTTSffTT f F̂  ̂€!!frsr?T F̂qr nqr | 

st̂ ̂ft F̂ r ̂ qr | ?ftT 

Jf ̂   ?r=5® 'rFTq̂fT Fqjtr  11

5rq̂?Tf"t| I sfiq-%  ?t

q̂  ̂F^  ̂sft,  ^ #f

q?T f̂ r̂r | ?ftT  % F̂rq t ifst 

r̂ ̂~t =ETTf̂ i I qf

?T5̂sT Fw I irrq' %  ^ 500

% ? sr 1000 qn:tII ?ftT fsr̂rqjt

fTf̂r 14,000 ̂q'?i‘ qn:̂'grJT Fir̂rcTT sit 

qjT42,ooo 5Tir qr?: t;||,  ^

JfJTi-fSTftqrf̂ rl I JrTr̂'ttT̂gro

W I ̂ ̂  I  T̂?s ®Tq;

Fjr TfT I  ?frt
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%f̂ JT 500

% r̂fsRT ^  ^qr ^rr f
^  »T5r I ,  w  ^qr

ft’TT I

3fr ftcft t ,  ^  Jr m r  ^
^-TT 1 ir r J T ? ff  ^

%  5rr^^#t^
^  I  ^  5fr r̂?r ?TT?rT ?^'jf 

^ sft, ^'•1 
jrrf I I  ^  f35%?r

I  ?rfjT^ r̂ ^ iT  
I; ftriT W K  ^ 1 3;ftT ^
^  3rr^ I  1 '̂ r?̂

%?f|- ^ ^  rfta'

^Tfir^cTr I sTrq- Jf ^

? ?f>T f̂ rJT "̂i
’Tr̂ r T̂!T I ^ %q;?rn- '̂r 
>^3: it' H5f/STT ^T-TT 'T?qr %  5FT7:
«r(^^ ^FJT 'TT 5rr^ qr ^ “̂2^  T̂fr̂ r

I f  ^r^r |,rr> ^?r *?>
7 : ^r^rr 

f?irr ^ri3[ 1 w

sfi^rts % ?r?erit' r ^ % .fr  ^̂ T'T

if «ft ?rr̂ ?Tr̂ ur |
vfT̂ r̂  '̂f ^  f?r̂ <fc
«rf5T̂  5fT?:crr |?rr srrq 1 mx 

ttq % 1 2 a'̂ fr ^rq- ^ 1% 
r̂rdT I  fii%’7i, r̂fg-

t̂3f 1 2  frr 1 piT7J q-T qx STi f̂ 
I, a’’̂  w-T ?T|f PT^^fr I
1 2 ^  f( =5f.f̂ (T q-r ?rt^

^0  q-^r t ^ rT f^ r

?rt<#r 3Ti- % TT̂
?rk ^ w : x  it̂ t |

?ftT îX VfcVq'f I ,  '̂T 3KT̂ #5T-T ffT?r
f̂ ?T'Tr =H'rf̂ iT I (oiT^Err^) jr -m  •̂ 
>T̂  f̂ TTi-'? ^V tf^??.-!- tT=f,- 

î̂ T ^cf> sfi- iTiT ^.r % ^
?> vfq T r̂ fir I

q-T q-f qr̂ T W f'iTff 
Ir q-ff?rr €1 t,'̂ % r̂r?!- f |  
cfr f'l ^frr qr, ?r? if 
fsT'T ? t  % ^'T'l'^Ta q‘I^  % f^fiT ^ r

rTHTT f? ^ , 37 ?>Tf
fir?rr 1 ^irfffr ? M  fi ?r?r?fr ^rfT?r

# I ^ w t m  •̂rPg'fT
?•■.: % ?r-v:<f ,r ^,if f  p?g ^rfT?r
?>?f^or nif ft7r, q-̂ '

^ si' r̂q'r |  1

?Tfa t  t fn ? ? n  • =^TfaF

f !!<?)■ 3fi- 5T|;cr fTF^n' ^rq; t

?t1-?: ^  ^  trFT?f f  ^

W fT'f?4JT I  ^f^Pn #  q-f
^^•TF ^TfffF I  f=P ?r q- ^  5T> f  ?r ?7<f 

1 9 7 5  K ?fF»F ^ r  qFo | ,  ^

W  ^  1 9  7 4  WF»F̂

^^■TF =^'rf?q I K ?rfsr^'

?F^ Tf^- n-qr q r  I

tc)nr fil 7T  #  ?T'fTFCQ ^ \

SHRI B. V. NAIK (Kanara); Mr. 
Speaker, I welcome this Bill. When 
w e go through the amount of compen-
sation for permanent disablement as 
weU as for death, we think it is a part 
and parcel of the labour welfare m ea-
sure and a part and parcel of our wel-
fare measures of which w e are talk-
ing.

In view  of the rise in price and the 
cost of living index, I think raising of 
the limit, for eligibility from Rs. 500 to 
Rs. 1,000 is quite welcome. Any per-
son by whatever name he may be call-
ed in this country— a wage earner, a 
labourer, a salary earner, it would be 
rather hard to consider a per.son with 
an annual income of R’s. 12,000 per 
annum other than poor. In a country 
like ours, the per capita income of Rs. 
4 0 /- per month, i.e., Rs. 200 per family,
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[Shri B. V. Naik] '
is considered as a poverty line—-giv_ 
ing the whole family an annual in-
come of Rs 2,400, below which the 
amount falls into the poverty line. J 
think, a person drawing Rs. 12,000 in 
the course of the year is a fairly alTluent 
person. Be it as it may, .since this 
category of middle level people in fac-
tories and industrial establishment is 
of very valuable people— in supervi-
sion  ̂ direction or in technical know-
how, w e do not grudge. The only 
thing which w e seem to grudge, v/ith 
very conscientious Labour Minister, is 
that he has'been  keeping a blind eye 
on that • section of our labuor popula-
tion. At least I have been raising this 
issue time and again.

In response to a starred question 
which figured here very recently, even 
the census of the categories of labour- 
ers-wage earners like domestic ser-
vants, shop assistants, ■ those working 
in an. unorganised industry as a whole, 
was not made available to us. I hope, 
to that extent, it w ill be possible for 
me to make some impact . on our 
Labour Minister that immediately the 
census should be taken of those work-
ing in an unorganised industry. Some 
modicum of welfare labour legislation 
is a must. Leave aside the question 
of compensation, in case of death, 
accident or permanent disability, as 
we are having minimum basic charges 
in respect of farm labourers, vi’e should 
have likewise minimum salary for 
other categories of labourers. We 
should find out ways and means of 
implementing the welfare measures 
for the weakest and the most exploited 
section of our labour population. This 
is a must.

The same preparatory work regarding 
date collection most go on. The other 
thing that puzzles me is this. Of 
course, one may say, this does not 
fall within the ambit of the Labour 
Ministry, as such. We do not seem to 
have a sort of a national policy in the 
case of accidents or death or disability. 
I see this happening in the ore carry-
ing track from where I come, between 
Hubli and Karwar. There are acci-
dents taking place; leaving aside

damage to national property, somebody 
or other dies, somebody or other 
gets maimed and so on. I do not 
know, who takes care of these people. 
We have got accident relief in 
case of rail travel. It is a public 
sector undertaking which has provided 
this. We have got relief in case of 
air travel. But the most accident, 
prone areas are the roads. It is more 
hazardous to travel by road than by 
the air. This is because of overcrowd-
ing. The hon. Ministers in the treasu-
ry benches niay not have the opportu-
n i ty  but w e MPS have this opportunity 
to travel by bus of course, by com-
pulsion. Upto 50 per cent of over 
dtcwding takes place there. During 
the summer season you can well 
imagine the difficulty involved. There 
are students and others and if any 
crash takes place you can w ell Imagine 
the hazards involved. One gets scared, 
but this is inevitable. Why cannot 
you have some standard relief here 
also and this can be sponsored by the 
Ministry of Labour or some other 
Ministry to help the kids, children, 
women, school-going boyis and girls, 
etc. by having a comprehensive legisla-
tion that in case they are maimed or 
some other injuilies are there,) they 
will get relief at some standard scales?

^ 5TR ?rrT 
t r  f  I ^  ^

?5TTT ^T jr rft I

In respect of bus travellers who get 
killed or maimed this can be done. 
This is one of the suggestions which i 
wish to make.

I have Jooked Into the statistical 
figures on fatal and non-fatal accidents. 
For this booklet w e congratulate 
the Minister. In 1972 the number cf 
fatal accidents in factories was 655 
and in 1973, 647. In 1972 number of 
non fatal accidents was 2,85,257 and 
it is more or less the same in the year 
1973, that is, 2,80,602. If death in 
factories during one year is something 
attributable to hisi duty, I could 
say the death by other road accidents 
etc., would be very much more. It 
would be about ten times more than

i
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that. Of course this year because of 
Chasnala tragedy .the m ine accidents 
might have been more. In this connec-
tion I wish to point out that we 
do not have the figure regarding per-
manent disabiUty.

I hope this piece of legislation w ill 
be able to do good. But, may I 
point out one more factor? Will the 
Minister kindly enlighten us whether 
in respect of sea-men, in respect of 
Merchant Navy, there has been a pro-
vision for losing of a finger, for losing 
of a particular limb, according to the 
contract between the shipowners and 
the sea-men that, on a fabulous scale, 
the compensation is provided for? I 
am not grudging that something is be-
ing done because these are workers; 
these are sea-men, but, what I am say-
ing is why, between workers and non-
workers or between different categories 
of workers, should our country have 
such an amount of disparity in regard 
to compensation due to death or fata-
lity or because of disability? Why 
could we not, in a progressive sociali-
sation of our economy, bring down the 
disparities? Remove the vested inter-
ests or pressure groups who are more 
effective. (Interruptions) I w as think-
ing whether Dr. Sen was ironically 
laughing. Thank God.

So, w h y  can’t we bring down the dis. 
parities in regard to benefits or com-
pensations? Here the hon. Minister 
simpiy comes forward with a compre-
hensive policy resolution or decision, 
not in regard to a blanket order, and 
you may just say how you are going 
to reduce the disparities even in the 
welfare of the labour section, leave 
aside the disparity that exists, on a 
vast scale, in our society and how you, 
as the Ministry, w ill strive to bring 
down the disparity that exists within 
labour? For example, one peon work-
ing in a small government bliice or 
municipality gets hardly R's. 1'50/- 
whereas, another peon, working on 
some of the prized posts doing the 
same peon’s job wiU be getting about 
five times more than this or some such 
thing.

On the contrary, the hon. Labour 
Minister m ay kindly bring forward a 
statement and say that, over the years, 
the disparities between the working 
forces keep on increasing or you may 
prove that the disparity continues sta-
tus quo or it goes on reducing. You 
may prove that. Because of your 
superior accessto facts and figures, you 
may kindly prove that between work-
ers and non-workers ,the disparity is 
not increasing but decreasing.

With these suggestions, compliment-
ing the Minister. I  sit down.

«fr ( q j ^ )  :

?rre ^ JTf r̂nrr

“This Act makes no provision for 
medical care and treatment which is 
the greatest need of the worker 

. when he m eets with' an accident. 
There is also no provision for reha-

bilitation to restore the loss in the 
earning capacity.”

t 5TcT ^

^  % f w ) - ^
I  ŜTTcft I  I

'̂T I ,  ^'t  t  #5T t ,

qrflTJTT^ ^  ^

ssfr ^( ’TT : t  qrf^PTT^ %
^ T̂cIT

^  I?TT I  

^ ^  ^
f t  ^  eft ^

fira ’ I
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^  f t  I  ^  «ftt fS )  fjT^ar 1 1
TT ^  ^ r r  ^Tcrr | ,  ^

f t ,  f B  fr»TT I

«ft ^ITT ; 5Tft q-?: ĤTT

t ,  5PT7: jftar f t  ^r?ft |  "̂t
^ ^  ^  °ir^5qT ^ I

?rrT^ t |?rT I :

“Workman means any person 
(other than a person whose employ-
ment is of a casual nature and who is 
employed otherwise than for the pur-
poses of the employer’s trade and 
business).”

?TKJft it iTft% JTT
TTft̂  ̂ iPT f
if  tsT f>  ^TRft f  ?rrT t

^  WT f ^ K  ^  I  I

q f I  I
^ 'f  t  ?ft< >̂T Tfft̂  Tf% 
^filTf't^l iftcf ft
Wf T̂R JTf f  ^ m
W qff fiT̂ frT i
W  ^  ?f?ftsr^ I  I

fT^^r f̂ JTT «rr i
% 3T ^ if ’T̂  ĉuqr w  ^i F̂  

f ^  ^ fr^  ^  f't% ^  fra '
if 'ffsiT ¥t rr̂  q̂-JTT fimar |  i

“In the event of death of a passen-
ger or. ...Rs. 1,00,000 if the passen-
ger is 12 or more years of age and 
Rs. 50,000 if the passenger is below
12.”

^Tf WT ^  f t  ? f ^ SffTSr % ■

^  ^^Wt tr^ ^q-qr
'^^<t if T̂cTT I, 

f ’5^ =^r| ^
# ft ITT STT̂ Ĥ: ^  I ^

if  3ft IT-5!: ŝfRTT I  ^fT^t ?rrq- 

tRT?r f^ R I  I 2Tft ITW

I  ̂ irra- ^ 5!TT?T ^e' f^T ft
ferr I  I JTf ?f̂ T 5177

I I #  ?ft% ft̂ ft I
f ^ l  'siinsr ^ =E(f̂  g'fr
m̂Tfft ftar I wqr ^̂ T̂ t f̂iTKT 

^ i f f i r  ? if

^ ^  fjT^  ̂I I

q-sr 11c\ ^
'tp: f5TR ^ 1% ^  42,000 ?TH
f  ̂ f Wt ?ft JTT

^ r  I , ?rrq ^  f̂ r i .
^  'JTT^ +Ml'dT ^ ^TRT

^  ^irrar |  q̂ rr, ^  ir^  t̂’tit
^'T^?rr^ 1̂ I ^^>rrfN' ^ ^ it t̂i-Hidr
I  srfsr^ ^  îiffJf i

1923 ^  I  I 
?rrq i ir^ iTfKir  ̂

»̂T if a t I  irifg-^W

Hit t | |  I ^  qjrjRT ■?:|| i
srWt^n: |  ^  ? |a -  11

2T?tr I  I q'cTT ^  ^7
I  ?fiT<T ^ fii%»rt

TT̂t̂ T-T ^
if ^ ?r̂TT ft^  I  ?ft ^ ?|cT ĴTKT
grr̂ r m  11 ^ft ^fr l^ ifc  ^
I I  q f ^  f t  qjrtf f^riFT

=?r'ffi| iTt̂  % ^  'T5Wt ^
'̂T%?r=T k  f55nr i

t  r̂ferr f €t -5: ^  ^ 
?rrq $̂rq; i fte^rr % ?r? ^̂ r%
^  ^  #  5!T̂?«rr ̂  i

r̂.T ?rrq̂  ^ft |  i

“A small employer in any caal 
finds it difficult to pay compensationI 
in the event of a heavy liability! 
arising out of a fatal accidait.”
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«fr tft#  fo jft iwwrr fc tflr fu r  %

lW ¥ f flT T  W IT  SPIT yRT t  '•TT  ̂ *n|t

flwfr ^  $  *r?ft |
?rt ^Ervt *f§^ f% vRftv prrc 

w rr  * s* t  Tt i iw  WRrt i v s #  ^n% 

arnsrr | i eft q ? ^
ft «farr*r ft i iftr *ft *t 

^ r  *t ^  ^  1 1  ft amp? i 

f*r ^  r i f t *  «fi»ftnrc 5r ^  wm 
«|f ift ftsft ^rrffT f*F «WT WtffT

sifto1 w s r r  fc ito: * ft  *rrfew *i*Rft
s r f t t f r ^  $  fsn? $ ® i f a  wwwnr 

fW t w  ^ < f fz  v t * t  unrot *f?RK 
qrvrr *rrff3r i

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY): Sir, la m  
exteremely thankful to all the hon 
Members who have extended their 
wholehearted support to the provisions 
of this Bill. For the| various points 
that have been raised by some hon. 
Members, I (would (respectfully sub
mit to you that as far as the provi
sion* of the Bill before the House are 
concerned, the discussion falls within 
a very narrow compass and we are 
dealing with certain aspects of the 
workmen's compensation Act. Yester
day. the Hon’ble Member, Shri Ismail, 
raised the question whether the sea
men are covered under the Act. At 
that time itself I referred to the provi
sions of the original Act and Sche- 
dule-II to the Act covers the seamen 
and therefore I think Mr. Ismail should 
be satisfied about it.

The second question which has been 
raised by Mr. Daga, Just now# is 
about the casual labour. Now the defi
nition of ‘workmen’ means any person 
(other titan a person whose employ
ment It of a casual nature and who is

employed otherwise than for the pur. 
poses at the employer’s trade or busi
ness)......So, it is not merely casual
labour but it should also satisfy the 
condition that he is employed other
wise than the trade or the business of 
the employer. First, he must be a 
casual labourer and then he should 
also' not have been employed in any 
business of the trader or the business 
of the employer. Then he falls outside 
the purview of the Act. The mere cas
ual labour who is employed by the 
business man or the trade of the emp
loyer is not excluded from the pur
view of this Act. There is also a 
judgement of the Madras High Court 
in this connection and with regard to 
the various principles of compensation 
law regarding this, there is quite a 
formidable case law both of Indian 
Courts as well as English Courts. Mr. 
Daga, as a lawer, must be able to re
collect from learned judgements of 
the various English Courts regarding 
Workment's Compensation Act. I do 
not want to go into the question of 
workmen compensation here.

Another question that has been rais
ed here is about the date on which this 
Act will come into force, that is, 1st 
of October 1975. The question raised 
was that there could be some other 
day. If we do not give any retrospec
tive effect to this legislation, it can 
only be prospective and you may kind
ly recall that after 1st October 1975, 
unfortunately there had been a num
ber of accidents including the ChasnaXa 
accident. Therefore, we thought that 
we must be in a position to cover all 
those unfortunate families who have 
lost their bread-winners sometime in 
November or December 1975. There 
fore, we have chosen 1st October 1975 
to give the maximum relief to those 
persons whose families are suffering 
now. That is the reason why 1st 
October 1975 was chosen. There may 
be difference of opinion that some other 
date could have been chosen.

With regard to the points raised bv 
Mr. Naik, though most of points rais
ed by him do not fall within the pur. 
view of this Bill, I would respectfully
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submit, as far as the compensation la 
concerned, it is with regard to a worker
who is 'K'orking in a factory and who
has been earning livelihood, not only
earning livelihood for the family but
aim who is making a contribution to 
the national economy and national
wealth. Thai is why we said “having 
regard to the rise in wages and DA_
etc., from Rs. 500.00 fo Rs. 1,000— ” ~ 
and I quite see the point made by Mr.
Naik that those who have got Rs. 1000 
per month cannot be necessarily classi
fied as poor people in this country.
But whether they are classified as poor
people or not, the fact remains that 
the people or the workmen whatever 
the designation they may hold, what
ever the salary they may be getting,
they are making contribution to the 
growth of the national economy and to 
the national wealth and to that exent,
they must be compensated if any un
fortunate accident takes place, death 
takes place, disability takes place. 
That is why It has been raised but at 
the lowest level the highest compen
sation has been fixed not in terms of
quantum but in terms of multiples. 
When a railway passenger is invol
ved in an accident, he is paid Rs.
50,000 in the case of death. An air 
passenger is paid R's. 1 lakh in case 
of death. It was asked whether this 
was not a discrimination against the 
poor people working in factories? 
So far as I can see, the distinction 
between the two is this. When a pas
senger travels by air or rail, he pays
for It and he goes ‘by a commercial
carrier. There is some kind of a con
tractual obligation that the commercial
carrier would take him safely to the 
place of destination. So, i! there is an 
accident, he must be paid compensa
tion for not fulfilling thal obligation.
Here a person working in a factory is 
drawing his salary and during the 
course of employment and out of the 
employment if ap accident takes place, 
he is entitled to compensation. There 
Is no comparison between the princi
ples of compensation contemplated 
undex the Workman’s Compensation

Act on the one hand and a passenger
who travels by rail or air, by a com
mercial carrier m  the other.

These were th4 few points raised 
and I have dealt with them. I am 
extremely grateful to the hon. mem
bers who have given their whole-heat
ed support to the Bill.

«rt :

stpt # arcrm f¥ i.sqq?®

ft**! fV<n nr
«RTf fxsTO faflT | ?

SHRI RAGHUNATHA REDDY: 
Though the Bonus Act considers Rs.
1600, it will be treated as Rs. 750 for
the purpose of computation of bonus.
Therefore, we have even fixed it at a 
higher level here.

MR. SPEAKER: The question is;

“That the Bill further to amend
the Workmen’s Compensation Act,
192S, as'fftissed by Rajya Sabha, he
taken into consideration.”

The motion was adopted.
MR. SPEAKER: Now we take up 

clause-by-clause consideration. There 
are no amendments. I shall put all
the clauses together

The question is:
"That clauses 2Tto 4, clause 1, the 

Enacting Formula and the Title 
stand part of the BilLM

The motion was adopted.

Clauses 2 to 4, clause 1, the Enacting 
Formula and the Title were added to

the Bill.

SHRI RAGHUNATHA REDDY: I
beg to move:

“That the BUI be passed.”
MR. SPEAKER; The question is:

“That the Bill be passed”
The motion was adapted.
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ADDITIONAL EMOLUMENTS 
(COMPULSORY DEPOSIT)

a m e n d m e n t  b il l  

t h e  m in is t e r  o f  f in a n c e
(SHRI C. SUBRAMANIAM): Sir* I
beg to move*:

“That the Bill to amend the Ad
ditional Emoluments (Compulsory 
Deposit) Act, 1074, be taken into 
consideration."

The circumstances which necessitated 
the promulgation of the Additional 
Emoluments (Compulsory Deposit) 
Ordinance by the President on 6th 
July, 1974 and the subsequent enact
ment of the Additional Emoluments 
(Compulsory Deposit) Act, 1974 to 
replace the Ordinance are well known 
to this House. In my budget speech, 
I had also explained the reasons 
behind the Government’s decision to 
continue impounding of half of 
dearness allowance increases for one 
year beyond July 1976 when the pre
sent provisions of the Act expire. 
When the package of anti-inflationary 
measures were resorted to in July 
1974, my distinguished predecessor 
had also made it clear that the results 
would be there only after some time 
and through continuous efforts. The 
stepped up tempo of all-out drive 
against anti-social economic activity 
along with these measures and the 
subsequent sense of discipline, direc
tion and dedication imparted to all 
these measures by the declaration of 
Emergency have brought in palpable 
results. Government has never held 
that wage increases to the working 
classes were a primary source of 
inflation. 0*1 the contrary, the objec
tive is to protect the workers’ wages 
not in terms of rupees but in terms 
of what the rupee would fetch. 
Today, the take-home pay packet of 
the employee after compulsory 
deposit of half of the additional dear.

ness allowance fetched appreciably 
more than it did in July 1974. Gov
ernment no doubt stands committed to 
repay the amounts impounded together 
with interest in the manner provided 
in the Act. But the more important 
commitment is to protect the real 
incomes of all classes and this i* * 
pre-requisite for further economic 
development under the New Pro
gramme. The additional wages 
deposits came to about Rs. 80 crorss 
in all and the first instalment has 
already been repaid together with 
interest, So far, the deposits on 
account of additional dearness allow
ance amount to nearly Rs. 900 crores 
and the total amount of deposits for 
the period till the end of June, 1978 
would be about Rs. 1000 crores. The 
repayment of these deposits with 
interest as provided in the Act should 
not in turn release the latent infla
tionary pressures. In the long-term, 
the problem of inflation can be con
tained only by increase in produc
tion and productivity. For this, we 
have not only to consolidate the 
achievements so far, but also endea
vour to improve further, to the extent 
possible. The task ahead leaves no 
room for complacency, because it 
needs to be ensured that the step up 
m Plan outlay is matched by physi
cal output and performance without 
inflationary pressures negating 
results. I would, therefore, appeal 
to the Hon’ble Members to consider 
the provisions of this Bill in this per
spective.

Clause 2 of the Bill seeks to amend 
Section 6 of the Act to provide tine 
period of compulsory deposit of 
additional dearness allowance as 
three years from the appointed day, 
(t.e. 6th July, 1974), instead of two 
years.

Clause 3 of the Bill by amending 
Section 9 of the Act provides for the 
repayment with interest of the addfc*

•Moved with the recommendation of the President.
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tional d»art»?ga allowances impound
ed during the extended period. 
While the extended period for com
pulsory deposit of half of additional 
deatoness allowance will expire tn 
July, 1977, the amounts impounded 
will remain in these accounts for a 
period of one year more before com
mencement of repayment in annual 
instalments. From July 1977, the 
third instalment of the additional 
wages deposit and the second instal
ment of the earlier additional 
dearness allowance deposit will have 
to be repaid; and the impounding
will also cease. The inflationary
impacts of alT these steps need to be 
taken cognizance of, here and now. 
It has, therefore, been considered
necessary to commence repayment by 
credit to the provident fund from 
July, 1078. But the employee would 
earn interest in the compulsory
deposit account on the same basis as 
the earlier deposits. Repayment in 
five equal annual instalments to
gether with the interest accrued to 
the provident fund account is another 
safeguard to restrain unduly large 
spurts in money supply In the later 
years. Credit to the provident fund 
will also be a saving, though com
pulsory, to Ihe employee.

Further, the regulations applicable 
to the Provident Fund will also 
permit need" TfSsed withdrawals by 
the employee. A smaller proportion 
of the employees may not be con- 
tributing to the provident fund and 
for such employees, the repayment 
would be in cash. In the Contribu
tory Provident Fund Schemes, the 
employers are already paying their 
statutory contributions and hence 
they are not required to pay any 
further contribution against these 
credits in the employee's account. It 
is also provided that when the 
employee ceases to be in employ
ment, the amount in the compulsory 
deposit account will also be credited 
to his provident fund so as to enable 
him to get back both the amounts 
from one source, viz., his provident 
fund.

MR. SPEAKER: Motion moved:

“That tKe Bill to amend the Ad
ditional Emoluments, Compulsory 
Deposit) Act, 1974, be taken into 
consideration.**

There is a motion for circulation by 
Mr. S. M. Banerjee.

SHEI S. M. BANERJEE (Kanpur):
I beg to move:

“Tfiat the Bill be circulated for 
the purpose " o? eliciting opinion 
thereon by the ltith August, 1976.** 
(1).

MR. SPEAKER: Mr. Ramavatax
Shastri and Mr. N. Sreekantan Nair 
not present,

SHRI DINEN BHATTACHARYYA 
(Serampore): Sir, at the outset, I
express my strong protest against 
the repetition of the same game 
which started In the month of August 
1974. The original bill had provided 
that the Government was impound
ing only for two years, the additional 
emoluments, ie  any increase in the 
salary, 50 per cent of D A , the bonus 
amounts etc. etc. But up till now, 
the Finance Ministry has not given 
us the actual amount that they have 
collected, not only from the employes 
of the Central and State Govern
ments and the public sector under
takings, but also from those of the 
private sector.

If you kindly look into the State
ment of Objects and Reasons of this 
Bill, you would be astonished to find 
that it is stated that this measure has 
been taken to protect the real incomes 
of the industrial workers and the 
salaried employees, who were worst 
hit by the rise in prices. A very nice 
argument. By taking away the 
money, ie. by cutting  ̂th® pocket of 
the poor workers, you are safeguard
ing fbeir real income. I  do not know 
what is the philosophy or the 
arithmetic behind ft. From my per
sonal experience, I can say that it is 
nothing but a fufther attempt on the
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part of the Government, a very 
hdnrfus attempt, to freeze the wtges 
of the workers and the employees. 
Not only tfiat; it is,, on the other 
hand, a cut or an erosion in the 
wages, as I  "remember Dr. Ranen Sen 
having used the word last time. 
Why is the D.A. given? This time, 
the increment in the wages h** been 
left' out. I 'V ill come to that aspect 
also. What is tSe meaning of the 
D.A. that is given? The D.A. is given 
to neutralise the rise in the cost of 
living index. This country, adopted 
and recognized Ihe necessity in 1907 
and it was widely publicized then— 
for introducing the need-based mini
mum wage for all categories of 
employees and workers. That has 
been thrown into the dust bin or the 
waste-paper basket. That will have 
its place in the National Archives, 
but not in reality. The workers will 
not get it, so long as this government 
continues, because it is coming foi 
ward with measures again and again 
which will very seriously hit the 
workers. They say that the inflation 
and the rise in prices have been 
checked; but is it not a fact that 
even now, after so many measures 
have lieen taken by the Government 
under the plea of Emergency, the 
real prices of essential commodities 
used by the working people and 
employees have not come down? 
The prices «re picking up, according 
to'^he wholesale price index. The 
figure was given only a week back. 
It has been mentioned in the House 
that more than 2 per cent to 8 per 
cent increase has taken place. And 
this D.A. is meant to neutralize the 
rise in the cost of living. But so far 
as the point of neutralization is 
concerned, I know that 100 per cent 
neutralization is not there in respect 
of any employee, whether he works 
in the Central or State Government 
or in the public sector or a private 
factory. So, I cannot share the view 
of the Finance Minister that this is 
a measure to safeguard the intersts 
of the workers, so far as their real 
wage is concerned.

This is nothing But depriving and

denying fhe workers of the little 
money that they would get by way 
of increase in D.A. I will say cate
gorically that it is a wage cut If the 
Finance Minister while sitting in bis 
chamber decides or takes this 
measure as anti-inflationary, a 
measure to safeguard the interest of 
the workers, then he would have, 
first of all, ascertained the feelings 
of the Class III and Class IV 
employees of his own Finance 
Department of the Central Govern
ment. But he has not done it and 
he will not do it. We will soon dis
cuss a measure which is cutting at 
the very KSsis of tfie collective 
bargaining.

Under the Industrial Disputes Act, 
an agreement was arrived at with the 
LIC employees. Now, the Govern
ment is snatching that. This is the 
way how the Government is func
tioning. Whatever may be the 
assurances, whatever may be the 
announcement, I will say that this 
measure is anti-working class, anti
employees and anti-people, which 
has been adopted by the Central 
Government It is not in the interest 
of the worEers but for their own 
interest of the Ruling Party.

The other day, I was astonished 
when the Finance Minister came for
ward with the Finance Bill where he 
gave concession after concession to the 
big business houses and the monopo
lists Now in th cade of the workers, 
he has given this concession that they 
will have to sacrifice their amount 
which they may get by way of in
crease in D.A. In the first instance, it 
was for two years. Now, it is extended 
for another one year. God knows wh- 
ther in the next year—I do not know 
whether Mr. Suhramaniam will be 
there or somebody else will be there 
—he will come with the same Bill 
again and say that they want to ex
tend it for one more year. So, where 
is the end for it? On the floor of this 
House, the Finance Minister got the 
Bill passed two years back because 
of his overwhelming majority in the
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House, and now he has come forward 
ftaj the extension of the time by one 
more year. So, I will request the 
Finance Minister at least not to play 
in this way with a serious matter like 
the earnlnga of the working people. 
Specially, the low-paid workers have 
not been exempted. They will have to 
depoait the money.
19 turn.

It is being said that inflation has 
been checked, many things have been 
done and the value of the rupee has 
increased. Is it to the credit of the 
Government of India or is it due to the 
fall in the value of sterling and 
dollar as a result of which we are 
enjoying the benefit? It is an impact 
of the fall m the value of sterling 
and dollar. It is not as a result of 
the measures taken by the Govern
ment here that the value of the rupee 
hat gone up. That is not so. I can 
prove it  But I do not have much 
tine to go into all these details. I 
would only Bay, it is not to their 
credit There is a crisis in the capi
talist world as a result of which there 
has been receision and the value of 
sterling and dollar has come down and 
you are reaping the benefit here, tak
ing the credit that you have checked 
inflation and the rupee value has gone 
uji. I emphatically say that the 
Minister should be truthful enough 
to give a true picture of it.

He should take back this Bill. The 
revenue of the Government will not 
fan. The Government's treasury wit 
not be much benefited by this. What 
is the total number of employees 
whose money will be impounded? It 
will be at the most 90 lakh employees. 
What will you do with it. Still, there 
is black money circulating in spite of 
the voluntary disclosure scheme. There 
are tax arrears to the extent of Rs. 700 
crore* to Ha. 800 ctorea. The black 
motoey is still running the paral
lel economy here. In spite of all the 
steps that you have taken, these 
people are very much happy and they 
are carrying on the parallel economy 
with their black money.

*7 Addttkmal Xmol*m*nt& MAY !*, 1971 (Compulsory IkgpBsift ; *8
Am*, mil

I would like to say. instead o* 
bringing this B1U, he should have 
given us a statement showing the 
actual amount of money h$ has ctik 
lected after the passing at the Addi
tional Emoluments (Compulsory De
posit) BUI, how much money he Ms 
collected from the Central Govern*' 
ment employees, how much from the 
State Government employees, the 
public sector and the private sector. 
Is he keeping individual accounts? I 
do not know about the Central Gov
ernment employee* or the State 
Government employees. So lar as 
I know, the original Act provides that 
each and every employee will con
tribute to this Fund and a competent 
authority will maintain a record of 
his account 1 say, categorically, there 
will be hardly any account main
tained by the competent authority. 
As far as my part of the country is 
concerned, we have asked the State 
Government as to where is the 
account.

The Provident Fund Commissioner 
is responsible for that. They say that 
they cannot keep individual accounts 
and that they deposit the amount in 
the name of a particular company 
and that the company is to maintain 
individual accounts. Whaft a fantastic 
thing is going on. Without ascertaining 
or enquiring into the matter, fbe 
Government has come forward with 
this and, it spite of the provision in 
the original Act, it is not being fol
lowed. There are penalty clauses also.
I want to know in how many cases 
there have been such defaults and in 
how many cases legal action has been 
taken that has been provided here.
I think, not a single case has been 
filed in the court so far as the private 
sector is concerned; so far as the big 
industrial tycoons like Birlas, Tat as 
and Singhanias ate concerned, no 
steps have been taken. 1 know some 
workers have died in the meantime, 
some have left their ser
vices, some have retired, but they 
have not got their dues yet It is 
provided here that, if a person dies
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or tetfree o r  superannuates, he will 
g e tb ick  Mb due*. Hite* 1* »  pro- 
vision. But who ca m  to look into 
it? If a trade union wants to hold a 
sM d h f and focuses the grievances of 
agrieved workmen, it is aot allowed. 
Provident Xund arrears amounting 
to two crores of rupees are there, but 
no steps have been taken. What is the 
mechanism? Nothing is provided in 
♦hu Bill also. I do not know
whir be is talking of these things. 
Xh« Hilance Minister, no doubt, is • 
good man; I have no quarrel with him 
personally, hut he is taking a step 
which will go down in history as an 
antHpeople measure. The original 
Bill was piloted by Mr. Chavan, but 
he is no longer there He may be 
responsible for the original Act, but 
he will not be responsible for this 
new Bill. Therefore, what is your 
explanation to the people of this 
country, to the poor people belonging 
to the working class of this country? 
If a worker is laid 0f t  and he gets
SO per cent of the wages, still the in
creased DA. will be impounded. Have 
you made any provision here in res
pect of lay-off which Is a very regular 
phenomenon in our part of the count
ry and also in the other parts of the 
country? Where is the provision in 
regard to that? Birlas will take 
away 50 per cent of the DA. by 
taking advantage of this Bill, They 
will lay-off the workers for 15 days, 
and the poor workers will get wages 
for 15 days and they will have to 
contribute to the Compulsory Deposit 
Scheme. Have you any provision in 
that regard? Have you taken any 
information from the Labour Minis
try? The Labour Minister has now 
become a theoretician; he comes here 
and gives us lecture like a school 
teacher on his philosophy of pseudo 
Marxism, socialism and so many other 
things. This gentleman is responsible 
foir tikis. But he does not care to 
took into it. So, I say that this is 
a Criminal offence on the part of the 
Government; they have been taking 
the vhomey tor the last two years; the 
poor workers are deprived of this,

and there is no guarantee that they 
will get it. I know of hundreds of 
cases of closed mills; we know of 
Khardah Mill; it was mentioned here 
yesterday. 50 workers died of ***** 
vation. Did they get their money 
back? 80 many factories are closed. 
Where is the provision? Who will col
lect the money for those workers? 
Even the Provdent Fund dues are not 
realised, not to speak of this new Act 
and its provisions. So, what is the 
good of this. X want to make this 
appeal, through you, Sir, to the Minis
ter and the Government. They are 
talking of so many things; they say 
that there will not be a single bonded 
labour in our country, and so on. It 
is a good thing; they have taken stepg 
to distribute lands. In practice, how
ever, it is not being done and I de 
not want to speak on that now. But 
what are you going to achieve by 
impounding fifty percent of the dear
ness allowance when actually you say 
that the situation has changed, nor- 
n'olcy has come and discipline has 
been restored? The Government are 
inviting foreign companies to pome 
here, go round the country and invest 
their money here, and thereby further 
loot our country

No figures have been given about 
the total expected deposits by im
pounding fifty percent of the addition
al dearness allowance. I wish, some 
figures should have been given. In the 
financial memorandum it is, however, 
mentioned that though the Govern
ment is not able to give any figures, 
for every Rs. 100 crores compulsory 
deposited over a period of one year, 
the interest liability will be Rs. 44 
crores. For streamlining administra
tive machinery etc. for the purpose, 
Rs. 4 crores would be spent and Rs 2.1 
crores would be the recurring ex
penses. As I said, the Minister should 
have given some figures about the 
expected amount.

In conclusion, X only want to add 
that there was enough discussion In 
1874, whether constitutionally or as 
per the Rules of Procedure and Con
duct of Business of Lok Siflyht, we
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can discuss this matter or not. I am 
not going in to that issue, because in 
the meantime there has come the 
imposition of emergency on account 
of internal disturbances and all the 
rights that we had under Article 19 
and other Articles of the Constitution 
have been snatched away. I would 
only plead with the hon. Minister that 
he must be compassionate to the poor 
workers as also to Class IV employee? 
of the Lok Sabha because their dear
ness allowance will also be impounded 
and they may approach you, Mr. 
Speaker, in this connection. The poor 
people will be put to great hardship 
by this.

The method of calculation of dear
ness allowance and the cost of living 
index is faulty. I can cite some facts 
which are internationally accepted. 
According to ILO, the average price 
of items which are sold both in ration 
and in open market should be taken 
into account for the purpose of CPJ, 
that is cost of price index compilation. 
But, as far as we know, that is not 
done. We get things like rice and 
sugar both in ration and in the open 
market, but the open market price is 
not taken into account when the CPI 
figures are compiled.

Apart from that, there are other la
cunae. Some time back when in West 
Bengal, the United Front Government 
was there, a Committee was set up; it 
was not composed of the United Front 
Government ministers or any sup
porters of the UF Government, but 
of other component people and they 
came to the conclusion that it was 
faulty. We have raised the matter 
here. So, taking this opportunity 
again when the Finance Minister is 
now determined to cut the DA, I 
would not say it is impounded.

I must mention that the method 
adopted in the compilation of the cost 
of price index is still faulty abd some 
step should be taken to see that it is 
rectified centrally. Otherwise, aU these 
employees and workers in the Centre,
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in the States and ia the pinion Terri
tories will suffer. So, this if a pertinent 
question.

1 will draw his attention to the 
matter that 1 have already mentioned 
that a clear-cut procedure should 1m 
laid down as to how these accounts 
will be maintained and whether the 
Goyenment will see that the emplo
yees concerned and the workers con
cerned may get a true copy of these 
accounts which are to tie kept in pos
session of the Provident Fund Commis
sioner in the case of private sector 
also. So, I will say that that step must 
be taken. Would you not consider the 
cases of the laid-off workers? Would 
you not consider th$ cases of the 
workers of the closed factories who 
will otherwise suffer?

With this I may again request the 
Finance Minister that he should go 
back and bring at least some safe
guards in his Bill so that a poor 
worker who may die, his family may 
get his dues from the employer with
out delay and for the closed factories 
also, the workers may get their im
pounded DA or the increased wages 
and for the laid-off workers no deduc
tion should be made.

With this I again through you exp
ress otur emphatic opposition to this 
measure and request the Minister to 
again reconsider about this Bill and 
come with a new Bill after including 
the points I have suggested.

SHRI S. M. BANERJEE: How will 
he consider his request, Sir, as the 
Minister is already gone?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): The re
quest will be conveyed.

SHRI PBIYA RANJAN DAS MUN-
SI (Calcutta—South): In support of 
the Bill I rise to participate. The law 
was enacted in 1974 and this Is just a 
continuation process just to extend the 
period for some time more to faring 
the situation in our national economy 
under complete control.



33 A4MMond#MfiW9*nt8 VAMAKHA $9, 1898 (SAKA) (Compulsory 34
Deposit) Arndt. Bill.

I haw not bed thf» opportunity to 
^ ten  to the fuJl speech at the boo. 
Member «n the apposite and from the 
little I bend after coming into the 
Bouse, I gathered—-I do not like to 
criticise him always--*hat what be 
spoke was completely outside the 
scope of the Bill end he has 
gone to Maharashtra. The com
ments he has made about infla
tion, the increase in the rupee value 
in the international market—I should 
not discourage his speeches or suspect 
his motives—but these are all un
patriotic comments. If you take the 
example of other countries, specially 
the developing nations, this country, 
proportionate to the population, has 
achieved m the last 2 1/2 years an 
industrial growth and an agricultural 
growth which will be an envy to other 
countries and even the enemy of our 
country, if anybody exists m the 
world, and even the highest critic of 
our country would agree that the 
Government of India and th% people 
of this country have'been able to re
sist inflation, to a large extent, if not 
completely control the result of which 
we are finding in our practical normal 
life. I am not telling in the scope of 
the Bill something which should not 
be discussed, otherwise we could have 
cited examples of what are the achieve, 
merits that we have got.

I submit in all humility that people 
—the vast millions—-of this country 
did dream and did desire to get some- 
thing more. Specially, the vulnerable 
Section did so. But they have not yet 
got it. Government is trying for it. 
the political parties are trying for it 
both within and outside the ambit of
20.point programme

First of all, I would like to congratu
late and pay my tributes to the em
ployees of the Central Government, 
State Governments, working cla*s and 
other sections of the society of this 
country who draw regular wages in 
private, or public sector units, (Jrev- 
ernmettt or seityi-Goverhment organi
sations.  ̂ We oftaft accuse and abuse 
M m  .whenever there is a crisis in 'the 
888U5-2.

country for their inefficiency, incom
petence and other things which people 
do not like. But we must certainly 
agree that the Central Government 
employees of our country have shown 
their tremendous support, courage, 
determination, will end self-resistance 
in regard to the emergency and their 
support to the Government measures. 
I agree, in a country like ours, if any
body who is an employee of the 
Central Government or a State Gov
ernment, semi-State Government or
ganisation or a private sector unit, 
cannot draw his full salary with dear
ness allowance, or increased dsarress 
allowance, he will feel some problem 
in his monthly or yearly budget to 
run his regular Me. But, at the same 
time, the country has to take a deci
sion, not at the cross road, but in the 
face of a great diaster,—in 1974 the 
country had to cecide either to survive 
through the democratic system, in a 
manner which is required for all and 
to be shared by all, or . t o
be led towards chaos, the end of 
which neither we nor the employees/ 
politicians would have known.

The Government o f our country 
under the leadership of Shrimati 
Indira Gandhi took a courageous deci
sion, the results of which are before 
us. It is wrong to say that the Central 
Government employees have been 
adversely affected or the salaried peo
ple have been adversely affected. I 
said earlier that I pay my tributes to 
them. I would like to pay my tributes 
to them once again for their courage, 
support and sympathy to the Govern
ment measures.

You will find two interesting things. 
Who are the Central Government em
ployees? These are the employees 
who work in the Income Tax 
Department. Cv&toms Department, In
telligence Department and the Secre
tarial DiviSiv-as. These are the 
employees who shared the sacrifice 
for tpe tause ,of the country,, got 
Jheir increased ^lowances imp w r fed.
r y are the employees who stood 

the Government to implement
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other measures likt COFILFOSA, 
MISA, <o get the black marketeer* 

to find out smugjlera. I 
should say was a collective struggle 
of both tlvs tfowmment employees 
and the people of this country to 
fight inflation, to light the smugglers 
and to fight the economic offenders 
in the manner they could within a 

short time.

I feel now in an emergency it would 
not be wise on our part to oppose the 
Government or to criticise a party or a 
group. This is not desired at all. That 
is why I say the comments offered by 
Shri Dinen Bhattacharyya I agree with 
most of his arguments, but so far as 
the influential parties concerned, are 
unpatriotic he could not produce any 
figures. I can tell you in our country, 
the inflation has been if not complete
ly resisted, halted. After inflation is 
halted, the Government can review 
the whole process, review the whole 
thing, keeping in view the industries 
growth and the agricultural growth 
and the support and participation of 
the people in general and the emp
loyees in particular in the Government 
programme.

So far as agricultural production is 
concerned, as has been, stated by the 
hoft. Agriculture Minister, agricultur
al production has not only improved, 
but it has improved much more than 
what was expected. So far as indust
rial growth is concerned, both the 
Minister for Industry and the Minister 
for Finance have announced that con
cessions have been given not just to 
please monopoly houses and big 
houses but to create confidence among 
the Wig entrepreneurs. If they pro
duce more, distribute equally, the 
country's position will improve. It has 
got two way effect on the part of the 
Government and on the part of the 
entrepreneurs, if entrepreneurs do not 
fulfil their task, we will have to face 
a serious situation. Likewise if Gov
ernment cannot fulfil its tads the 
position will become difficult. So, wn

1nave no other alternative. It is 
that we will get immediate results 
but: w« will have to continue the 
measures vigorously. Government will 
have to see that implementation of 
these measures is carried on 
vigour and determination* What we 
have found many times in this count
ry is, when we adopt certain very 
good measures, we never try to sustain 
the struggle, that is to say, we only 
adopt certain ad hoc measures. This 
will not do. We have to take perma
nent measures. As you know the 
basic reason for the emergency ha<* 
been the action of the right reaction
ary elements in the country. They 
had a basic economic interest in this 
country. This aspect has been ex
plained once again by the Finance 
Minister in this House. Their interest 
was that there should be an econo
mic stagnation in the country. They 
wanted only mal-distribution. They 
only wanted high demands of work
ing class for salaries and wages but 
more inefficiency and more incompe
tence all round. Therefore, our fight 
against right reaction is not only poli
tical but also economic. Just when em
ergency is on and when we have laun
ched implementation of the hon. Prime 
Minister’s 20-point programme it
would not be wise on the part of the 
Government to withdraw all the 
measures and the policies which they 
have announced. These measures 
are in the interest of the people. But 
unfortunately our labour leaders used 
to incite the working class. I will 
cite one example. Last year there 
was bonus of more than 8.33 per cent. 
Monopoly houses showed balance 
sheets with more than 20% of profit. 
The employers were happy. The 
leaders of the working class used to 
go to the factory gates and tell to the 
working class, look, it 1b due to the 
struggle of the working class that 
they could get that. I do not deny 
that, but today, the working class has 
to make this sacrifice, the Government 
employees have to make this sacrifice. 
You cannot go and incite them and 
say one lakh of rupees of your DA l» 
impounded. The measures already
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undertaken should be implemented 
with vigour. A son now tells his 
■lather; father, 1 used to pay Rs. 10 
-lor the copy-books lor my school, but 
now I am paying only Rs. 2/50, thanks 
to the Prime Minister’s 20-point pro
gramme. The housewife used to pay 
Us. 48 for mustard oil of 4 k.g. and 
now she pays Rs. 24 only. Therefore, 
working class must realise that 
measures like these are in the interest 
« f  the working class of this country. 
"These measures should be supple
mented with the continuation oi the 

'20-point economic programme. We 
should involve the people who believe 
in democracy, and we should continue 
'this process.

In his speech Mr. Dinen Bhattacha- 
ryya said that rupee value has not 
really increased but it is due to 
inflationary increase, it is due to fall 
of pound in international market, with 
“which I disagree.

Sir, I do not know the reasons 
because I am neither an economist 
'nor a monetary expert. But, I can 
•tell you that only about two years 
•ago when some merchants from the 
Middle-East countries came here, they 
said that m the Middle-East, nobody 
talked about the Indian currency. But, 
they talked about pounds and dollars 
Nowadays, there, the people have 
started talking of the Indian currency. 
To me it appears to be a pride of the 
nation, the pride of the people and the 
pride of the entire country which has 
•risen to its height. Whatever achieve
ments have been made by this country, 
•we should not discourage them; we 
'should encourage them and try to see 
that they are sustained, protected and 
well-preserved.

So far as employees are concerned,
1 submit to the Minister lor consi
deration one important thing. As an 
'economy measure, against the infla
tion, we had the Bill No. I earlier 
and earlier you introduced the 
COFEPOSA and MISA (amendment) 
Bill. We have adopted them. We 
also adopted the Voluntary Disclosure 

Scheme etc. etc. But, among the

Central Government employees, there 
is a problem. The problem is about 
the voluntary retirement policy of the 
Government or the superannuation 
policy. I have, with me, many docu
ments. 1 may tell you that at the 
Secretariat level, in many depart
ments, the case of the deserving and 
honest employees who can dedicate 
more and contribute more for the 
country honestly are not being consi
dered.

On the contrary, in most of the 
cases, they are facing only victimisation 
in the name of super-annuation or 
voluntary retirement scheme. On the 
other hand, the people who cannot be 
brought before vigilance because they 
are wellprotected and wellguarded at 
the higher levels escape this. This is 
creating a serious discontent among 
the employees in Central Government 
as well as m State Governments. I 
have seen it in many cases and so I 
say that they should be very carefully 
looked into. I feel that if the employ
ees get the proper security about their 
service, they will respond more to the 
call of the Government and the appeal 
of the Government.

Sir, this Bill, I hope, will give a 
consolation to them that the measure 
is being brought forward in their own 
interest and also in the interest of the 
people at large. I appeal to you and, 
through you, to the Minister that the 
service records of the Central Gov
ernment employees who are doing 
their duties with dedication keeping 
the interest of the country in view, 
should be looked into. In some 
cases, it may happen that an employee 
might have been shifted or transferr
ed from one department to another 
due to cliques of some unions also. I 
am not excusing the unions because 
they are also doing it and they are 
somehow manipulating the things with 
the help of the high offfdals. It is a 
heart-burning question among the 
employees. They want some internal 
security and they want an independent 
machinery to be provided by Govern
ment to understand and assess their
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service record*. Their worth should 
not be judged merely by the recom
mendations of the unions or the heads 
of departments alone. There are some
conflicts; there are some contradic
tions and so the Government should
appoint some independent machinery 
to understand ancT assess the perfor
mance and efficiency of these 
employees.

I would like to conclude by saying 
that we have halted the inflation and 
it will bear fruits very soon. Apart
from this Bill, we should also try to
implement the programme given to us. 
We would soon be seeing the results. 
That time is not far off.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Speaker, Sir, I regret that the
Bill which we are discussing is yet
another measure to which we cannot
give our support.

There are times in the lives of the 
country or the nation, when, un 
doubtedly, sectional interests may 
have to be temporarily sacrificed in 
the overall interests of the country.

When the Compulsory Deposit
Legislation was first introduced in 
1974, the main economic argument 
was that since there was a very high 
rate of inflation going on, and there
was So much of money supply in the 
country chasing too few goods, it was 
necessary to restrict the supply of
money. If goods were in short supply 
and money in excess, then this would
lead to further inflation. On the
basis of this argument, the working- 
class was asked to agree to this com
pulsory deposlf for one year of Iheir 
additional hasis wages and for two
years of fifty per cent of any increase 
in their additional Dearness allowance.
Now, I would like to begin by asking 
the Government to tell us whether, in 
their opinion, that situation prevails 
now also or not. Whether they are of
the view—beeatise the claim they have
made and 'the claim I certainly 
support that &  a great extent this

inflationary spiral has been halted. It
certainly does not mean that all prices
have com©' down. It certainly does- 
not mean the retail prices f6r the
consumers have come down but the
galloping rate of inflation which we
got accustomed to has been halted
and certainly the Government can 
claim credit for that. But the econo,
mic basis for this measure, namely,
that there is too much money and too* 
little goods and, therefore, it is neces
sary to restrict money supply and,
therefore, the workers must agree to
the freezing or impounding of a part
of their salaries and the dearness- 
allowance, is it Government’s conten
tion that this situation still prevails
now? In the statement of objects and 
reasons of this Bill it is stated and I
quote:

“The objective of arresting the* 
price spiral has been substantially 
achieved.”

Further I want to quote from the
Financial Memorandum—this, of
course, is with reference to the esti
mate of the amount which would be
impounded in the coming year once
the Bill is passed—that is:

“The total deposits from impound
ing one-half of the additional
dearness allowance during the 
period specified above cannot be
estimated at this stage because* 
dearness allowance is linked gene
rally to the cost of living index and 
variations in the cost of living
indices in future periods cannot be
assessed now, more so, because of
the declining price trend now
evident.”

So, they are speaking Of declining'
price tren3f'they are speaking of the
feet that the objective of arresting- 
the price spiral has Veen substantially
achieved.

Now, for fW5 years "SST working- 
class made lids sacrifice thfti ft Was- 
called upon'ife make. tbe repay- 
men* of thtise impounded sutfl# for
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m n  impounded upto July, 1978 la 
-due to begin and thatalso law been 
plumed out over five yearly instal- 
.ment*. The money will be returned 
,ia five yearly instalments. So, there 
is no question of a big volume of 
money being suddenly Injected back 
Into the economy. It will be phased 
•out over five years. Even that was 
some small relief to the affected 
people who were looking forward to 
t&e end of this impounding business 
-«und the fact that they would get back 
Hie first instalment which had been 
ttfcfen away.

Now, this Bill has been suddenly 
brought forward in the first place 
prolonging this compulsory deposit 
scheme for one year more, but as 
Mr. Bhattaeharya has pointed out 
there is nothing here which precludes 
the Government from repeating its 
performance next year. There is 
nothing in the Law which says this 
extension of one year is final. So, 
this can go on. Moreover, whereas 
the amounts impounded in the first 
two years are to be repaid in cash 
instalments here it is provided that 
the impounded amounts after July 
1976 which will be repaid from 1978 
will not be repaid in cash but will be 
credited to the workers provident 
fund account.

So, looking at the provisions of the 
Bill one would Imagine that tremen- 
dus inflation is going on still; there 
is lot of money supply floating about 
in the country and there are not
enough goods to be bought and, as 
such, this measure has to be prolong
ed. So the repayment two years 
hence would not be in cash at all but 
would be credited to the provident 
fund account. The extension is one 
year. The repayment will begin in 
1878. Whatever will be impounded 
from July 1976 to July 1977 will start 
being repaid from 1978, repaid in the 
sense of being credited in the pro
vident fund account. Now, as far as 
restricting the money supply in order 
to  counteract the inflation is cancern- 
eo, I have said this an many previous 
<«ji*sidrw bferg is it to be a one-sided 
4dntzr? The whole outlook of this

Bill lacks any kind of moral basis 
because it is hopelessly discrimi
natory. It is so discriminatory that 
it is imposing burden only on the 
working class as if they we the only 
people in this country who are ex
pected to sacrifice. In the beginning 
when the compulsory deposit scheme 
was introduced the Government 
made a pretence of saying that 
parallel with that we are imposing 
retstriction on dividends. A Dividend 
Restriction Scheme was Also intro
duced. The workers will have to 
given up a part of their dearness 
allowance and their additional basic 
wages, but the companies or the 
corporate sector is also being told 
that they will not be allowed to dis
tribute dividends as they want. There 
will be a ceiling and restriction on 
that. What happened to that? May 
I know whaTTias happened to that? 
That has Keen withdrawn long ago. 
Last year that was withdrawn so 
that there is no restriction and the 
compaiiies are free to distribute as 
much monSy as they like. Ap
parently, that 'will not have any 
effect, according to the Government, 
on inflationary tendencies. In the 
meantime, due to the change in the 
bonus law, the employers' liability to 
pay bonus has gone down drastically 
and new that has become a per
manent statute, that is to say, the 
amount of money wihich the 
employers will save on account of 
not having to pay bonus to the 
workers "that money will remain with 
the companies. There luT no statutory 
or legal provision whatsoever to see 
that the amounts which are saved 
by the companies By way of bonus 
and which amounts will now remain 
with them—-ffiar is to say, the dis
posable surplus will remain with 
them—that' money will really be used 
for the definite purpose of production 
or expansion of production or likft 
that. It is only a pioua hope ex
pressed. Now all that money is 
available t#*them, we Hope that they 
will use it for production purposes.
But what is the guarantee of it that 
this money will riot be used only to t
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ostentatious spending and tor spend* 
ing on luxufy goods ' and so cm? 
There is no guarantee whatsoever.

43 Additional Einohtroent* WAY

Then, the corporate taxex have 
been reduced, income-tax on the 
higher income Brackets has been re
duced this year, the wealth' tax has 
been drastically reduced. Are these 
all measures for preventing or 
restricting money from flowing into 
the economy so tEat the price level 
can be kept under” cKedlc? Is it that 
only th«T workerg are supposed to do 
it? Only workers' part of the money 
is to be tied up and frozen and im
pounded. as* far as the corporate 
sector and big business is concerned 
and rich people are concerned, payers 
o f Higher Brackets of income-tax, of 
wealth tax, of corporate tax are con
cerned, in their case everything has 
been relaxed because the moment 
this inflationary spiral began to be 
checTted, the price mBfex began to go 
down. A big halla ballu was started 
in this country. Now, the main 
battle-cry—in the industry, in the 
business, is recession, recession and 
recession; priCSs are crashing, there
fore production cannot go on, pro
duction has to be restricted and there
fore pressures are being put on the 
Government that unlimited credit 
facilities must lie 'given, other con
cessions must be '"given, otherwise 
production cannot pick up. Due to 
that pressure, I regret "lb say, as re
flected so clearly in the budget pro
posal this ytfSr, IKe Government has 
surrendered all along“ *!fhe line and 
now the Minister "is reduced only to 
saying that" the Ball is in the court 
of the corporate sector. The country 
wiffwatch and see whether {hey play 
the game or don’t play the game. 
That is all. ~ A greaF pioTfe "ftope, un
founded optimism is placed on these 
people who never have the interest 
of their country to their heart. They 
are only interested in their profits,
they are not amenable to any 
of financial or industrial discipline, 
«  we have Sera. But in their case,
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»U these lacfliBes 'fcave beta giv«r 
so that laTge amounts o f money of* 
disposable income are left with them* 
in the hope that they will use that 
for raising production. Without the* 
workers, there can be no production* 
If the government considers Mr. 
Birla, Mr. Bangur, Mr. Goenka, Mr. 
Bajoria, Mr. Kanoria etc. are indispe
nsable for production in this country, 
I want to tell them that the workers 
are no less indispensable. They should' 
remember that without the worker, no 
Birla or Bajoria or his grandfather 
can produce even a quarter kilo of" 
anything in fhis country. How are 
you treating tfie two partners in pro
duction? If it is a question of 
sacrifice, both should sacrifice. But 
what is this new policy which is- 
being adopted ~fhat the imposition o f 
this burden-1must go on only on the- 
workers, and the big corporate sector 
and big business and monopoly- sector 
must be given more and more free
dom and all controls and restrictions 
orT'th'em must be removed? That is 
why we are basically opposed to the 
whole philosophy behind this Bill.

Apart from other things, from this 
compulsory deposit fund, the govern
ment itself is b on d in g  several 
hundred crores—I have forgotten the 
exact amount it is given in the 
budget proposals—to meef the deficit 
in the government’s own budget! We 
are in a very peculiar position. Gov
ernment is "not telling us, I suppose 
it is not in a position even to tell us, 
how much money is there in this 
compulsory deposit fund at the end 
of this year peRoff, which is to 
be repaid. No official authentic 
figure is available to us up to this 
date as to what is the accumulated 
amount. I have a great suspicion 
from our experience down below in 
the industrial field. I do not know irv 
what mess these accounts are. When 
the repayment starfs, we will see. 
No worker has been glVen any kind 
of recofcT oT’The amounts which have- 
been deducted from the 
D.A. let alone giving him a pass book. 
In the beginning, the rules specified 
that every'cTepositor wquld be given
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m pttt book or card on which every 
time a deduction was made from the 
gflrfltifmaTi DA. itTwouId be entered 
time and he could keep it like a 
pass book. Efut nothing has been 

There is going to be a lot of 
trouble in many places when the 
question of calculation arises. The 
mirio provident fund machinery and 
the same provident fund commis
sioners have Been entrusted with this 
job who have done such a wonderful 
job of the provident fund itself. We 
know very well how many hundreds 
of crores of rupees of the workers* 
provident fund have remained un- - 
paid. But nobody has been punished 
for it up tor date. The~companies of 
many of the well-known and illus
trious names !n the corporate world 
are in default in this regard and not 
one of them has been punished. 
Hundreds of crores of rupees of the 
workers provident fund money are 
unaccounted for and have never been 
deposited. These are the people who 
are supposed to maintain the accounts 
of the compulsory deposlf fund also. 
The worker has no record with him. 
He must be keeping his own record 
for his own personal use since it is 
his money -which is bein^ impounded, 
but his record will not be accepted 
by any official agency. I demand 
from this government that while re
plying to this debate they^should tell 
us what is the amount ol money in
volved, whether it is accurate or not 
and how they have compiled it.

Again I ask the government to tell 
us what is their view now about 
price trends. By ‘now’ I mean the 
two months which have elapsed 
between the presentation of the 
budget proposals and the passing of 
the Finance Bill two days ago.

MR. SPEAKER: This morning it 
has come out in the papers.

SHRI INDRAJIT GUPTA: Now
the heading is 'Trices going up”.

DR. RANEN SEN (Barasat): But 
the consumer price index Is declin
ing!

SHRI INDRAJIT GUPTA: For t o t  
last six weeks consequently, prices 
continue to rise. Between March 20 
and May 1, the wholesale price index 
increased by 3.4 per cent, from 282.4 
to 292.1. The commodities which 
were experiencing sharp increases in 
prices in this period include edible 
oils, sugar and allied products, and a 
variety of industrial raw materials 
and intermediate products . However, 
the index as on May 1, was still 
lower by 6-6 per cent than that of 
a year ago. Then, a table is given. 
Between March 20 and May 1, food 
articles have gone up from 303.9 to 
318.6, cereals have gone up from 288 
to 290.9.

Will they kindly explain it? We 
are 'in the middle of a bumper crop 
of foodgrains. A bigger buffer stock 
of foodgrains has been built up. In 
the middle of all these things, why 
the prices are rising? Some papers 
are describing it as un-seasonal rise. 
But, nobody is giving us any explana
tion. We had a bumper crop of oil 
seeds. But the index of oilseeds has 
gone up from 234.2 to 255. Why? 
You cannot have it both ways. Your 
assessment is that you have arrested 
prices for which you are taking 
credit, that is good. Either you stand 
solidly on it and try to defend it, in 
which case you cannot really justify 
why the workers should deposit half 
of their dearness allowance for 
another year, or you must explain 
why this trend of prices going up is 
taking place. The most plausible 
explanation which all the newspapers 
and journals are forced to give is 
that Government’s control over the 
market, marketing mechanism and 
market economy is so weak still, so 
half-hearted and so incomplete that 
once again, those forces which control 
the movement of market prices and 
commodities have begun to assert 
themselves because there is still 
plenty of black money in the country. 
There is no doubt about it. Hie 
papers ane reporting that many 
smuggled goods which had temporarily 
disappeared, are beginning ta appear 
again in Calcutta and Bombay and 
are selling in the open market, la
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Gujarat, Rs. 70 lakh worffi of hoard
ed vanaspati was seized in one par
ticular raid and was Brought out 
Speculations and smuggling activi
ties are again on the increase. It is 
a fact. Therefore, Sir, the only 
people who have the worst of both the 
ends are the poor workers. If the 
prices really go up end then you say 
that half of the dearness allowance 
must be impounded, it means that 
their real wages are being cut 
because the dearness allowance is 
given on the basis of calculation of 
rise in prices. But in a period of rise 
in prices, you say that half 
of the dearness allowance must 
be impounded, to that extent 
their real wages are eroded.

According to the figures of the 
working class cost of living index, 
when the prices rise, they show a much 
smaller rise than the actual rise; and 
when the prices fall, they show a 
bigger fall than the actual fall. This 
is a fact. When the prices decline, 
you say that the workers should ap
preciate it and be happy. But they 
do not appreciate it because theii 
dee mess allowance is cut. In case of 
rise in prices you cut the DA by im
pounding it, in the case of the fall in 
prices, their DA is cut on the basis 
of a calculation linked with cost of 
living index. In both the cases, the 
poor fellow gets the thin end of the 
wedge. Therefore, I do not understand 
whether there is any assessment of 
what has been the effect on the 
purchasing power of the people as a 
result of all this—as also on the 
commodity market—during the 
last two years. You should tell us 
something. Many employers and busi
nessmen are shouting about the fall 
in the purchasing capacity; but it is 
a fact. At least we have seen that 
during normal times there is a spurt 
in purchases from the market, i.e. in 
our country, normally at the time of 
certain festivals. Whether it is Diwali 
or Id or Durga Puja, it was then that 
previously they used to get some bonus 
money; and in the industrial areas 
these used to be a considerable off

take of things like clothes, shoes and 
other consumer goods wfetofe, ttwr4
wotild buy at that time ftR whflii#, 
year, to teeet their faulty 
ments.

Now, the bonus slash, as it is, and 
these compulsory deposits have affec
ted such purchases. Is it or is it not a 
fact that in many places these goods 
are lying unsold? Stocks have
accumulated; and then, these
employers, on the plea of accumulated 
and unsold stocks again come down 
on the workers; by laying them off and 
saying that production should be 
restricted and that there was no way 
out. Textile employers are saying 
that they have got huge stocks of 
unsold textiles. So do the leather 
and footwear manufacturers; and so do 
the others. Thus, you first of all 
cut the workers income. Therefore, 
he is forced to buy less than what he 
needs, for himself and his family. Then 
the unsold stock accumulates. On the 
basis of that, the employer says that 
he will have to put a restriction on 
production. Therefore workers have 
either to be retrenched or to be laid 
off. What is the logic?

In yesterday's Calcutta issue of 
Hindustan Standard., there is a 
report. A few examples have been 
given about the situation now prevail- 
mg m West Bengal. This news has 
come out latter censoring. It says 
this first about Texmaco, which is a 
very big Birla company:

“Here, about 1600 employees have 
been affected by retrenchment or 
premature retirement or offered 
holiday without pay.”

Then about Jay Engineering, be* 
longing to Bharat Ram Charat Ram:

“Here, nearly 1,000 people have 
been affected by pay cuts or retren

chment in recent weeks,.........”
Then about Jayshree Chemicals:

. , about 250 workers have been 
retrenched,”
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•abowt Hind Motors:
“Altogether 4,000 workers have 

been put on rotational lay-off, 
forced retirement* and made to accept 
special voucher payments in con
travention of all official rules.
Now about Inchek Tyres;

•‘About 2,000 laid off......... ”
Motional Rubber: 3,000 laid off.

Now about NISCO and others:
NISCO; Between 3,000 and 4.000 

Jbaye been laid off.

India Foils, Kamarhati: Between 100 
and 600 workers affected by pay cuts, 
or retrenchment.

Kdkinara Jute Mill: Closed down
for a few weeks. Altogether 4,000 
laid off.

This K a k in a ra  jute mill is the one 
mill mentioned yesterday. It is closed 
down. Again we have:

Meghna Jute MiU: Between 7 000
and 8.000 locked out. This is 
just a sample or glimpse of what has 
been going on. In the name of res
tricting production and for meeting 
the so-called recession, these employ- 
«rs are imposing unemployment on 
these workers. During this lay-off 
period, as Mr. Bhattacharyya had put 
it, they are entitled, for limited period, 
to get only 50 per cent of their wages 
•and DA.

13.00 hrs.

During that lay-off period, I do not 
know, whether even of the 50 per cent 
of the D.A. which they get, even 50 
per cent oi that is impounded by you 
under the compulsory deposit scheme. 
1  can tell the people who are sitting 
to high places and also the Madam 
that they do not have the remotest 
idea of what is the mood of the work, 
■erg down below. You can pass hund
reds <o£ laws. But (if you go down and 
talk to the workers in baati and 
mohalift? you will understand what 
thejftrarasof their mind is. You have 
antagonised them unnecessarily. The

most organised and conscious class
which would have stood with you in 
this emergency and was prepared to 
stand is unnecessarily being made 
hostile and antagonistic by all these 
ridiculous, stupid, shortsighted Lreau- 
cratic measures which you are impos- 
sing one after another.

You cut thir bonus. You are now 
again saying that for another year, 
you have to submit to the compulsory 
deposit scheme. The morale and the 
enthusiasm of the workers is being 
completely undermined. 1 am warn
ing this Government that if they do 
something like that, it will have a very 
bad political repercussion. Those very 
forces, which you wanted to suppress, 
are now getting access to these work
ers here, which before they never could 
get, because of the discontentment, be
cause of the mood which is there.

I will say that we cannot agree to 
this Bill The whole idea and philo
sophy behind it is all wrong. This is 
not the way to treat the working class, 
if you really want them to give their 
everything for production in this coun
try. And regarding those people who 
are sabotaging production, closing it 
down and doing all sorts of things, no 
steps are being taken agains them; 
they are allowed to handle much big
ger amount of liquid money than ever 
before.

Finally, I would say that they are 
not going to withdraw this Bill, which 
is quite obvious, they are quite deter, 
mined to put it through; they will put 
it through (Interruptions). What 
is amendment? There is no use 
of amending all these things. The point 
is that first you should explain vhy 
—if these repayments are to be made 
—these repayments are not to be r?*ade 
in cash? You should explain why 
the repayments, after 1978, are to be 
made by crediting them to the provi
dent fund? You are anticipating that 
by 1978 you will lose your control over 
the prioe situation, price system al
together. Are there some misgivings 
because no explanation is being given?
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What hag happened in the last two 
months? Everybody here applauded 
tiie Finance Minister at that time say
ing that this Budget is going to have 
a very great deflationary effect, but 
something just the opposite of that is 
taking place; it is very disturbing. I 
am not saying this just to gloat over 
it or something like that. I am very 
much worried about it. But there is no 
serious discussion here. The House is 
not allowed to discuss in seriousness 
these economic factors which take us 
to some position which we are not an. 
ticipating at all. The 'Government 
keeps quiet, silent about it, does not 
say anything. All they do is to come 
forward with this kind of a Bill. 
Therefore, we are totally opposed to 
this Bill. We feel that it is quite un
necessary and out of place. It is fra
med in the background of an assump
tion that the prices are declining vben 
actually the prices are increasing. Let 
them explain this. Otherwise, we can
not support this Bill.

MR. SPEAKER* The House now ad
journs f o r  lunch to meet again at 14.00 
hours.
13.05 hrs.
The Lok Sabha adjourned for lunch 
till Fourteen of the Clock.

The Lok Sabha re-assembled afters- 
Lunch at Fourteen of the Clock.
[M r. D e p u t y - S pbaker  in  the Chair]

ADDITIONAL EMOLUMENTS (COM
PULSORY DEPOSIT) AMENDMENT 

BILL—Contd.
MR. DEFUTY-SPEAKER: Shri Raja 

Kulkarni.
SHRI RAJA KULELARNI (Bombay— 

North-East): Mr. Deputy-Speaker,
Sir, I welcome this measure. I have 
been listening very carefully to the 
speeches made by my learned col
leagues from the Opposition. I do not 
agree with them that this is an anti
labour legislation, nor labour has been 
deprived of any money as such.
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Essentially, this k  *  fWiH
sure. It  is not a depriving mMWx* 
The word “depriving* is art tt* cor
rect description of the tfm m m  a *  
such. In fact when it is called 
compulsory deposit, the word VJepo- 
sit’ itself means, it Is It saving and, 
therefore, the working class is really 
contributing by way of savings. They 
would be getting back the money 
which they own. The only point is 
that, for the purpose of the savings 
to be utilised for the growth of the 
nation, working class is asked to- 
make a little sacrifice about imme
diate consumption. That is the real, 
character of, and the basic philosophy 
behind, this legislation.

I am, therefore, welcoming this as 
a measure in the national interest. It  
is not only in the national interest, 
but ultimately it is in the interest o f 
the working class also.

This wa5 one of the measures in
troduced, originally in 1974 through 
an Ordinance, and many of us very 
sceptical at that time: We were not 
sure that the sacrifices arising out of 
impounding of both the additional 
wages and the increased Dearness 
Allowance would ultimately benefit 
the nation by curbing the inflation
ary forces. But the result has shown 
that, along with the other measures, 
this measure has also helped jn curb
ing the inflationary forces. I am, 
therefore, looking at it from the larg
er point of view. It is not only the 
nation which has benefited. In fact, 
when inflation has been curbed and 
prices have come down, the working 
class has also been benefited. There
fore, the benefit has also come to the 
working class at the end of 1975. It is 
from this point of view that I wel
come this measure.

The point that ha£ been raised is 
this: the original intention was that 
some money should be taken out 
from consumption in order to curb 
the money supply; and now that the- 
prices have come down and the infla
tionary forces have been curbed*.
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th iM  i f  the necessity for tHif T The 
Finance* Minister, in his speech, has 
paid compliments to the working class 
lor helping the country in curbing the 
inflation. But the whole subject is 
not over with that. Whatever gains 
have been achieved are to be consoli
dated, and the money that is there 
with the Government having been 
deducted for the last two years—* 
again this deduction hag to be conti
nued because, it will help consolida
tion of the gains for the growth of the 
industrial and agricultural produc
tion. It has to he used now for the 
purpose of growth. This is called the 
workers' contribution to the growth 
of the nation.

It is a ‘capital fund’ of the working 
class, and I would say that the Gov
ernment should now go a step further 
and describe this measure as the be
ginning of the workers* sector in the 
national economy. The savings are 
now being mopped up for the purpose 
of growth. It is definitely a recog
nition that the workers are contribut
ing towards the capital fund required 
for the Plan projects. Already m our 
national economy, the working class 
has been contributing to the growth 
of the nation. But here is a specific, 
big amount; I think, it is somewhere 
between Rs. 700 and Rs. 900 crores. 
This money will now be utilised for 
the purpose of growth. For two years 
when the additional wage increases 
were impounded at hundred per cent 
and when the additional Dearness Al
lowance was impounded fifty per cent, 
the whole deposit money was frozen. 
It was not used for the purpose of 
national growth. Now, this money is 
not being frozen and is being utilised 
for national growth. This is what is 
called a definite emergence of a work
ers’ sector in the national economy. 
Even earlier, there has been the work
ers' contribution, but no specific men
tion was made by the Government 
about it. Indian working class has 
contributed to the growth of the na
tional economy during the last two- 
three Han periods.

I have got with me the figures of. 
the contribution of the working class 
towards the growth of the nation as 
a whole. From 1052 to 1975 Septem
ber, more than Rs. 3,000 crores in
aggregate have been invested by the 
Government from the provident fund 
accumulation of the working class. 
Similarly, from the coal mines provi
dent fund the aggregate amount of 
investment has been about Rs. 40 
crores and from the State Employees 
Insurance Corporation about Rs. 140 
crores. In all, about Rs. 3,180 crores 
have come from the working class 
and that money has been invested for 
the development of the nation. In this 
amount of Rs. 3,180 crores, I have 
not included the contribution made* 
by the working class in small sav
ings. Most of the amount in smalL 
savings comes from the working class 
and that also is a big amount. The 
contribution to the small savings dur
ing the year 1975-76 was estimated 
at Rs. 350 crores and out of that a 
large sum has come from the working 
class In the current year 1976-77, 
Rs. 390 crores are expected through/ 
the small savings and the workers* 
contribution would also be there.

When that is the case, the working 
class has to demand, and rightfully 
they can demand, that the Govern
ment must carve out a national sec
tor for them. When they are contri
buting more than Rs. 4,000 crores to 
the national exchequer for investment 
into the national economy, they would 
like to have an appropriate machinery 
in order to decide the policy for in
vestment of this amount, and for what 
purpose it should be invested or it is 
being invested. The working class 
has no right over the investment po
licy of the Government. On behalf of 
the working class, I would say that 
we have no grievance in extending 
this compulsory deposit 6cheme by 
one year, but we have a right to ask*, 
for what purpose this is being invest
ed. Have we any voice in determin
ing the projects for which our money
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is likely to be invested? The work
ers have also their own needs; the 
most Important being their housing 
problem. Today, the working class is 
not In a position to spy that out of 
tile investment that has been made by 
the Government from their own mo
ney, how much has been spent to 
meet the housing needs of the work
ing class. If adequate money has not 
been invested on things like this, we 
would like that our amount should be 
invested to meet the needs of the 
working class, lik6 housing etc. We 
would like that the right should be 
given and some kind of a machinery 
evolved whereby the working class 
will be In a position to decide the 
policy of investment of their money 
which is collected at the national le
vel. So, it is from this point of view 
that we are supporting this.

Now, In respect of the actual modus 
opeftmdi of the scheme as it is being 
worked out, it is stated that the de
ductions which will be made from 
July, 1876 onwards will now be paid 
interest at a rate 2 1/2 per cent more 
than the bank rate which therefore 
would be 12 1J2 per cent But, what 
is the estimate of the deposit am ou n t? 
In the Financial Memorandum, it has 
been stated that the actual quantifica
tion of these deposits cannot be made 
as it depends upon the index number. 
So, this has created a doubt in our 
mind as to how much amount will 
really be collected. We would like to 
know if 50 per cent of the increased 
DA or the additional DA is to be de
ducted, then what “additional” means? 
Is it not the additional dearness al" 
lowance that has been paid for those 
beyond the index number of July, 
1974? The *974 index number 
was 311. So, 50 per cent of any dear
ness allowance paid after index No. 
311, was being deducted. Since July. 
August, September, October, 1975 and 
onwards index number has gone 
down. In December, 1975 the index 
number wag 306 which is below the 
index number of July, 1974. In Janu
ary till today Ihe index number has
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bean much lew than 990. So, wh**« 
is the additional DA 4c* the purpo$e 
of impounding? .So j^r that* was a » 
additional allowance tor impounding 
till Jun« or July, 1976. Mow, if the 
tadex number goes down even from 
Jun« or July, 1976 onwards for one 
year, what exactly would be Hie addi
tional DA in the view of the Govern- 
ment for the purpose of impounding? 
Some kind of an estimate is neces
sary. We would, therefore, like a 
clarification from the Finance Ministry 
that if the index number remains be
low 311 throughout the year 1976-77, 
that is, for one year from July 1976 
onwards, where is the additional DA 
for the purpose of impounding? Now, 
that is my point on which I would 
like actual information be given by 
the Finance Ministry, Apart from 
this, basically I support this measure, I 
would conclude by saying that the 
Government should give th^ right to 
worker  ̂ to decide the policy for in
vesting the workers' money and es
pecially, for their housing needs.

With these observations, I support 
the BUI

SHRI s . M. RANERJEE (Kanpur): 
I beg to move my motion for circula
tion. ..

MR DEFUTY-SPEAKJSR: You
have already moved it.

SHRI S. M. BANERJEE: 1 want 
to do it. I want to move my motion 
where I have demanded for circula
tion of this Bill for eliciting opinion 
thereon by 16th August 107P. The 
whole purpose was that at least let 
it be circulated and ibe trade unions 
must be given time to have a say m 
the matter. Why we are opposing 
this Bill has been amply explained by 
my hon. friend, the leader of the 
Group, Shri Indrajit Gupta.

I am here to know what is the totri 
amount that lies with the Govern
ment out of these additional emolu* 
xnents compulsory deposits. I am 
told that there is no account at all X

Prift)
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<P»te from wttat Shri Ram Singh 
sBhai said—that the workers and the 
JMill-OWriers do not know what is the 
•mount deposited, the employees of 
the Public Undertakings of the Cen
tral Government do not know about 
it. I would lilee to know from the 
hon. Minister as to what is the actual 
amount.

I do not know when the money is 
going to tie paid back m five instal
ments? We have been pleading in 
this House that there should be pro
per accounting. The books should be 
maintained by the workers and they 
should know what is the amount ly
ing in deposit, what is being deposi
ted and what is the interest accruing 
on that amount. But nobody knows 
what is happening.

Workers were told that if this 
liquid money flows into the veins of 
economy, there will be inflation. 
A reasonable restriction was imposed 
on the workers and this money was 
deducted by an Ordinance, later on 
i t  was converted into an Act. The 
money which the Government never 
wanted the workers to spend was 
spent by the Government. I do not 
know what is the actual amount. This 
is somewhat surprising.

If I am not misunderstood, it is a 
sort of misappropriation by the Gov
ernment. The money was deposited 
in good faith by the workers. They 
felt that the money was safe in the 
hands of the Government. But, the 
Government spent that amount. There 
was no justification for the Govern

ment to do eo* There was no proper 
explanation. We aslted some ques
tions on this. The reply was that the 
Government has spend for some good 
purpose. What is the purpose? We 
call in Hindi” f  SRPfcT”

X keep some tiling with a particular 
jperson as 'amanat, a trusted thing, 
and he goto* on spending that amount, 
♦the jmttutft of the eiM̂ Mŷ MB or the 
votfctaf ttlM* vm  JTiSh the
Government in good faith to fight

inflation. But it was spent by the 
Government without giving any rea
son or with proper explanation. I do 
not think that any Government can 
possibly do it. This wag deposited 
with the Government, not with the 
AICC to spend the amount as per 
their sweet will. I can understand 
if they consider it as the Congress or 
election fund, th e y  could spend that 
amount. But it is not so. What is 
the proper justification of their spend
ing the amount? Why should the 
working class have any more faith to 
the extent that these amounts should 
lie with the Government for another 
year? I say, +he continuance of th:s 
particular Bill or an Act is not all 
justified. The reasons in this regard 
have been very ably put forward by 
Shri Indrajit Gupta Government 
says that it is to fight inflation or it 
has a salutary effect. Concession 
after concession has been given to 
those people whom they salute.

MR. DEPUTY-SPEAKER: Why do 
you repeat?

SHRI S. M. EANERJEE: I am not 
repeating. How the income tax has 
been reduced, you know it.

Another point which I would iike 
to mention here is that they say that 
the prices are coming down. Ac
cording to them the wholesale price 
has come down, even the retail price 
is coming down. But if you read to
day’s or yesterday’s paper you will 
read that the prices have gone up 
again by 2.5 or 3 per cent. I do not 
know, because this is manipulated to 
suit the convenience of the Govern
ment. Actually the prices are going 
up. BulJ according to the Govern
ment these are coming down. What 
is their fear? How is it that even 
today the bon. Deputy Minister 
Shrimati Rohatgi or Shri Subrama- 
ninm is unable to convince this 
House where has the sixth instal
ment of D.A. gone?

In whose pocket has this gone? When 
Mr. Subrsmaniam agreed on 5th. 
instilment of dearness alowance he**
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[Shri & M. Banerjee] 
made a solemn promise that the pay
ment of 6th instalment was also being 
considered. Where has that amount 
gone? Has it also been deposited? 
If it is deposited, in which fund?

Sir, this measure was taken at a 
tiirte when there was galloping in
flation. We pointed this out at that 
time. But t>till the workers wanted 
to give a fair deal. They did not 
grumble. They did not grouse. They 
kept mum thinking that the solemn 
assurance given that this will be for 
'■one or two years will be honoured. 
Now it is being extended Another ex
tension also will be done, we don’t 

'Jcnow.

They are taking advantage of the 
emergency. They are t iking advan
tage of the MISA and DIR They are 
curbing trade union r:yhtj» of workers 
■so that they may not agitate.

I wanted this Bill to be circulated 
for eliciting public opinion; they will 
not do it, I know At least let the 
Bill be referred to a committee; that 
also they will no'„ do; I know. Sir, 
they have not consulted any of the 
centra] trade unions They have not 
consulted any of the member •; of the 
national apex bodies or the State 
•apex bodies Sir, Mr. Kulkarni 
made a speech and has gone away to 
the Central Hall In the Central 
Hall he will definitely say: What can 
I do? I don’t agree with the Bill but 
I have to support it. So, they are 
speaking against their conscience, 
only because they are afraid of Mr 
Raghuramaiah and his whio. But wp 
have our conscience. We are for the 
'working class.

SHRI M RAM GOPAL REDDY 
(Nizamabad): Mr Kulkarni is net
here to contradict you

SHRI S. M BANERJEF; He will 
‘ contradict me in the Central Hall, 
don’t bother,—if there is anything to 
"be contradicted.

So, Sir, this Bill is wrong. This 
. ŝcheme itself is wrong. It will meet

with the same fate as the Gold Con
trol Bin. Mr. Morarji Desai used to 
say that this was the only measure 
which will unearth hidden fold end 
all that. Still no gold was unearth
ed and Sold remained where it was. 
So, this is another measure which is 
not at all going to help the country. 
According to Government’s own 
argument, if prices are falling, why 
should this scheme be continued 
all?

With these words I oppose the Bill. 
I request that my motion for circu
lation for eliciting public opinion 
may be considered by the House.
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SHRI P. M. MEHTA (BhftVf**c«r): 
Mr. Deputy-Speaker, Sir, I oppose- 
this Additional EmolumfenUf (Com
pulsory Deposit) Amendment Bill, 
1976. I remember that the Finance 
Minister of India announced at Mad
ras that inflation has been completely 
arrested and the rate of inflation ha* 
come down to zero. If it is so what 
is the necessity of extending thift 
anti-labour, anti-working class and 
anti employee measure for one year 
more.

This measure amounts to a wage* 
freeze. Dearness allowance, as you 
are aware, is the element for reducing, 
the effect of the high prices. If l^e 
prices have come down and the infla
tion is arrested no such like measure- 
is necessary.

Therefore, Sir, this measure is un
wanted and it brings on the contrary 
hardship to the labour and working 
class.

Recently the prices of practically 
all the essential commodities, pi.*., 
edible oil, vanaspati, spices, cloth, 
sugar, kerosene, etc., have started 
showing an upward trend and the 
prices have gone up. Whereas the 
consumer price index, as reported, 
shows decline, the prices are actually 
going up and, as such, the working 
classes are now losing the faith in 
that index mechanism that it is some
thing like a manipulated thing which 
does not reflect the real situation. 
Under these circumstances if this 
measure is extended by one year it 
will erode the real value of their 
earned wages. Therefore, I oppose- 
this Bill.

As regards its account s&e no 
reason is given to any worker or em
ployee in this country so far. tfo-
body gets the receipt fcs to what
amount has been deducted and to what 
account or number this amount is de
posited. Nobody knows about it.
This compulsory deposit ijnjjoutsdtetf
from the earnings of the workers has
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been spent by the government to the 
extent of Rs. 1000 crores and odd. 
This House has every right to know 
whether it has been used in a produc
tive manner or in an unproductive 
manner which gives no return to the 
country. Nobody knows how this 
money has been used. Government 
lias not cared to take this House into 
confidence in this regard.

Time and again it is stated that from 
the side of the treasury benches that 
prices have come down because of the 
emergency. I have myself stated 
here before that emergency should not 
be equated with the economic pro
gramme, because it is not meant for 
lhat purpose. Granting that emer
gency brought about the benefit of 
prices coming down, how is it that 
though the emergency is continuing, 
prices have again started showing an 
upward trend? Should we under
stand that it has lost its impact or 
the government has failed to continue 
to check the rise in prices?

By bringing this Bill forward, the 
Government has acted very much 
against the working classes and virtu
ally it has adopted an anti-labour 
approach. Therefore, this measure is 
unwarranted and 1 oppose it. We 
had suggested an alternative, viz., 
-enhancing the rate of provident fund. 
It wil be a good saving for the workers 
and at the same time, the employers 
also will be compelled to contribute at 
a higher rate and there will be a good 
saving for the employees. But they 
do not want to touch the side of the 
employers and they have only imposed 
this compulsory deposit on the wor
kers.

With these words, I oppose the Bill

SHRI M. RAM GOPAL REDDY 
fNizamabad): Sir, I support the Bill. 
These is a hue and cry from the 
opposition that this compulsory de
posit scheme is being applied only to 
the working class. 1 suggest that it 
may be applied to Members of Parlia
ment also excluding the Chair ...

MR. DBPUTY-SPEAKER: I do not 
want to be excluded.

SHRI M. RAM GOPAL REDDY: 
Thank you. There was a time when 
there was too much money and too 
lew goods. Now there are enough 
goods and sufficient money with the 
people. Whatever they can save, that 
is being taken away by way of deposit

They say, prices are rising. But 
price of paddy has come down by SO 
per cent this year. Prices of pulses 
have come down by 200 percent. In 
Andhra Pradesh, last year pulses were 
sold at Rs. 240. This year the price 
is Rs. 80 per quintal. That is the fate 
of the agriculturists. In India, 80 
per cent of our income is being spent 
on food only. When the food prices 
are going down, there should not be 
any objection in taking away some 
money from the workers. Moreover, 
this is only a deposit and it will be 
returned to them at a future date. I 
have seen several such workers who 
after working for 30 to 35 years, do 
not have any amount with them at the 
time of their retirement.

The opposition says that this is an 
anti-labour policy. After all, this 
Government enjoys the support of a 
vast majority of people in this coun
try and labour also is a part of this 
country. We have been getting the 
support of the labour for the last 25 
years. Now. we are not going to dis
miss the labour. Rather, we have to 
convince them that they should not 
spend money in a way which is harm
ful to their own family itself. There 
is a great responsibility on the wor
kers. I feel that the workers always 
want more money but they do not 
know how to spend that money. A 
large part of the amount of excise duty 
comes from the poorest classes because 
they spend all their money on liquor 
and other things. Therefore, I request 
the Government that some sort o f 
education should be given to the wor
kers. On May Day, I said in the 
open labour meeting that the workers 
must save something. Without sav-

*88 LS—3.
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lag something, they cannot im
prove their financial position and 
they cannot educate their child
ren. So if a small amount
is recovered from their pay, they will 
have the habit of saving something. 
And this is very important. Until and 
unless we have the habit of saving 
something, the country cannot go for
ward. There is always a scope of 
saving something even with the small 
income that they have got. The
Government has done a good thing 
by introducing this scheme. This 
amount is going to be credited in their 
provident fund accounts. And when 
the moneys are refunded to them, they 
will get double the amount.

MR. DEFUTY-SPEAKER: Not in 
this case.

SHRI M. RAM GOPAL REDDY: Yes, 
sir, with interest, they will g*t.

While speaking. Mr. Indrajit Gupta 
said that the Government had revised 
the quantum of bonus. The bonus 
should be paid only on the profit.

MR. DEPUTY-SPEAKER: There is 
no question of bonus.

SHRI M. RAM GOPAL REDDY: 
But he has said so, which is not cor
rect. I congratulate the Minister for 
bringing forward this Bill. Some 
Members have the apprehension that 
it may be extended beyond three 
years. I certainly want that this 
should be extended beyond three 
years.

SHRIMATI M. GODFREY (Nomi
nated Anglo Indians): While congratu
lating the Government for increasing 
dearness allowance lor the employees,
I just like to put one question. In 
the Objects and Reasons, it is said that 
the Additional Emoluments (Com
pulsory Deposit) Act, 1974 is one of 
the legislative measures which was 
enacted with a view to protecting the 
real incomes of industrial workers 
and salaried employees who were 
Worst hit by the rise in prices. The 
Government also do agree that there 
iS a rise in prices. That is why they

have given this increase in the DJV. 
When they cut the increase in the 
DA, how are they going to help the 
people affected by the price rise? I 
would rather like to say that this com
pulsory saving should not be imposed 
on those employees who jure getting 
less than Rs. 500, because their take- 
home money is not sufficient even to- 
feed their families. They SO to- 
money-lenders, they are always half
starved and under-clothed and unable 
to educate their children. The higher 
rarome group can be subjected to this- 
slttpulation, but those getting below 
Rs. 500 should be released from this 
bondage of compulsory saving. They 
will get their provident fund money 
in their old age, when they would not 
need it much. But now, when they need 
the money to meet the needs of their 
families, it is very important that they 
should be given the increase in the 
DA, which the Government had gene
rously sanctioned to them. Most 
often, the provident money comes im 
at a time when the children's educa
tion is over and they have started 
earning and the daughters have been 
given in marriage. But I think that 
it is during the time of education of 
the children and bringing them upr 
that the employees need all the money 
that they can get. Moreover, the em
ployees know that the rupee has 
appreciated in value now; but they do- 
not know what would be the value of 
the rupee a year hence, or two years 
hence. There is also a fear among 
the workers that if the value of the 
rupee falls, then the money which 
comes back to them later, will not 
have that much value They want t»  
make the best use of their money 
now. As such, I suggest that the 
higher income group should be brought 
into this scheme and the lower income 
group exempted from it.

They say that the money which 
will be put into the provident fund 
will not carry interest. I think that 
the Government should ensure that 
whatever money goes into the provi
dent fund account in this manner* 

should also carry interest. Otherwise,



file Government can give a little more 
at increase in BA to the low-paid em
ployees, so that they Will have some 
benefit. The Government wants to 
help the low-paid employees who are 
hit by the rise in prices. We can give 
such employees a little more; and then 
pbt a part of it into the provident 
fund account. This will enable the 
poorer dassses to enjoy the benefits 
of increase in DA, which they are not 
doing now- If this is done, they will 
remain thankful. With this request, 
viz., that Government should exempt 
the lower income people or give them 
a higher rate of D.A. I thank the 
Chair for giving me this opportunity.
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SHRI B. V. NAIK (Kanara): Mr. 
Deputy Speaker, Sir, I have been 
rather confused, as usual; I say this 
as a good piece of self-confession and 
of great moral courage. I have been 
confused as usual . (Interruption)
Confusion, I think, is the hall-mark of 
thoBe who think and think with a 
certain amount of humility, about the 
actual conditions.

I definitely do not have that sort of 
clarity of thought, particularly in this 
exact science of Economics, which can 
come only through a certain amount 
of ideology or other conviction or we 
can say even fanaticism to that extent 
which feives us a certain amount of 
clarity. So, to that extent I am defi
cient and myself to blame. But I ewe 
bo apology.

The reason is that we have been 
bearing complaints from almost every 
Quarter. Some weeks ago, we dis
cussed about the fall in prices. Shri 
Nathu Ram Mirdha is a very learned 
Chairm an of the National Commission 
on Agriculture. Even this confusion, 
1  accept and I also apologise for this. 
With due deference to Shri Nathu Ram 
Miydha, X say that the prices of farm 
products, particularly of wheat have 
been receding and the prices of other 
pulses (paddy and rice) or also falling.
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So, the farmers have to be on a 
crusade for a farm product price sup
port. There is a cry on behalf of the 
farmers. I do feel that farmers are 
also part of the working class, the 
ideologies being what they are. Then, 
some time back, the presidient of the 
Federation of Indian Chamber of Com. 
merce and industry, Mr. Harish 
Mihindra. had a long tale to tell that 
the whole industry—after all, he is a 
top capitalist of this country—the en- 
trepreneural capitalistic class, in parti
cular, has been facing a recession of 
the worst sort after the emergency, 
and unless you do something to stimu
late the demand, the industry will be 
facing a crisis.

Now, today, listening to the 
eloquent please of the champion of 
the working classed, Shri Indrajit 
Gupta and also Shri Dinen Bhatta- 
charrya, I came to the conclusion that 
the working class of this country also 
is facing a tremendous amount of 
crisis. Then who is left—the workers, 
the capitalists, the industrialists and 
the farmers? (Interruptions)

So. we have a situation in this coun
try of a sort of even handedness on 
behalf of the Government that if they 
have dissatisfied anybody, they have 
not dissatisfied only the working class, 
but there is a justice, a sort of socia
listic justice that the capitalist is cry
ing, the worker is crying and the far
mer is crying. What is the intention 
of this greater evidence? (Interrup
tions).

MR. DEPUTY-SPEAKER: This is
true socialism

SHRI B. V. NAIK: There is an
impartial approach and the country 
which has a socialistic approach, if it 
Has to emerge out of i t .........

SHRI SOMNATH CHATTERJEE 
(Burdwan): Country of weeping per
sons,

SHRI B. V. NAIK: It is only through 
tears and sweat that we can make 
progress.



SHRI SOMNATH CHATTERJEE: 
Crocodile tears. ‘ (Interntpiions).

SHRI B. V. NAIK: The gentleman 
ol the Opposition may kindly under
stand even at this late hour that it is 
onlv hrough hard work, sweat of the 
brow and toil that we can build up 
this country and not through long 
speeches which you are trying to 
make.

SHRI SOMNATH CHATTERJEE: 
The bard work like Mr. Harish Mahin- 
dra is putting In.
15 hrs.

SHRI B. V. NAIK: Mr. Harish
Mahindra may be putting in hard 
work in his own way. The Barrister.
M r. Som nath C hatterjee, also puts  in 
hard  w ork  and earns, h e  know s better, 
w h at he does.

SHRI SOMNATH CHATTERJEE: 
The Department also knows.

SHRI B. V. NAIK: With due defe
rence to Mr. Somnath Chatterjee who 
has helped the cultivators in my con
stituency immensely. (Interruption).

Sir, according to certain knowledge, 
there is what is practical economics. 
There is a saying—all o fus have learnt 
it—try to save during inflation and 
spend or invest during deflation. This 
is an elementary sort of principle or 
sort of pep talk or advice lor ail peo
ple who want to «ave; kindly save 
during inflation. What better time is 
there than the present one when infla
tion has been contained to a certain 
extent, when we should mobilise the 
opinion of our working class: please 
don’t spend now, save now. Because 
at the time when the prices as a result 
of all these measures will have coma 
down, the same piece of land which 
will cost now “X” rupees will begin to 
cost “X-S" rupees if the worker is to 
invest that money five years hence. If 
the land prices fall and the cost of 
construction fails, then, he will have 
made a better investment during a 
period of deflation. Much more could 
be said about it.
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A point was made today that ttawt 
has been a rise in the price Index lor 
about 2.S about 2.5 to 3 per cent in 
the recent months. But fi we have to 
keep our eyees open, we we what It 
happening in our very close neigh
bour countries. Hhere is a cutting 
time. The Times Survey has ques- 
it is of 1974, Still we can know the 
dimensions if you see the comparative 
position regarding inflation. It say* 
“115 per cent rise in Bangladesh cost 
of living index”. What does it end 
up to? Since the time of the House 
is very impotant, I will not take much 
from the Economic Times. Of course, 
tioned the accuracy of these calcula
tions stating that since they are pre
pared from the official price bulletins, 
they would certainly show a down
ward trend.

1076 (Compulsory Deposit) 7a
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I support the Bill. What has been 
stated in the Statement of Objects and 
Reasons is that the objective of arrest
ing the price spiral has been sub
stantially achieved. It is not an over
statement. The Statement of objects 
and Reasons prepared on 15th April, 
1976 says that the price spiral has
been substantially contained. Now, 
the question before this House is: Are 
we going to take steps where the 
good work, the constructive work, 
achieved during the period of Emer
gency, since June 15, 1975,'for period 
of 12 months, is going to be reversed 
or are we going to continue and con
solidate the gains? I am sure, Rs. 1000 
crores pumped into the market will 
definitely result in reduction of the 
real wages. While the money wages 
may look upwards, the real wages will 
fall and the capacity to buy will falL

Under the circumstances, though it 
may look like a bitter solution, not so 
very palatable, not instantly palatably 
it is still a solution. I would, there
fore, urge upon the letaders of the 
Opposition, the leaden of the worida* 
class, to kindly consider it and exland 
their whole hearted support to it



73 Additional emoluments VAISAKHA25, 1898 (SAKA) (uompuisory
Deposit) Arndt. Bill.

SHRI P. G. MAVALANKAR 
(Ahmedabad): I rise to express my 

dissatisfaction and even opposition to 
this proposed Additional Emoluments 
(Compulsory Deposit) Amendment 
Bill, 1976, on more than one ground.

My first observation is that, looking 
at the Statement of Objects and 
Seasons and judging from the Central 
Government’s stand on ibis particular 
issue, it seems to me that Govern
ment are in two minds: on the one 
hand they say that what they wanted 
to do has been achieved, and on the 
other hand they say that it has not 
been achieved fully and, therefore, 
there is need for this particular piece 
of legislation. My friend, Mr. B. V. 
Naik, who spoke just now. ended with
• sentence which he quoted from the 
Statement of objects and Reasons:

“The objective of arresting the 
price spiral has been substantially 
achieved ”

But he did not go further. The State
ment of objects and Reasons gges on 
to say:

“But the meed for controlling the 
expansion in money supply to con
solidate the gains towards stability 
continues."

The question arises whether it is the 
responsibility only of the lower mid
dle class employees to sacrifice? Is it 
not the responsibility of the other 
sections of the community also iu 
•whose hands you have allowed a lot of 
money to remain for all kinds of con
sumption, all kinds of expenses? 
Therefore, my observation is that 
Government are in two minds: on the 
one hand, they want to take credit 
tor something for which they know 
they cannot take credit, and on the 
other hand, they can take credit and 
no they must justify the steps that 
they have been taking under the pre
vent supposed Emergency. If really 
Inflation has been arrested, it really 
price rise has been stopped and if

everything is good and fine, then
where is the need for this Amendment 
at this late stage, in May 1976? There
fore, my point is that this is a typical 
example of trying to take the credit 
nnd at the same time, also realising 
that what they have done is not ade
quate and then to go chi giving the 
punishment particularly to those sec
tions of the people which, m any 
case, belong to the weaker sections of 
the community. Have you ever 
understood or realised this? In any 
part of the world, particularly in
eountries like India, if the people with 
low Income are given a little^extra 
money, will they spend it lavishly on 
things which they need not spend on? 
In our country where millions of people 
have not got enough money to make 
both ends meet, to have two square 
meals a day, a ask them to sacrifice, 
restrain and control and in the same 
breath to ask the big business and the 
higher-salaried people and other peo- 
pie with lot of money to go on spend
ing lavishly, is a concradiction which 
we cannot accept.

Secondly—I am really trying to 
expand my first point—why tax only 
the labour, only the people with low 
incomes? Why not also have this with 
regard to the employers? When you 
say that fifty per cent of the increased 
Dearness  ̂Allowance of the employees 
should be impounded, not only for 
two years but also for one more year, 
is there any similar restriction in 
operation in the case of the employers? 
Can the Finance Minister tell us abotat 
it? Are there any restrictions on 
Uieir consumption pattern? Judgling 
from the kind of expenditure which 
these people are making even after 
the Emergency, in the last ten months 
or more, one gets the impression that 
they are not at all affected in any way 
by considerations of Emergency or the 
consideration of need to have a regu
lated, controlled economy, to make 
certain kinds of sacrifices, to have 
certain kinds of self-imposed controls 
on their expenditure pattern and con
sumption pattern. Nothing of that 
kind has happened. Therefore, it is
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local authorities Rs. 314 crores;
wrong to come forward with this
Bill. I ran opposing this particular
Amendment Bill because it only
touches those who are alrtady weak,
who are alrtady punished—because 
they are getting low incomes—and It 
leaves untouched those sectinos of the 
community which are not at all affect
ed by the adverse economy or inflation 
or price rise—because they are the 
people who, in any case, will he hav
ing enough money to spend on their 
daily needs.

Therefore, my point is that the 
labour, the lower and the middle class
people should have been spared.

Then, I want to ask this of the hon.
Finance Minister with great respect
He has given so many concessions to
the big business, especially in term of
reduction in direct taxes, etc, and 
his hope, in fact everybody’s hope, is. 
that they will pay the taxes honestly 
and will invest the money for produc
tive purposes in the interest of the in 
dustnal development of the country
Th« hope is that al lthat money will be 
put back in production. The conces
sions that he gave last week and the
general impact of the budget this year
has been pro-business, Dro-monied
people and pro-capitalists If that is 
so, my third point is. how is it that
you go on giving such concessions one
after another to big business and 
industrialists and go on repeating
your restrictions and controls on the 
fixed income fixed wage or salaried 
people, whether they are employees
or labour.

Now. look at the conspicuous con
sumption of these big business and 
monied people One had hoped that
thp conspicuous consumption of these
big business and monied people would
be arrested, but can the Finance
Minister tell us looking round the
country If the conspicuous consump
tion on the part of the business people,
industrialists, executives and others
has appreciably gone down? My ap
prehension is that it has perhaps gone
up in gome respects. They are spend

ing more money on conspicuous con
sumption now than they were doing
before Emergency. Where is the ite*
pact of Emergency on these people? X 
comp from Ahmedabad and I know ja
that part in Western India, people
with with very big businesses seem to
be very happy. They seem to fteet 
that Emergency has not affected them
adversely. But certainly it tie*
adversely affected the working claat
fixed income people and the middle
class people.

Finally, I would like to ask the Fin
ance Minister; was this particular bill
not the present amending bill but the
original Bill, not a part of the pack
age deal, a package deal to deal with
inflationary tendencies and problems?
If it wag a package deal, why ig it
that you take out one part of the
package and amend it by having one
more year, and not amend other parte
of the package deal, which were there
two years back? You have not touch
ed all the things; you are taking out
only e part of the package deal which
was there two years back and now
saying that this particular thing will
be amended, and consequently for
one more year the workers and em
ployees will be in difficulty.

My last point is regarding provision
of accounts. If I am wrong, the non.
Minister may kmdly correct me. I
find from the Bill and the Statement
of Objects and Reasons that there is
no mention anywhere about the need
to keep an account of the money that
is being kept aside for the workers
and employees If there is no proper
account, and the worker or employee
dies in the middle of the period or he
is out of job, he does not know, how
much money is there Many of the
workers and employees are illiterate
and they would not know in the
absence of proper accounts and the
account statements being supplied to
them, how much money stands to
their credit. Only today, I received *
letter from the workers of Maharana 
Mills, Porbandar. It is a signed dOctfc*
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meat and they have made a complaint
that for the last three years, they have
not received their provident fund
'flillps from the Provident Fund Com
missioner’s office stationed in
Ahmedabad, which is a part and
parcel of the Central Government’s
offices. If people working in the mil1 
In the normal course do not get their
provident fund statement! properly
written, and stene<1> how can we ex
pect that they will have an account of
the amount which you say, you ar«
temporarily going to keep in your
custody?

For all these reasons, I oppose this
Bill. I am not using the phrase
"anti-labour” for this Bill in its 
fashionable sense, or opposing it in the
conventional sense, but coming as I
do from Ahmedabad which is a large
textile area with an industrial com
plex near about places, I know that 
most of the workers and employees
are not able in any case to spend thei** 
money on any luxuries, they only
spend on essentials and on making
both ends meet, and so. to ask them to 
make further sacrifices, and at the
same breath ask big businessmen and 
industrialists not to make those 
sacrifices is a contradiction which, fa
anv case, I cannot accept

SHRI CHAPALENDU BHATTA- 
CHARYYIA (Gindih) • We are now 
discussing this Additional Emolu
ments (Compulsory Deposit) Amend
ment Bill in the background of the 
Budget and the Finance Bill and the 
performance of our economy during
the last 12 months

Inflation hag certainly been contain
ed but there is stagflation and there 
is always a possibility of inflation on 
the rebound as has been proved again 
and again by the performance of so 
many other economies of other coun
tries. Even in higly developed coun
tries there i$ a bit of an in-built in
flationary tendency and for instance,
in' USA there Is * net inflation of 3

per cent. The stagflation in India has 
been broken in the sense that there is
a growth rate of 4.5 per cent. But
we are not happy about the growth
rate. In many countries, they say
thjf any growth rate less than 6 per
cent is not worth consideration.

Now, we have to go a long way and 
in the face of the various Imponder
ables from outside impinging upon the
Indian economy we have always to
find our solution by trial and error
and, gay, in next two years or three
years. Considering these factors, I
think we have done well and we have
made the grade. There is increased
capacity utilisation. The industry is
picking up. Food production has gone
up. These are the redeeming features.
But, as somebody emphasized, the
workers’ complaint is; ‘Inflation is 
eating into our real wages.’ The
employers say, ‘Inflation is eating into 
our profits ’ The rupee or the pound
sterling or the dollar will say, ‘Infla
tion is stealing our balance of pay
ment.’ So, in this sort of uncertain 
world economic forces we have neen 
trying to flnd our way through, this 
nigzag by critical path adjustments.

Firstly, there is a backlog of large
unemployment m the country.
Secondly, I emphasize, the irrational
wage structure all over India has be
come a great hindrance and thirdly,
the demand raised by trade unions
about the inviolability of their wage
earnings and pay packets. Their
demand, to my mind, stems from the
view that their relative money wage
levels must be maintained To illus
trate, if Bhilai’s employees are getting 
Rs. 700, if the driver is getting Rs. 
1200 and if the coal-miner is getting
Rs. 500, immediately the coal miner’s 
wage is increased to Rs 700, the 
demands from these other two cate
gories might reasonably arise that this 
wage differential must be maintained 
between one sort of employment and 
another. This has brought about a 
great irrationality in bur wage struc
ture and it will require all our efforts

1
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to rationalise the wage structure just
as we are rationalising the technology
and just as we are rationalising our
industrial production. To the extent
this Additional Emoluments (Compul
sory Deposit) Amendment Bill is a 
holding operation, I support it be
cause in the long range,—not in that 
long run when we are all dead, but
in 3 or 4 or 5 years to the extent—it
controls inflation, it will be of great
help to the workers themselves. Even 
j)n Britain, for instance, the pressure 
from the trade unions has brougb* 
about a change in the government and 
led to national elections. A new gov
ernment came in and even trade 
unions, when faced with the sinking
sterling, has to come down to the 
common ground and the reality of the 
economic situation and they have ac
cepted a 3 per cent growth in their
money wages. So. a realistic com- 
monsense is called for from the trade 
union sector. For, if the national
cake itself is shrinking a larger share 
of that shrinking national cake will
not help the workers to gel more than 
what they were getting previously.
The most important and encouraging 
part of the situation is that this infla
tion has been controlled. I do not
eay it has been licked because if there
is rebound now, it would be very
much worse. So, the Finance Minis
ter should &ot and cannot take risks
in this phase of transition of our1 
economy, from inflationary slump to 
the falling price boon. He has to take 
all necessary measures and there are 
difficulties inherent in the system it
self.

The persons suffering from diseases 
are sometimes given tranqutiisers and 
energisers simultaneously. It is the 
same system of stimulus and control
by which this economy has to be
goaded now that vista of growth, self- 
reliance and technological indepen
dence is now opening up before us.

I. therefore, unhesitatingly support
this Bill, but with this proviso that
the persons from whom—we are
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taking this deposit should know how
much has been; deducted from their
pay, with whom the money is now
deposited and exactly when they will
be repaid. With these words, 1 sup
port the Bill.

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Mr.
Deputy-Speaker, 1 am very welt
aware that this is a Bill for which T 
could not expect a unanimous sup-,
port. Leave alone the other side,
even on this side, I am sure, there
are people who have some reservation*
with regard to this Bill and, perhaps,
if I apply only my own mind, I may
have a certain bit of reservation. But
as a Finance Minister 1 have to dis
charge the national duty of managing:
the economy and in that process we
have to take some decisions which
may not be palatable just like a doctor
administering a medicine or a surgeon
undertaking an operation.

As far as our objective is concern
ed, what do we want to achieve? Is
it merely to get more and more
money in terms of rupees or do we
want in real terms the purchasing 
power of the people to increase?
Naturally, that can be the only answer
and I am sure all the other Members
will also agree with it that the real
wages should increase. That should
be our objective. As long as there is
an inflationary trend in the economy,
certainly the real wages cannot in
crease even though money wages go
on increasing. We had seen during
the period of years when the dear
ness allowance was chasing the price
and the price was chasing the dear
ness allowance, we went on increase 
ing the dearness allowance. The re
sult was as has been pointed out by
Shri Bhattacharyyia—when we do not
compensate for full hundred per cent
to the extent inflation goes on increas
ing the real purchasing power goes
on decreasing in a progressive manner.
Therefore, now what Is important is
how to contain this inflation and to
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bring down the prices go that with the
money which a person is able to earn,
he Is able to purchase more goods
and particularly the essential goods
which are required lor the necessities 
of human beings, like food, cloth,
health facilities for which we have
made other provisions also, health in
surance gchemeB, etc. The children
should get education. All this w ill
have to be taken care of. It is from
this aspect that I w ou ld  like hon.
Members to  consider this Bill and not
merely from any narrow point of
view.

This will have to be looked at from 
the national point of view and not
merely from any sectoral point of
view. And if you look at it from the 
national point of view, I have no
doubt in my mind that as far as this 
Bill is concerned, this is the measure 
which is absolutely necessary in the 
present conditions.

We talked about containing infla
tion. We have contained inflation.
But if you look at the world today,
you will find, it is in a state of turbu
lence Six months back in the inter
national conferences we were given 
the assurance that all the developed
countries have turned the corner and 
now there won't be any inflation and
there would be further development
there. However illusory that theory
might be, their theory was that when
they develop something will percolate
to the poorer countries also.

While I do not subscribe to that 
point of view I am emphasising this 
aspect that this waB tEe statement
made by almost every Finance Minis
ter belonging to the developed coun
tries. But what ig the state of affairs 
today? It is again in a turbulant
state.

Two or three weeks back when I
wag speaking in the other House Z 
said that perhaps the only two cur
rencies which have got not only
Stability but also strength were the

West German Mark and the Swiss
Frank. But what waa the news two
or three days ago? They are also 
tottering. We have to take this into
account. As long as we Hve in this
international world, unless we get
ourselves isloated from the world
system, we have to take into account
what is happening in the other parts
of the world and also take preventive
measures so that we may not get into 
this inflationary trend again.

That is why we have to take all
necessary measures possible for the
purpose of containing inflation and 
that could only be managed by two
ways: One, managing the demand and 
supply position. And that can be
done only by increasing production
and making more goods available.
This cannot happen overnight by a 
miracle, an increase beyond a certain
level.

We have to manage the monetary 
situation so much so that there is 
some sort of matching between the
two and prices do not go up It is 
from that point of view that, we
took this step m 1974 and on that 
basis we had achieved some results.

As Mr. Mavalankar pointed out, it
was a package. Out of that package
we have given up only ag far as the
additional wages were concerned. We
were impounding that also but that 
has been given up. If a person got
higher wage, that also used to be im
pounded. Now that has been given
up. That has been returned now.
But as far as the other scheme is con
cerned, regarding the better section
of the people, they had to contribute
on that some 4 per cent between in
come of Rs. 15,000 and 25,000, 6 per
cent between income of Rs. 25,000 and
70.000 and 8 per cent over jnennnp of
over Rs. 70,000 Now, in the Finance
Bill we have kept it for Rs. 15,000 ta
Rs. 25,000 at 4 per cent. For Rs~
25.000 to Rs. 70,000, instead of 6 per
cent, they have to deposit 8 per cent
Over Rs. 70,000 it ie 12 per cent.
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Therefore, it is not bb if we have 
<iven up the package. We are keep
ing the package, even though as far as 
one element is concerned, that is the 
impounding of the additional wages, 
that has been given up and we are 
repaying them.

Questions were raised: Are there 
any accounts which are being proper
ly maintained? This is a relevant 
question. If you go on impounding 
the money and nobody knows what is 
the amount due to each person it will 
not be proper. Doubts were also ex
pressed as to where this mcney has 
gone How has it been utilised? All 
these questions were raised. It is not 
as if there are no accounts I would 
like to give gome figures On the Ride 
of additional wages impounded the 
total deposit with the regional 
provident fund commissioners, private 
sector and public sector undertak
ings was Rs 40 88 crores, with the 
local author ities Rs I! 14 crores, 
government servants (Central)
Rs, 0.3 crores and State employees 
Rs. 1 28 crores.

As far as dearness allowance 
account, for which this Bill has been 
brought, the provident fund commis
sioners account shows Rs. 392 crores, 
local authorities Rs 5032 crores, 
Central government servants account 
Us, 312.8 crores and the State Gov
ernment employees account Rs 127 93 
crores. The total of both comes to 
Rs. 929 crores

The scheme is that it should be 
frozen with the Reserve Bank and it 
should not be made available for the 
purpose of being utilised either by 
the Government or by anybody else 
As a matter of fact I made a proposal 
in the previous year’s budget that out 
of this amount I would borrow Rs 
100 crores from the Reserve Bank and 
as the hon. Members are aware we 
did not take that even <i.« a loan from 
the Reserve Bank. Therefore, to 
think that this money is somewhere 
in the air and somebody is likelv to 
take it away is only imaginary 
Therefore, nobody need fear that this
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money has been eaten away by soma* 
body and it would not be available lor 
distribution.

Sir, I would also like to test with 
regard to the accounts whether this 
accounting has been kept properly by 
looking into what we are now doing 
with regard to the return of the 
amounts which had been impounded 
on account of wages. For that I have 
got the figures and I find that taking 
into account what is due almost all 
the amount has been distributed— 
even in West Bengal it has been dis
tributed. In the same way I have 
looked into this to find out taking in* 
to account the amount impounded 
and what was returnable during this 
year whether these two figures cor
respond Only very slight variation 

of 2 per cent is there. Perhaps, some 
people have not drawn but on the 
whole this amount has been returned 
Very soon we are going to return 
Rs. 280 crores out of the dearness al
lowance account which is returnable 
from July 1976 Then also we will 
have to test to find whether Rs. 280 
crores are being returned and how it 
is being returned Whether there are 
any complaints As far as additional 
wages are concerned we have not 
received any complaints that the 
money which had been impounded has 
not been returned to them On the 
hand we have quite an effective 
watch with regard to this No doubt 
whatever might be the Law, there are 
offenders Even with regard to pro
vident fund a fter  having deducted 
from the labourers there are very 
charitable employers who utilise this 
instead of depositing with the provi
dent fund commissioner. Then we 
take action against them.

In the same way I find quite a tew 
persons have—after having deducted 
the amount—not paid the amount. 
Fortunately, the number is 43. Not 
only prosecutions have been launched 
against these 45 employers who have 
not deposited the amount and proce
edings are being taken to send them to
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ja il but also steps have been taken 
-to recover the money by attaching 
their properties. Therefore, we are 
•taking effective action as far as this 
is  concerned.

What has been the ellect of this 
'Whole package being worked out? We 
"have impounded 50 per cent of addi
tional DA and the additional wages 
also. After this saving—these are not 
taxes taken away by the government— 
what is the purchasing power of the 
not wage packet they are taking home 
today and what was it in 1974’  I have 
-made some analysis. In the case of 
Class III employees—lower division
•clerks, etc.—the increase in the pur
chasing power of their net pay packet 
-today is 14 per cent as compared to 
-what it was in 1974. In the case of 
'Class IV employees, the purchasing 
power now is 15 per cent more. Do 
you want this to happen or go on 
paying more and more DA, with the 
real purchasing power going down and 
'down? This is the question which hon. 
members will have to answer. If we 
are all satisfied with seeing more 
money, the only thing possible is to 
•establish a few more Nasik presses so 
that everybody may take instead of 
Rs. 100, iRs. 500 But what will be the 
■effect on the economy’  This is what 
-we have to consider. Mr. Bhat*a- 
charyya wondered how Ihe working 

-class has been benefited. The work
ing class has been benefited by their 
purchasing power going up by 14 per 
•cent and 15 per cent at the lower level 
after saving so much. In addition, 
this amonut is assured of 12* per cent 
interest, whiereas the maximum rate of 
interest which one would get if it is 
deposited in the bank is only 10 per 
rent. If you enter into speculative 
transactions with private money
lenders, there are the risks of not 
getting it back. But the sure way of 
Investing it and getting it back is to 
deposit it with the banks which give 
only 10 per cent interest. Therefore, 
nobody can say that we are taking an 
anti-labour attitude. Saving is always 
-good. How can a nation make pro-.

Deposit) Arndt, Bill,
gress otherwise? Hon. members say 
that we should not go out tor foreign 
borrowings, etc. So, internal saving 
should increase. If our attitude is that 
we should go on consuming whatever 
we earn and there is no question of 
saving, certainly without saving there 
can be no investment. Without in
vestment there can be no growth 
Maybe the circle of workers who are 
already inside the compartment may 
be well off, but there cannot be any 
enlargement of employment. Unfor
tunately most of us think that if only 
we could increase the wages of the 
few million people a little more, we are 
increasing socialism. On the other 
hand, it is those outside the circle, 
particularly in the rural areas who do 
not have even one square meal a day 
about whom we should be concerned. 
Mr. Mavalankar pleaded that they 
should have one square meal not with 
reference to the people inside the cir
cle but with reference to the rural 
poor and some in the urban areas also 
who had migrated from the rural areas. 
That is the real problem. But our 
clients are different completely. They 
are the industrial labourers, govern
ment employees, LIC employees, and 
bank people who get the highest level 
of wages. We are all concerned with 
more DA, more wages, more over-time 
for them This is how we look at it.
I would plead with hon. members not 
to look at it from this sectoral point of 
view of industrial labour alone, but 
from the national point of view, from 
the poin* of view of the 80 per cent of 
the people who are in the rural areas, 
particularly 70 per cent of the farmers 
who are engaged in agriculture. If 
you take that into account today, the 
urban population has gained at 
the expense of the agricultural com
munity. because the prices have gone 
down so much I think, Mr. Naik was 
giving figures with regard to the prices 
agricultural products going down. 
Therefore, w e ' will have to keep this
in mind For the benefit of the entire 
health of the economy, I would respec- 
fully submit that sectoral view should 
not be taken.



fShrl C. Subramaniamj 
A charge was made by Mr. Mavau 

lankar to whom I attach great respect,
I do not know why, perhaps, because 
of his lather who used to preside over 
the sittings of this House. Whatever 
it is, he says that we have taken a 
contradictory stand in containing infla
tion. It is not just on one time opera
tion that because the inflation has been 
contained and, therefore, you go to 
sleep and everything will go on 
smoothly. It is not so. We have to 
have a continuous watch over the 
situation. And figures have been made 
available that it has improved by 2.5 
per cent. I want to give an assurance 
to this House that we are not satisfied 
with what we have already achieved 
on the price front. On the other hand, 
we have got to be much more watchful 
and periodically, we will have to re
view the situation and take remedial 
measures with regard to price struc
ture, production policy, and so on. AU 
these things will have to be continuous
ly reviewed and action will have to be 
initiated.

I think, these are the main points 
that have been made. But as far as 
this Bill is concerned, there is one 
slight difference. Whereas other thou
sand crores were frozen with the 
Reserve Bank to be drawn out when 
ever required to be repaid to the peo
ple, in this case, we have taken credit 
for the purpose of investment. It is 
clear. I would like to appeal to Mem
bers like Mr. Indrajit Gupta, Mr. 
Bhattacharyya, and Mr. Banerjee 
particularly who is always the cham
pion of the industrial labour, that we 
have now thousand crores in deposit. 
It is always easy to distribute it be
cause the accounts are there and we 
can distribute it. Naturally, once it is 
distributed, this will go waste in some 
sort of consumption. I come from an 
industrial complex. Coimbatore, and 
I know that after pay day if you go 
and see a cinema house, you will And 
the workers in the first class. He will 
say: “Let me go to the first class at 
least on the first day.”

SHRI 8. M. BANERJEE- He get* 
psychological satisfaction.

SHRI C. SUBRAMANIAM: He does 
«ot get satisfaction. When we an 
paying, only then he gets psychological 
satisfaction. Therefore, being in the 
cinema hall, he does not get psychol o> 
gical satisfaction.

SHRI DINEN BHATTACHARYYA 
Is it a crime on the part of the workers 
to go to a cinema?

SHRI C. SUBRAMANIAM: Unfor
tunately. I am not in a position to 
cross swords today. Perhaps when I 
get better, we will have such duel.

What I am posing is this. How 
should we utilise this thousand crores 
which are available?? ? Should we 
fritter it away or should we invest it 
in the industry’  We have todav the 
private sector; we have got the public 
sector; we have got the joint sector and 
we have got the cooperative sector. 
Why not a workers' sector? This- 
thousand crores, if properly invested, 
would be a package and not just a 
basket, not just one scheme. We can 
evolve 3 or 4 scheme®, so that the 
workers become also the real owners 
of the industry And this would re- 
voluationize the basis. This will meet 
all the charges that these big-business- 
wallahs are getting all the licences and 
that they are making profits. Instead 
of those people, we can have 10 million 
people participating in indusrtial de
velopment. i.e. in the ownership of 
industries. And as far as I am con
cerned, I will give this assurance to 
the labour as such, that we will see 
to it that the most profitable sections 
of the industry are allocated to them. 
To-dav we are asking foreign com
panies to disinvest and are trying to 
have Indian investment there. We can- 
consider whether this new Indian in
vestment should be that of the workers, 
i.e. by making the workers Invest 
there. Instead of allowing the big busi
ness men walking way with it. You 
should be prepared to consider these

wompvteory Deposit)
Amdt, Bill
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constructive suggestions and also to 
educate the labour on thic. 1 am pre- 
•pftred to sit with you. If there ip any 
-snag in it, we can look Into it. I feel 
4bat the workers’ participation should 
■not be only at the floor level, i.e. giving 
-advice etc. It should also be on the 
toasts of participating in the owner. 
-'Ship; it should be on a broad level. 
"What wane hon. Members want to 
achieve by revolution or other methods, 
►can be achieved by this process of 
■evolation. Through millions of work
ers participating in the investment pro
cess in the industry, we can bring 
about a complete change in the situa
tion. I am committed to this as much 
as I am committed to the Integrated 
Rural Developent Programme. This is 
how we can bring about a new situa
tion m regard to our economy. Don’t 
look at this measure as something to 
penalize the labour. On the other 
hand, it can be used for strangthening 
the labour movement and to make them 
participate in the ownership of the 
industry. This will strengthen the 
economy of our country by creating 
more and more investment, by bring
ing into this not more and more work
ers and thus enabling them to get 
more and more benefit out of it. 
Please look at it from this point of 
view. If you are prepared to discuss 
this scheme—I am sure some of you at 
least, would be interested in looking 
into this constructive suggestion—I am 
prepared to sit with you and try to 
•evolve schemes. We have made some 
preliminary exercises. We can evolve 
more of such exercises. It is not that 
there cannot be any objection to this. 
Those objections have been very well 
expressed. I hiave taken note of them. 
But in the interests of the nation as a 
whole, I would request even those who 
“have opposed the bill, to accept the 
'validity of this suggestion and to 
accept the bill.

SHRI P. M. MEHTA ; Why does not 
“the Government consider the alter
native proposal, viz. to enhance the 
Tate of provident fund contributions,

so that they can get more of savings, 
and so that this one-sided sacrifice 
may not be there?

SHRI DINEN BHATTACHARYYA. 
an open mind. I am prepared to coo. 
sider any suggestion.

SHRI DINEN BHATTACHARYYA: 
There are workers who have been laid 
off; and they are not getting full re
muneration. Suppose they get half-a-. 
month’s wages. If 50 per cent of their 
DA is impounded even from out of 
that amount, what will be their fate? 
Why is not the Government making 
some provision in regard to this?
These are important things which you 
could understand. There are lakhs of 
people who have been laid-off.

(Interruptions)

SHRI S. M. BANERJEE; They are 
not getting anything.

MR. DEPUTY-SPEAKER: These are 
details.

(Interruptions)

SHRI INDRAJIT GUPTA; I do not 
know whether that point has occurred 
to them. They can think over it. 
According to the Labour Ministry, 
since the emergency, over five lakh 
workers have been laid-off. During 
the period of lay-off, they get only 50 
per cent of their wages and D.A, Dur
ing the period of lay-off, when they 
are already getting only half of the 
wages and D.A. is half of that to be 
impounded under the scheme. There 
should be some limit to the wonderful 
vision of sacrifices for the nation. 
Workers are not the only part of the 
nation. What about the other people 
of the nation? What about Birlas. 
Kanodia, Jalans and Bangurs?

SHRI C. SUBRAMANIAM: I con
sider them the major part of the 
nation. I shall certainly look into it

MR. DEPUTY-SPEAKER: I shall
put the amendment of Mr. Banerjee 
to the vote of the House for circulation.
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SHRI S. M. BANERJEE: I want that 
this be circulated.

MR. DEFUTY-SPEAKER: The que* 
lion is:

“That the Bill be circulated lor the 
purpose of eliciting opinion thereon
by the 16th August, 1976.” (1)

The Lok Sabha divided.
15.55 his.

AYES
Division No. 7
Banerjee, Shri S. M.
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri Jagadish 
Bhattacharyya, Shri S. P. 
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath 
Chowhan, Shri Bharat Singh 
Das, Shri R. T.
Deo, Shri P. K.
Dashpande, Shrimati Roza 
Gupta, Shri Indrajit 
Haider, Shri Krishna Chandra 
Joarder, Shri Dinesb 
Krishnan, Shrimati Parvathi 
Mavalankar. Shri P. G 
Mehta. Shri P. M 
Mukherjee, Shri Samar 
Reddy, Shri B. N 
Reddy, Shri Y. Eswara 
Saha. Shri Ajit Kuma»
Sambhali, Shri Ishaqu*
Sen. Dr. Ranen

NOES 
Austin, Dr. Henry 
Awdhesh Chandra Singh. Shri 
Azad. Shri Bhagwat Jha 
Basumatari. Shri 1>
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhattacharyyia, Shri Chapalendu 
Bist. Shri Narendra Singh 
Brahmanandji, Shri Swaxni 
Chaudhary, Shri Nitiraj Singh

Arndt. Bill 
Chavan, Shrimati Prem&labai 
Chhotey Lai, Shri 
Daga, Shri M. C.
Dalbir Singh, shri 
Darbara Singh, Shri 
Deo, Shri S. N. Singh 
Desai, Shri D. D.
Dhamankar, Shri 
Dhusia, Shri Ansnt Prasad 
Dixit, Shri G. C,
Dixit, Shri Jagdish Chandra 
Dube, Shri J. P.
Gautam, Shri C. D.
Gill, Shri Mohind«r Singh 
Hansda, Shri Subodh 
Jamilurrahman, Shri Md. 

Jitendra Prasad. Shri 
Kader, Shri S. A.
Kailas. Dr.
Kakodkar, Shri Purushotlam 
Kaul, Shrimati Sheila 
Kulkami, Shri Raja 
Kureel, Shri B. N.
Lakkappa, Shri K. 
Lakshminarayanan, Shri M. R. 
Laskar, Shri Nihar 
Lutfai Haque, Shri 
Mahajan, Shri Vikram 
Maharaj Singh. Shri 
Mandal, Shri Jagdish Narain 
Mandal, Shri Yamuna Prasad 
Manhar, Shri Bhagatrara 
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri Jagannath 
Modi, Shri Shrikishan 
Mohammad Tahir, Shri 
Munsi, Shri Priya Ranjan Das. 
Murinu, Shri Yogesh Chandra 
Murthy, Shri B. S.
Naik, Shri B. V.
Negi, Shri Pratap Singh 
Oraon, Shri Tuna
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Faisuli, Shri Paripooraanand
Palodkar, Shri Manikrao 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsjsigh Narain 
Pandey, Shri Sudhakar 
Parashar, Prof. Narain Chand 

Paswan, Shri Ram Bhagal 
Patel, Shri Natwarlal 
Patel, Shri R. R.
Patil, Shri KrishnaTao 
Patnaik, Shri Banamall 
Peje. Shri S. L.
Raghu Ramaiah, Shri K.

Rai, Shri S  K.
Rai, Shrimati Sabodrabai 
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Rao, Shri Jagannath 
Jtao, Shri M. S. Sanjeevi 
Rao, Shri Nageswara 
Rao, Shri P. Ankineedu Prasada 
Rao, Shri Pattabhi Rama 
Rathia, Shri Umed Singh 
Reddy, Shri K. Raxnaknshna 
Reddy, Shri M. Ram Gopai 
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishiwanath 
Saini. Snri Mulki Raj 
Samanta, Shn S. C.
Sangliana, Shri 
Sankata Prasad, Dr 
Sarkar, Shri Sakti Kumar 
Savant, Shri Shankerrao 
Shailani, Shti Chandra 
Shambhu Nath, Shri 
Shankaranand, Shri B.
Shukla, Shri B. R.

(Compulsory 94 
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Siddheshwar Prasad, Prof.
Sinha, Shri Dharam Bir 
Sinha, Shri R. K.
Sokhi, Sardar Swaran Singh 
Stephen, Shri C. M.
Subramaniam, Shri C.
Surendra Pal Singh, Shri 
Suryanarayana, Shri K.
Tiwary, Shri D. N.
Tula Ram, Shri 
Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnath 
Virbhadra Singh, Shri

MR. DEPUTY-SPEAKER': The result# 
of the division is ’ Ayes 22, noes 104.

The motion was negatived.

MR. DEPUTY SPEAKER; The 
question is: *

“That the Bill to amend the 
Additional Emoluments (Compul
sory Deposit) Act, 1974, be taken 
into consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER: We take 
up clause-by-clause consideration of 
the Bill.
Clause 2—(Amendment of section 6) 

SHRI DINEN BHATTACHARYYA:
I beg to move: —

Page 1. line 7,— 
for “three years” substitute—

“two years and one month”.

This is a very simple .amendment. 
In clause 2. it is stated:

♦The following Members also recorded their votes: Ayes: Shri 
Mohammad Ismail;

Noes: Sarvashri Hari Singh and P. R Sbenoy.
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(Shri DLnen Bhattacharyya)
“In section 6 of the Additional 

Emoluments (Compulsory Deposit) 
Act, 1974, in clause (b) of sub-sec
tion (1) for the words “two year*” , 
the word* “three years” shall be 
substituted."
I have suggested that let it be for 

“two yearB *nd 6°* month”.

MB. DEPUTY SPEAKER: You
have made your point.

SHRI C. SUBRAMANIAM: For
"one month”, I would not have 
troubled the House. I don’t accept 
the amendment

MR. DEPUTY SPEAKER: Now, I 
put Amendment No. 4 moved by Shri 
Dinen Bhattacharyya to Clause 2 to 
the vote of the House.
Amendment No. 4 was put and nega

tived.
MR. DEPUTY SPEAKER: The

question is:
That Clause 2 stand part of the 

Bill”
The motion was adopted 

Clause 2 was added to the Bill. 
Clause 3—(A m en d m en t of section  9)

SHRI DINEN BHATTACHARYYA:
1 beg to move:—

Page 2, line 26,— 
for “five” substitute “two”. (5)

MR. DEPUTY SPEAKER: I put
.Amendment No. 5 moved by Shti 
Dinen Bhattacharyya to Clause 3 to 
the vote of the House.
Amendment No. 5 was put and nega

tived.

MR. DEPUTY SPEAKER: The
-question is:

That Clause 3 stand part of the 
Bill.”

The motion was adopted.

18, 1976 (Compulsory Deposit)
Arndt SiU. 96

Clause 3 tea* added fc> S ill

Clause 1, the enacting Formula and 
the Title were added to the Bill.

IS hrs.

SHRI C. SUBRAMANIAM: 1 b«f 
to move:—

"That the Bill be passed."

MR. DEPUTY SPEAKER; The 
question is:

That the Bill be passed.”

The Lok Sabha divided:

Division No. 8) AYES (16.01 hrs. 

Division No, 8]
Austin, Dr. Henry 
Awadhesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Basumatari, Shri D 
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhattacharyya, Shri Qhspalendu 
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati t*remafobai 
Chhotey Lai, Shri 
Daga, Shri M. C.
Dalbir Singh, Shri 
Darbara Singh, Shri 
Das, Shri Dharnidhar 
Desai, Shri D. D.
Dhamanksr, Shri 
Dhusia, Shri Anant Prasad 
Dixit, Shri G. C- 
Dixit,Shri Jagdish Chandra 
Dube, Shri J. P,
Gandhi. Shrimati Indira 
Gautam, Shri C. D.
Gill, Shri Mohinder Singh 
Hansda, Shri Subodh
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JamUarrahman, Sbrl Md. 
Jttendra Prasad, Shri 
Kalidas, Dr.
Kakodkar, Shri Punashottam 
Kamla Kumari, Kumari 
Kaul, Shrimati Sheila 
Kinder Lai, Shri 
Kisku, Shri A. K.
Kulkarni, Shri R*ja 
Kureel, Shri B. N.
Lakkappa, Shri K. 
Lakshminarayanan, Shri M. R. 
Laskar, Shri Nihar 
Mahajan, Shri Vikram 
Mahajan, Shri Y. S.
Maharaj Singh, Shri 
Malaviya, Shri K. D.
Mandal, Shri Jagdish Narain 
Manhar, Shri Bhagatram 
Mirdha, Shri Nathu Ram 
Mishra, Shri Jagannath 
Mohammad Tahir, Shri 
Munshi, Shri Priya Ranjan Das 
Murthy, Shri B. S.
Naik, Shri B V.
Negi, Shri Pratap Singh 
Oraon, Shri Tuna 
.Painu'i, Shri Paripoornanand 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri Sudhakar 
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Paswan, Shri Ram Bhagat 
Patel, Shri Natwarlal 
Patel, Shri H. R.
Patil, Shri Krishnarao 
Patnaik, Shri Banamali 
Peje, Shri S. L.
Raghu Ramaiah, Shri K,
Ral, Shri S. K.
888 LS—4

Rai, Shrimati Sahodrabai 
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Rao, Shri Jagannath 
Rao, Shri M. S. Sanjeevi 
Rao, Shri Nageswara 
Rao, Shri P. Ankineedu Prasada 
Rao, Shri Pattabhi Rama 
Rathia, Shri Umed Singh 
Reddy, Shri K. Ramakrishna 
Reddy, Shri M. Ram Gopal 
Richhariya, Dr, Qovind Dag 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Saini, Shri Mulki Raj 
Samanta, Shri S. C.
Sangliana, Shri

Sarkar, Shri Sakti Kumar 
Savitri Shyam, Shrimati 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shankar Dev, Shri 
Shankar an and, Shri B.
Shenoy, Shri P. R.
Shukla, Shri B. R.
Siddheshwar Prasad, Prof 
Sinha, Shri Dharam Bir 
Sinha, Shri R. K.
Sokhi, Sardar Swaran Singh 
Stephen, Shri C. M,
Subramaniam, Shri C.
Surendra Pal Singh, Shri 
Suryanarayana, Shri K.
Tiwary, Shri D. N 

Tula Ram, Shri 
Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnafh 
Yadav, Shri Chandra jit
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NOES

Banerjee, Shri S. M.
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri Jagadish 
Bhattacharyya, Shri S. P.
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath 
Chowhan, Shri Bharat Singh 
Das, Shri R. P.
Deshpande, Shrimati Roza
Gupta, Shri Indrajit
Haider, Shri Krishna Chandra 
hoarder, Shri Dinesh 
Krishnan, Shrimati Parvathi
Mehta, Shri P. M.
Mohammad Ismail, Shri
Mukherjee, Shri Samar
•Pandey, Shri Tarkeshwar
Reddy, Shri B. N.
Reddy, Shri Y. Eswara 
Saha, Shri Ajit Kumar
Sambhali, Shri Ishaque 
Sen, Dr. Ranen

MR. DEPUTY-SPEAKER: The
resulti of the division is. Ayes 106; 
Noes 22.

The motion was adopted.

16.62 hrs.

LIFE INSURANCE CORPORATION 
(MODIFICATION OF SETTLEMENT)

BILL

MB. DEPUTY-SPEAKER: Now, we
take up the tile  XhffuvaiMte Cwpo*#*
tion (Modification of Settlement) Bitt,

Mr. C. Subramaniam.

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): Mr.
Deputy-Speaker, Sir, the Life Insur
ance Corporation (Modification o& 
Settlement) Bill was introduced iU 
the House on the first of last month.
I beg to move:

“That the Bill to provide for the
modification of the settlement ar- 
rived at between the Life Insurance
Corporation of India and their work* 
men, be taken into consideration.”

Hon. Members are aware that the
Payment of Bonus Act does not apply 
to LIC, GIC and the nationalised 
Banks. When the Bonus Act was re
cently amended, Government simul
taneously took certain decisions in
respect of ex-gratia payment to be
made to institutions outside the scepe
of the Bonus Act. The employees of
these institutions can now be paid ex- 
gratia amounts upto ten per cent of
their salary, this payment being ad
missible onI> to those drawing a maxi
mum salary of Rs. 1,600 per month.
The maximum amount of payment is 
also restricted to that calculated for
the salary of Rs. 750 per month. In 
other words, the maximum payment is
limited to Rs. 900

However, m the case of LIC, under
subsisting agreements between the
management and Class III and Class 
IV employees, the amount payable by
the Corporation to these categories of
employees is at the rate of 15 per cent
of their annual salary (basic pay,
special pay and dearness allowance)

•Wrongly voted for NOES.
fThe following Members also recorded their votes for AYES:
Sarvashxi Hari Singh, Lutfal Haque, S. N. Singh Deo, Bibhuti

Mishra, Shankarrao Savant, Manikrao Palodkar, Tarkeshwar Pandey, Shri
mati Maya Ray, and Dr. Sankata Prasad.
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feltbout any maximum limit. Hon. 
Um bers would be interested to know 
that, on this Basis, a Superintendent 
drawing salary at the maximum scale 
would be entitled to as much as nearly 
Si. 4,000 as bonus whereas in all 
otter sectors, the maximum could be 
only Rs. 900.

As these existing agreements are 
enforceable till 31-3-1977, and can be 
set aside only by legislative action, the 
Bill was introduced to enable the Gov
ernment to apply these decisions to 
LIC employees. The justification for 
the Bill is:

(i) Having applied the provisions of 
the Payment of Bonus (Amend
ment) Act, 1976, and of the 
Government decision restricting 
ex-gratia payment to 10 per 
cent (and that too on a maxi
mum deemed salary of Rs. 750 
per month) to all other employ
ees it would be difficult to make 
an exception in the case of the 
Lie employees who are rela
tively in receipt of much higher 
emoluments.

(ii) When the Payment of Bonus Act 
has already set aside agreements 
which contemplate payment of 
bonus higher than that provided 
by the amended law, it is but 
logical that in the case of those 
who ar© now to be paid ex- 
gratia payments in lieu of 
bonus similar settlements 
should be set aside.

(iii) The interest of the class of in
sured persons also has to be pro
tected. more so, when it has not 
been found possible for a num
ber of years now either to in
crease bonus or reduce premia 
rates. The renewal expenses of 
the Life Insurance Corporation 
should normally be 15 per cent 
of renewal premium income ac
cording to Rule 17D of the 
Insurance Rules (read with 
Section 40B of the Life Insur
ance Act, 1938). The accounts 
of the LIC for the financial

year 1974-75 disclosed that its renewal 
expenses ratio was 18.97 per cent A 
careful control has therefore to be ex
ercised over LIC expenses. In this 
back-drop, LIC can ill-afford to make 
ex-gratia payments at the high levels 
visualised in these settlements.

At the time of introduction of the 
Bill, some hon. Members took excep
tion to the introduction ot a Bill to 
annul a settlement. This is not some
thing new, since the amendment to 
the Bonus Act had provisions to an
nul settlements which caused distor
tions. Again, Government have taken 
initiative in a number of cases to 
re-open settlements to provide addi
tional benefits to workers. Hon. 
Members would recall that this was 
done in the Life Insurance Corporation 
of India itself when the payment of 
ex-gratia bonus was reopened during 
the currency of the settlement in the 
year 1972 and the management decid
ed, with the approval of the Govern
ment to pay bonus to Class III and 
Class IV employees at-the rate o£ 10 
per cent of basic pay, special pay and 
dearness allowance with effect from 
1971, even though under the settle
ment which was current from 1-4-1969 
to 31-3-1973 bonus had to be paid ac
cording to the award of National In
dustrial Tribunal at the rate of 1J 
months' basic pay. Likewise, at the 
intervention of the Labour Ministry, 
revision of wages in the Cement In
dustry was agreed to by the manage* 
ment effective from 15-9-1973 over
riding an agreement which was in 
force till 31st March, 1977. 1' can cite 
several other such instances. Cases of 
reopening settlement* are therefore, 
not unusual. The larger interests of 
workers as a whole and the health 
of the national economy has to over
ride the limited interests of certain 
selected categories. Hon. Members 
will, I hope, consider this Bill in this 
perspective and will extend their full 
cooperation to the passing of this Bill.

I would also like to inform the 
House that the Management would 
have consultations with the represen
tatives of the employees for the pur-



103 WC (Modification of m a y  19, we Settlement) £01 104

[Shri C. Subraraaniamj 
pose of fixing the actual rate and how 
to make further adjustments, If neces
sary. But I am sure, this House will 
not take a partisan attitude with refer
ence to the LIC workers, who are. 
what I call in the high-wage island.

MR. DEPUTY-SFELAKER: Motion
moved:

“That the Bill to provide for the 
modification of the settlement ar
rived at between the Life Insurance 
Corporation of India and their 
workmen, be taken into considera
tion”.
Mr. Banerjee—You move your

amendment?
SHRI S. M. BANERJEE (Kanpur): 

Yes, Sir. I beg to move:
“That the Bill be circulated for 

the purpose of eliciting opinion 
thereon by the 16th August, 1976.” 
(1)
MR. DEPUTy-SPEAKER: Mr. Ram- 

avatar Shaslri and Shri Madhukar are 
not here.

Mr. Dinen Bhattacharyya—you move 
your amendment?

SHIU DINEN BHATTACHARYYA: 
(Serampore): Yes, sir. I beg to move:

“That the Bill to provide for the 
modification of the settlement ar
rived at between the Life Insurance 
Corporation of India and their work
men, be referred to a Select Com
mittee consisting of 9 members, 
namely:—Shri S. M. Banerjee, Shri 
Tridib Chaudhari, Shri Prasannbhai 
Mehta, Shri Samar Mukherjee, Shri 
Era Sezhiyan, Shri Ramavatar Shas- 
tri, Shri Digvijaya Narain Singh. 
Shri C. Subramaniam; and Shri 
Dinen Bhattacharyya with instruc
tions to report by the last day of 
the first week of the next session.” 
(12).

ME. DEPUTY-SPEAKER: Now. Mr. 
Sreekantaxi Nair is not there. So, now. 
‘Wiese amendments are before the 
House Shri Somnath Chatterjee.

SHKl SOMNATH CHATTSBJSS 
(Buxdwan); The hon. Minister Slid 
that while dealing with the Bill wa 
should not take up a partisan attitude. 
When the Government is taking a 
partisan attitude in favour of tte 
affluent section of the people, we tore 
to take a partisan attitude in favour 
of the weaker sections of the people 
of this country.

Like the last Bill which the House 
has now passed, this also is a pernici
ous and atrocious measure and is an* 
other glaring instance of the calculat
ed anti-working class policy adopted 
by this government and this BUI is 
being rushed through this House by 
the use of a sledge-hammer majority 
to bulldoze the hard-earned rights of 
thousands of LIC employees.

This anti-people measure is not 
only going to deprive the LIC em
ployees of their legitimate as well as 
legal rights but it is also going to 
tarnish the image and record of this 
august House and will also make this 
House a party to the deliberate nulli
fication of certain rights which have 
accrued to the LIC employees under 
another valid piece of legislation, 
namely, the Industrial Disputes Act 
which sanctioned this agreement and 
which gives it sustenance in law.

Under the Proclamation of Emer
gency various emergency powers have 
been taken by this Government osten
sibly for the purpose of using them 
against the so-called anti-national 
forces in this country but it seems that 
these emergency powers have been 
utilised as a sword by this govern
ment to strike down the interests of 
the working class and to use them 
against the legitimate rights and 
interests of the working class in this 
country.

I am sure the sanction behind this 
immoral legislative measure is not the 
will of the people to be expressed and 
ascertained by a free voting according 
to the conscience of my hon. friends 
opposite hut by the whip of Mr. Raghu 
Ramaiah under the exercise or threat
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af tttttteise o f the d»«soai«n power* 
like MlSA and DIE and what not, 
egdinst those who might dare to oppose 
it outside. This is the only sanction 
behind this piece of legislation.

This is a Bill which clearly shows 
the antipathy of this Government to
wards the interests and the legitimate 
rights of the working class whose 
rights are being denuded every day 
and day by day, while this Govern
ment is making concession after con
cession—see the recent ones in the 
rates of income-tax and wealth-tax— 
for the benefit of the affluent sections 
of the society of this country.

This Bill further shows a complete 
antipathy of this Government towards 
the effect and operation of the existing 
laws in this country and the rights 
derived by the people under the exist
ing laws which are also inadequate 
for the working class of this country.

This is another example of the 
supreme contempt which this Govern
ment is showing towards the principles 
of collective bargaining in respect of 
the demands of the industrial workers 
which is being recognized the world 
over. That is now being treated with 
the contempt it does not deserve.

When the Bill was sought to be 
introduced in this House first on 31st 
March, there were protests from all 
sections of the House. I liope Mr. Kul- 
kami will not be a mute spectator to
day and I hope Mr. Stephen—I do not 
find him—-and Mr. Sathe—they are 
not there—will express the views they 
did on the last occasion. Not only 
Members from all sides did not feel 
happy about that but even the hon. 
Speaker intervened and said, ‘Why are 
you associating the House in passing 
this measure?' and made certain ob
servations and because of that, the 
Government had the matter adjourned 
for the day and on the next day, a 
meeting was held in the room of Shri 
Pranab Kumar Mukherjee—Mr. 
Mukherjee and Mrs. Bohatgi were 
also there—and at the short time at 
our disposal we could place our view

points not fully but we requesttst them 
to tafo* the workers into confidence, 
to sit with them and the employers’ 
representatives across the table and 
discuss the matter, but that was not 
to be. They do not want to take the 
employees who are going to be affected 
into confidence and they want to make 
a short-shrift of a valid agreement by 
show of arrogance. The spirit of ac
commodation which one would expect 
from an ideal employer, if at all there 
be, and the sense of co-operation, so 
far as this Government is concerned, 
have become the victims of the emer
gency. They are not willing even to 
show an ordinary attitude of fairness 
and fairplay towards the employees of 
this Corporation.

We should recapitulate very shortly 
the implication of the Bill which seeks 
to abrogate it retrospectively. This is 
important—retrospective operation is
being given to nullify the provision of 
a comprehensive agreement. Bonus 
was being received by the employees 
of the Insurance Companies in this 
country long before the nationalisa
tion of the life insurance business. As 
a matter of fact, for the last forty 
years the employees have been receiv
ing bonus without any interruption 
and after the LIC came into existence, 
agreements have been entered into 
from time to time, tho last one being 
the agreement which is now sought to 
be partially abrogated.

The important thing to notice and 
to remember is that this bipartite 
settlement does not deal with bonus 
only. It covered various aspects of the 
setrvice conditions of the employees 
and it was entered into after prolong
ed negotiations, discussions, with the 
full knowledge of the Central Govern
ment and even with the active parti
cipation of the then Finance Minister 
Shri Chavan and the present Labour 
Minister, Shri Reddy. Nothing was 
done behind the back of the Govern
ment. As a matter of fact Shri Chavan. 
and Shri Reddy had assisted in 
arriving at a settlement. It was In the 
nature of a package deal. Various 
terms of the agreement provided the
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consideration for each other and it 
was a solemn agreement which was 
entered Into openly, lawfully and with 
the approval of the Central Govern
ment which .gave a statutory approval 
under the LIC Act for the purpose of 
its enforcement.

Please permit me to indicate the 
nature of the agreement that was 
entered into on the 24th January, 1974. 
It dealt with the questions of scales of 
pay, method of fixation of the scales, 
dearness allowance, house rent allow
ance, compensatory allowance, provi
dent fund contributions, gratuity, 
bonus (one of the terms of the agree
ment), and then about gradation, 
option to the existing employees and 
also the period of settlement.

One of the clauses was very important, 
to which reference was made by Shri 
Kulkarni on the last occasion, viz., 
Clause 9 which provided that the 
Government in the third year and in 
the fourth year will make available 
Rs. 1 crore each year on account oi 
the medical benefits, provident fund 
and leave travel concession, etc. ft 
was left to the good offices of the 
Corporation which had given an 
undertaking m this agreement that 
they will take up this matter in the 
third and the fourth year and will take 
decision so that Rs. i crore provision 
for each year could be utilised for the 
purpose of giving this benefit. This 
was openly violated. The agreement 
on Clause 9 still subsists. The LIC 
has not taken a single stey to imple
ment it. Therefore, an important 
thing is that this is not merely a bonus 
agreement, various provisions relating 
to the conditions of service were 
agreed to in respect of carrying out 
the provision which was to be done 
by the L.I.C. One particular clause is 
now being sought to be deleted and 
mutilated. The truncated agreement 
is being thrust upon the employees. 
This unique achievement this Govern
ment Is seeking to have. Kindly 
remember that this Bill does not geek 
tp prevent something happening in 
the future. It seeks to take away the

change and alter with retrospective 
effect the existing agreement to the $t» 
triment of one of the parties without 
their knowledge, without their consent, 
without any discussion with ftem, 
without even taking their views in 
the matter, as if they do not exist so 
far as this Government is concerned.

This is another example, 
infamous attempt, to rewrite an alreei&y 
existing operative agreement to which 
Government has given its expressed 
approval only 2& years back. If this 
attempt succeeds I shudder to think 
how far this Government can 4nd noil 
go to take away the accrued, valued, 
minimum rights of the working class. 
This agreement was approved by the 
Central Government. Till today that 
agreement is binding and it is in 
force. In spite of that agreement, 
which is binding on the LIC because 
of the provisions of the Industrial 
Disputes Act, which make it statutori
ly binding on the LIC, another law is 
sought to be passed today to nullify 
a part of it. That is to say, a part of 
that agreement is being nullified 
which agreement has the sanctity of 
law which is not being challenged. 
Does it not show a supreme indiffer
ence on the part of the Government? 
They throw away any law which does 
not suit them, in their crusade against 
the working class.

This agreement is operative since 
January 1974. Under this they worked 
out the amounts and bonus was paid. 
Bonus was to be paid now along witfc 
salary of April 1976 and in April 
1976 this Bill was not there. There 
was no law which prevented L.I.C. 
from paying this money.

In gross violation of this agreement 
which is binding on the Government 
just now, at 4-25 PM on 19th of May, 
deliberate and wanton violation of 
this agreement is being sought to be 
given legislative shield by us. Why 
should there be such deliberate breach 
of an agreement which is lawful and 
binding on the LIC? Why Aould you 
do this, without any 
authority or monii authorHy sftitt
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'without (he knowledge and consent of 
lb<» employees, without taking them 
into confidence. Government has not 
only condoned this illegal breach of 
this agreement but they have attem
pted to provide a legislative stick to 
the LIC to beat the workers with. Is 
this not a travesty of justice and fair
play in this country? I will tell you 
why they are taking this inconsistent 
stand.

The All India Insurance Employees 
Association and some of the employ
ees have gone to the Calcutta High 
Court and filed a writ proceedings 
saying that as long as this agreement 
is a legal and a vaild agreement, the 
LIC is obliged to honour it. There 
is no right as far as LIC is concerned, 
to refuse to carry out this agreement. 
1 have the fortune and privilege to 
appear for the employees association 
in that case before Calcutta High 
Court. In the affidavit m those 
proceedings which LIC had filed, they 
have taken this stand, They say, they 
are unable 1o pay, because the Central 
Government has issued a directive to 
them. They say that this Central 
Government directive is legal under 
the LIC Act and it is binding on LIC 
itself. They have produced a D O 
letter. I don’t know whether Mr. 
Kulkami knows it This is dated 
37th October, 1975. One Mr. D.K. 
Singh, Director, Ministry of Finance 
has written a D O letter to Chairman, 
LIC, requesting him not to make any 
further payment of bonus without 
getting the same cleared by the Gov
ernment. When the Government had 
nothing to do with it in October 1975 
or even, for that matter, in April 1976. 
This is the accepted position. Mr. 
Pranab Kumar Mukherjee said 
solemnly in this House that without 
the legislative authority or without 
this Bill the Central Government has 
no power to stop payment of this 
amount to L.I.C. workmen. LIC has 
no authority to stop payment to its 
emptyijees. Today Mr. $ubramaoiam 
stud the «*me thing as Mr. Mukherjee 
said earlier.

But, Sir, LIC is making solemn 
affidavits in the courts of law that 
because ol the letter from the Central 
Government—which according to 
them is a statutory direction—they are 
unable to pay. If Central Government 
has given any direction his is nothing 
but high-handed interference in that 
matter of carrying out an agreement 
which is lawful and binding on all 
concerned. Before the court they are 
saying that under the existing law 
they have the authority to stop pay
ment whereas here the Finance Minis
ter comes and says that I have no 
authority and give me the authority. 
What stand has to be believed? The 
position is that the LIC justified their 
illegal stand on Central Government 
directive and Centarl Government says 
that LIC cannot refuse to make pay
ment and, therefore, give me the 
authority under this law.

I am sure the hon. Members are 
aware that it is nobody’s case—even 
not that of Mr. Subramaniam—that 
the employees do not deserve to 
receive <his money. It is not that 
they have not carried out any part of 
this agreement or broken any part of 
this agreement or not rendered 
devoted and loyal service to the LIC 
during the period that is over. Nor 
is it the case of the Government or 
the LIC that LIC's financial condition 
does not permit payment of this money.

Sir, some facts have been stated 
but some facts have not been dis
closed. During the last few years, 
especially the last year, LIC’s business 
has gone up by record proportions. 
Whereas in 1957 the ordinary new 
business was of the order of Rs. 282 
crores in 1967 it is Rs. 2197 crores. 
Likewise the number of policies from 
7 lakhs became 20 lakhs. So far as 
the profit—what is known in the 
insurance parlance as valuation sur- 
plus*—is concerned, in 1956-57 it was 
Rs. 30 crores whereas in 1975 it has 
become Rs. 181.50 crores. There is an 
increase of 600 per cent The Central 
Government is also taking a greater 
and greater slice qf it. From Rs, 1.5 
crores now it is Rs. 9.07 crores from
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LiCTs profit. Sir, worth Be. 5,387 
crores of new business has been 
transacted by LIC in 1975. Could you 
have done that with your Chairman, 
Managing Director and the officials of 
the Ministry without the active and 
loyal service of the LIC employees! 
This could not have been achieved. 
Because of the good service rendered 
to the LIC by their employees this is 
the wonderful return and response 
from these over.lords and masters in 
Delhi for these employees. This is 
the response they are getting for their 
dedicated service.

So far as the quantum of this amount 
is concerned, I bad expected Mr. Sub
ramaniam to come out with more 
particulars in supporting an indefensi
ble case. In 1974, when the matter 
was being negotiated before the 
agreement of 24th January was enter
ed into, LIC repeatedly said, we can 
provide Rs. 6 crores for all the differ
ent heads of demands, not for bonus. 
The break-up that was agreed upon 
was that the cost of increase of bonus 
would be Rs. 1.81 crores and the rest 
of the money, out of Rs. 6 crores, was 
to be taken up with regard to the 
other items of demands, which I do 
not have the time to read. Mr. Puri 
repeatedly said, “Rs. 6 crores are 
the maximum limit to which I (.an 
go.” But that is not being exceeded. 
It is within Rs. 6 crores. It is not 
correct to say that the entire amount 
agreed upon will go on account of 
bonus.

DA is paid on the basis of the consu
mer price index. Although actually 
prices are going up, by some jugglery 
the consumer price index is going 
down, as a result of which, the LIC is 
saving Rs. 4.30 crores on account of DA 
alone. Because of the artificial decline 
in the consumer price index which is 
being manipulated, the LIC employees 
are going to lose DA to the extent of 
more than Rs. 4 crores. Under the in
famous Bill which we just now passed, 
to which I had to be an unwilling 
party, the DA is being further reduced 
and impounded. You are making a 
bite on the bonus, which is called bonus

but which is nothing but a part of the 
wages of the employees. This was part 
of the service condition, in addition, S& 
per cent of the increase in DA is being: 
impounded and the employees are los
ing more than Ra 4 crores on DA be- 
cause of the manipulated consumer 
price index.

Whenever the judgments go in their 
favour, they pay respect to the Sup
reme Court. Let us know what is the 
attitude of this government towards 
this judgment on the bonus question 
where the Supreme Court said:

“It has been recognised that in in
dustrial law, collective bargaining, 
union representation, concilations, 
arbitrations, adjudications, appellate 
and other proceedings is a velcomer 
development and an enlightened ad
vance in industrial life."

But they are repudiating the principle 
of collective bargaining. They do not 
want union representation or concilia
tion or negotiation or adjudication. 
The Supreme Court has expressly said 
that so far as the concept of bonus is 
concerned, bonus is payable outside (he 
ambit of the Payment of Bonus Act 
because there is customary bonus pay- 
table under custom which has acquired 
the force of law, bonus payable under 
the service conditions entered into tet- 
ween the employer and the employees 
not wholly covered by the Payment of 
Bonus Act, etc. Mr. Kulkami knows- 
about the recent judgment of the 
Supreme Court in the Mumbai Kamgar 
Sabha case, in which the Supreme 
Court has recognised some righls of the 
employees in this couni ry. The very 
basis of that judgment is being sought 
to be taken away by the Bill that is 
before the House. Perhaps, this judg
ment is anathema o* this Government. 
So far as the Statement of Objects and 
Reasons i$ concerned, in this it is said 
that in respect of non-competing pub
lic sector undertakings, there should 
be an ear-graHa payment alone. We do 
not know as to what is to be paid to
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them. The Bill ia conspicuously silent 
or this. These employees have not 
been taken into confidence as to /hat 
is the payment to be made to >he em
ployees in lieu of this. No indication 
has been givtesn today by Mr. Subra- 
maniam. He gave four or five justifi
cations for this anti-labour and anti
people BUI. He hag said that the 
Bonus Act has brought about changes 
in the payment of bonus so far as 
trthers are concerned and so, why 
should these people be in a better posi
tion? Because one wrong was clone to 
somebody, it has to be perpetuated to 
others also,—that is not a logical argu
ment This fact has also not been 
brought before the House as to whe
ther there was a package deal and a 
bipartite settlement covering ill terms 
and conditions of service of those em
ployees. We are kept in the dark 
about that. Certainly, we are opposi- 
ing this. They have themselves fixed 
the ev-gratia amount and so they want 
that must be accepted. That is why, I 
say this is a deliberate and calculated 
attempt to scrap the solemn, legal and 
honest agreement. They think that 
they are the only arbiters of the fate 
of the people of this country and so. 
whatever they say must be the law, 
and either you accept it or you face the 
consequences.

It has been said that it is difficult to 
make exemption for one section of the 
people and the Bonus Act having set 
aside other agreements, th ey  should 
also not get any better privileges. Sir, 
a new plea has been put forward to
day, namely, the interest of the insu
red people should be looked into. The 
expense ratio in LIC has gone down 
from 18 per cent to 15 per /ent last 
year. That is the definite case of the 
employees. There has been reduction in 
the expense ratio and larger and lar
ger profit as a result of new ousiness. 
For this good service rendered v7y these 
people, this is the return they are get
ting. The hon. Minister only thought 
that some of these people might be get
ting Rs, 4000/- as bonus. But kindly 
take into consideration that this agree
ment expressly excludes payment of 
profit-sharing bonus.

This 50 per cent was fixed as part 
of the additional wages. It was nothing 
but additional wages to be paid along 
with the salary at the end of the,year. 
It was agreed that this should be paid 
in April.

In view of this, I submit that this is 
a Bill which only those who want to 
avoid payment of bonus, can rupport. 
This is a Bill which has been concei
ved not in the interest of the reople 
of this country. This is in continua
tion of the arrogant nttitude on the 
part of this Government. On the one 
hand, they are speaking of inflation 
being contained, and on the other, we 
find that righU of the employees are 
being taken away. Their purchasing 
power is going down day by day £■«d 
their carry-home pay is being rodueed 
every day. This is not for the Leneflt 
of the people of this country. This is 
really doing injustice to the LIC em
ployees. This ig the fate of the people 
who do their best for the organisation 
they are working in and this ‘s the 
return they are getting. You c.ronot 
expect people to make sacrifices for 
somebody else’s satisfaction.

I oppose this BilL I oppose every 
word of this Bill.

SHRI RAJA KULKARNI (Bombay- 
North East): This bill has come to-day, 
after its introduction a few days ear
lier. No doubt thie bill and the ex
plantation given by the Finance Minis
ter have raised a number of questions.
I was listening to our friend, Mr Som- 
nath Chatterjee. I would like to put 
the whole issue in a correct perspec
tive.

It is true that the main issue behind 
this bill which has become a matter of 
dispute,—-is more about the method 
and the manner with which it has been 
handled. The agreement has been
modified unilaterally and this was 
resented when the bill was introduced 
on that day.

So far as the question of streamline- 
ing the bonus system in the industry, 
Services, public sector and private sec
tor are concerned, there has beer, a
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geooral opinion in favour of streamlin
ing, in the light of the new policy. 
But the Government has not studied 
the specific issue of LIC in a proper 

.perspective; and has not appreciated 
the factors which exist in regard to the 
background relating to lhe bonus agree, 
ment in the LIC.

It has been stated by the Finance 
Minister that the Bonus Act itself has 
got an over-riding clause which gLves 
power for making a unilateral modifi
cation of agreements. That is true; 
but that is in respect of all those agree
ments which are covered under lhe 
■Bonus Act, and the industries which 
are covered under the Bonus Act. 
•Suppose there Is a company in the pri
vate sector which has entered into a 
package deal settlement of 20 per cent 
bonus. Now under xhe new Act. theie 
is no doubt, a statutory intervention. 
However, the Act assures bonus as per 
the bonus formula of the Act itself.
16.44 hrs.

[S h r i  P. P a r th a s a r th i  in th e C hair ] 

It may happen that in accordance with 
the bonus formula, the bonus might 
come to 16 per cent or 18 per cent. 
Under such circumstances, i.e. under 
the Act, when the statutory brvm̂  in 
any private sector undertaking is icss 
than the contractual bonus the parties 
might come together and agree nn some 
kind of an efficiency or produ"tivity- 
bous, as supplementary to profit shar
ing, so that the employees do not differ; 
and the total quantum, under the ori
ginal agreement, is maintained. Statu
tory profit-sharing bonus, is there sup
plemented by productivity bonus, 
Similar situations can also exist, even 
in a public sector undertaking there 
contractual bonus is higher than the
• atutory bonus. But such benefit is 

not available to the LIC under the 
present Bill.

This is a very big difference. What 
is offered here is ex-fifratio. There is
no formula. What is proposed, that 
the LIC employees would he given like 
-all other non-competing public sector 
indertakings employees. It Is upto 10

per cent and on par with GIC or bank# 
who have beep paid from 7 per cag# 
to 10 per cerit. But in the GIC anil 
hanks, there are no package deal state
ments covering bonus.

What is to be safeguarded :s that 
employees do not suffer in the totetl 
monetary benefit entitled under con
tractual terms. This should have bpen 
the approach. When the ex-gratiq 
directive was issued to aU the public 
sector undertakings in October 1975, 4  
was possible for the Government to 
tell the management of the LIC and 
unions to come together. Guidelines 
could have been given that in view of 
the Government’s policy of streamlin
ing the bonus system, they should either 
revise it and come to a new settlement 
on package deal or on a bonus based oi\ 
productivity system.

We do not know why the Finance 
Ministry did not issue this advice to 
the LIC from October till today. As a 
result of this, a new settlement would 
have come into force. It was possible. 
Then there was no necessity for bring
ing this Bill forward. The main objec
tive for slereamlining it is thai there 
should be no industry getting any pre
ferential treatment. Well, that, of 
course, is not a disputable issue.

In most of the industries,, besides 
streamlining the bonus system, there 
is an effort to streamline the D.A. 
One and uniform type of D.A. rale is 
being attempted in public sector. No 
body is against such system, whether it 
be a uniform rate of D.A. or payment 
of bonus or payment of fringe benefits 
in all the public sector undertakings. 
The question is what is the method and 
the manner adopted for this system? 
It is here I have got some ob
servations. I do agree with the
main objectives of the Bill for stream
lining this system in all the public 
sector undertakings, including the LIC.

Although the Government did not 
issue the instructions to the LIC /.bout 
it earlier, at least they could do it now. 
and tell them that whatever tomtntt- 
ments the LIC has made under the
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•greexpent, tat them unilaterally an- 
aottpee those commitments, implement 
them ap<3 create an atmosphere for a 
npw type at bonus system. But that 
has not been done. This has created 
a sort of discontment among the em
ployee*.

I know that we have to approach the 
•employees also, but, at the same time, 
I have faith in the Government that 
they will reconsider all the effects ot 
*this method and the manner which has 
been used in streamling the bonus 
Issue. I do agree with the basic objec
tives of the BilL But, at the same 
time, I would request the Government 
to see that employees do not lose in 
their earnings.

There is one argument which is i*ot 
very convincing It is regarding the 
•capacity to pay. This concept has got 
its own definition. I have got the 
figures about the productivity and the 
capacity to pay here. The statutory 
bonus formula is based on expressly 
stated concept of profits which is 
considered as capacity to pay. In LIC 
the business has gone up The capacity 
to pay will be according to the statutory 
bonus formula and not according to 
any other concept as given by the 
Finance Minister. If the pre
mium has not been reduced during 1he 
last so many years, it is not ,->ecanse 
the employees were getting a very high 
salary. High or low salary is a rela
tive comparison to other industries, but 
does not give indication of high or low 
unit cost of production in the industry 
concerned.

The point is, what is the percentage 
of total wage bill to the total business 
or the earnings of the L.I.C. This per
centage is more relevant than the 
salary of an individual employee in an 
individual concern to understand high 
or low labour cost in the industry.

I would only request the Govern- 
NMQtt if at all this BUI it to bp passed, 
** 4t*t?ld fro pawed only on tfte ©round

that they want to streamline the bonus 
system. So far as the method and 
manner is concerned, I hope, they will 
take some steps later on and see that 
the employees do not suffer and that a 
new revised agreement comes '->P on 
the service conditions of the employees 
as early as possible and that all tther 
commitments which still remain unful
filled are fulfilled.

I would have liked this Bill to be 
delayed by a few days. But there was 
also the pressure from Mr. Somnath 
Chatterjee who has sone to Calcutta 
High Court against LIC for alleged 
offence of a breach of settlement .. .

SHRI SOMNATH CHATTERJEE- Is 
this Bill to pre-empt the High Court 
judgment? Let the Government say 
that We will know then

SHRI RAJA KULKARNI: In any
case, the Bill hds come, j  agree with 
the intention of the Bill.

With these words, I support the Bill.
SHRI S. M. BANERJEE (Kanpur): 

Mr. Chairman, Sir, I rise to oppose the 
Bill it has been brought with mala 
fide and immoral intentions.

I was a part} to this Agreement On 
24th January, 1974, this Agreement 
was signed by five all-India organisa
tions, the All-India Insurance Em- 
plyees Association, the All-India Natio
nal Life Insurance Employees Federa
tion—Mr. N. K Bhat, the Member of 
the other House is the Chairman—the 
All-India Life Insurance Employees 
Federation, that is, my Federation and 
two other Federations. What were the 
teims of settlement’  After two 
months of negotiations, it was decided 
that the total amount should be Rs. 6.5 
crores. Mr. Puri who signed this 
Agreement who has been elevated to 
the post of the Governor, Reserve Bank 
of India, was the Chairman of the 
L.I.C. at that time. What was the 
period of settlement? I read from the 
Agreement:

“This settlement shall be effective
from 1st April, 1973 and sball be for
a period of four years, from is*
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April, 1973 to 31st March, 1977. The
terms of this settlement shall he sub.
ject to the approval of the Board of
the Corporation and the Central Gov
ernment. This settlement disposes 
of all the demands raised by the 
workmen for revision of terms and 
conditions of their service.”

As my hon. friend, Shri Somnath Chat- 
terjee, pointed out, the portion of bonus 
should be Rs- 1.80 crores. The rest of
the Agreement was on the method and 
fixation in the new scales, dearness 
allowance, provident fund contribution,
city compensatory ' allowance, house 
rent allowance and other things.

In that Agreement, it is written—I
read from clause 8:

“No profit-sharing bonus shall be
paid. However, the Corporation 
may, subject to such directions as 
the Central Government may issue 
from time to time grant any other 
kind of bonus to its Class III and IV 
employees.

“An annual cash bonus will be
paid to all Class HI and Class IV
employees at the rate of 15 per cent 
of the annual salary (i.e., basic pry,
inclusive of special pay, if any, and 
dearness allowance and additional 
dearness allowance) actually drawn 
by an employee in respect of the 
financial year to which the bonus 
relates.”

This Agreemenf had the blessings of
the then Finance Minister, Shri Y. B. 
Chavan, and Shri Raghunatha Reddy,
the Labour Minister, who is missing 
from the House today. It was done
after two months and with the assist
ance of these two Ministers. We could
never imagine that this particular
Agreement which was never discussed 
in this House—it was not placed on the 
Table of the House, the Members were
not given an opportunity even to see 
the Agreemenet—would be sought to 
be annulled by this House. It will be
a aad commentary on the history of
fU8 Parliament, to which I have had 
the honour to belong for the but 20

years, if  war have to pass a tagtstattoa 
annulling a particular agreement whiefe 
has nothing to do with this House. A t
no stage was this House consulted, it
was not even announced. It was re
gistered under the Industrial Disputes
Act which still remains shining.

Mr. Subramaniam has tried 10 justify
this Bill by saying that many Agree* 
ments were modified, annulled and bo
on. But those agreements were an
nulled not to the detriment of the enu
ployees but to their benefit.

Even after the Ordinance was brought
reducing the bonus to four per cent, an 
agreement was signed by the hon.
Member, Shri Raja Kulkarni, in the
ONGC for payment of 18 per cent
bonus—18 per cent of the pay. But
here the Lie employees who have in
creased the business beyond expecta
tions and who have put life into the 
veins of the Corporation suffer today.
The Chairman becomes the Governor
of the Reserve Bank and the employees
lose their bonus of 15 per cent. This
is how the employees are rewarded.

I cannot understand why this parti
cular Bill was brought. The hon.
Minister, Shri C. Subramaniam, while
concluding his speech said some good
w o r d s  for the employees. He said that 
instructions would be issued to the
management to negotiate with the em
ployees on fixing the quantum of
bonus and other things. Why should 
the discussion not have taken place
before? Heavens were not going to
fall if this Bill were to be taken up
for discussion on the 25th or 28th of
this month.

An assurance was given in this House 
by Shri Pranab Kumar Mukherjee 
when he introduced this Bill. I am 
quoting from his speech:

"Before a final view was being
taken. I suggested to them or rather
I assured them.........”

That is, to the delegation of the
bers of Parliament. The Bill could not
be introduced on that day, the Speaker.
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la Ids wisdom, said, “Let it not be
brought today; let us have it tomorrow 
let there be a discussion”. Mr. Raghu 
Ramaiah was also present and he sug
gested that the Members would be 
given a chance to discuss it with Ibe 
Tinance Minister, in the absence of the 
finance Minister with the Minister of
State, Shri Pranab Kumar Mukherjee.
After discussion he said in the:

“Before a final view was being 
taken, I suggested to them or rather 
I assured them that all these views
would be looker into, and the aues- 
tions which the Hon. Members have 
raised in this connection shall be
taken into account before arriving at 
a final decision.”

This solemn assurance was j^ven in 
this House. But after that, we were
never consulted; the employees were
not consulted; the Members of Parlia- 
ment were not consulted; I do not
know whether the hon. Minister con
sulted his own party colleagues at 
least; I do not think they were also 
consulted; I do not think Mr. Raja Kul
karni was consulted. Now, what is lhe 
use of consultation after the passage 
oi this Bill? With a sword hanging 
over their head, with a pistol on ihesr 
chest, the employees are being asked 
to surrender their 15 per cent lionus - 
because of Emergency, bec.mse of
MISA, because of DIR. because ci n.ass 
arrests and other things, is that inoral? 
Do you still say that you have a cons
cience? And the hon. Minister said 
that many awards were modified He 
said that there is a history in this 
House when a particular award v>as 
modified in the case of Punjab Na
tional Bank. At that time, the calibre
o f the Ministers wus different. They
would not cling to their chairs, they 
were not depending on one man and 
they were different persons. Shri Giri 
resigned at that time. Do you think 
that these Ministers have the guts to 
resign? They will be asked to resign, 
but they will never resign. Naturally 
that calibre is not there. I include my
self also. Do you think that a man 
like me would have come to this 
House?

17 brs.

Now, I am reading from a (.hart 
showing the LIC new business in crore*
of rupees. It was Rs. 248 crores in
1956-57, Rs. 1295 crores in 1970-71, 
Rs. 1629 crores in 1971-72, Rs. 2082 
crores in 1972-73, Rs. 2575 crores il)l 
1973-74, Rs. 3113 crores m 1974-75 after
this agreement and Rs, 5387 in 1975-76. 
This is all within six crores. It is not
that employees have demanded that 
since the business has gone up. since
the profits have gone up, thev want 
m ore than six or six and a half crores
of rupees. This is all within the ambit 
of six crores of rupees, not a copper
more. We never demanded 16 per cent 
or 17 per cent.

Now, it is said that a Superintendent
will get Rs. 400o as bonus, but what
does the Chairman get? What about
his luxurious house, what about his
expenses? Has somebody taken into
account that? Nobody will do that 
and nobody talks of that. The Minis,
ter has said the the LIC employees are 
the highest paid in the country. I do
not know, how they are highest paid.

M3 submission 16 that this Bill should 
be circulated to elicit public opinion. 
Let t.ie people of our country know it
thai lhi;> Government has comp to a 
stage, and which is a climax, when 
they want to annul an agreement 
reached between the employees and the 
Corporation and which had the bless
ings of the Minister also. But to day,
to deprive those employees, they want
to annul it. The country will not know 
what we say here. If you circulate it, 
that will be banned. The press has not
the courage to say anything; it will be
immediately censored. But the LIC 
employees know it that this Bill is
there and without any threat, Sir, if
this Bill is passed, some ol the LIC 
employees will have the courage to
sacrifice more for their cause and they
will definitely oppose it. Do you want 
that? Why cann’t we sit and decide
this? On behalf of my Federation, X 
assure my fullest cooperation in decid
ing this issue amicably and to the satis*
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feotion of both but give us a chance 
to do that.

J must congratulate Shri Kulkami 
lor his nice speech. It was some sort 
of a tight-rope walking, but he walked 
very well without any risk involved. 
The substance of his speech is that he 
also did not like this, because this is 
going to be dangerous Today, 
you may pass this, but tomorrow 
or day after, when we are not here, 
■we do not know, what will be the 
attitude of this House? You will annul 
everything whatever you do not like. 
This is not going to be a good thing, 
it is going to be a sad commentary 
on our parliamentary democracy. 
What is this parliamentary demo
cracy? Because you are in a majority, 
you can annual this. Then, what is 
the sanctity of this agreement? I am 
not going to quote the Supreme 
Court judgement which had been 
read by my hon. friend, Shri Somnath 
Chatterjee and perhaps followed by 
others. In the Calcutta High Court a 
case is pending and this letter was 
written. From 1st April onwards 
they are entitled to 15 per cent and 
this letter was sent In the Bombay 
High Court nearly 7-8 adjournments 
have been asked for. For what? Be
cause ‘the Central Government is tak
ing a decision.’ When we me! the 
Deputy Minister, my respected Sushi- 
laji, something wa6 brewing up, but 
she perhaps did not know. When we 
told Mr. Subramaniam that something 
was brewing up, he said, *We do not 
know what will happen.’ Who de
cided this? Which is that Cabinet? 
Whether it is a Cabinet or a sub- 
Cabinet, what is that Cabinet, I want 
to know, who decided it? Which is 
that invisible hand that decides Buch 
an issue? Today when we say this, 
it is not that LIC employees are going 
to lose.

Something has been quoted about 
the GIC employees. It has been said 
that the GIC employees are getting 
9 per cent. There was no agreement.

I am not aflrsUd of it—whether they 
lose or not. If they have got the fctftt,. 
they will gain more, but the question 
is: what we say in Hindi:

*r$f, srftwrto

The question is this. We are not af
raid of this, but no agreement, after 
this, is going to he entered into. This 
is the end of all bilateral agreements 
and I think if this is the funeral of 
bilateral agreements let it be that in
stead of passing this Bill by vote, we 
observe a two minutes’ gilence and 
say, ‘The bilateral agreement is dead 
and long live the bilateral agreement/

If the working class after this 
Emergency and during this Emergen
cy have something which they can 
mobilise, let them unite on this com
mon issue and I do not think this 
government will have the guts to sup
press such an agitation and I oppose 
this Bill tooth and nail and I tear it.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): A senior Member like 
Mr. Banerjee should not do this.

SHRI K. SURYANARAYANA 
(Eluru): After hearing our friend 
from the Opposition, I am very sorry 
that an always-calm-going Mr. Ba
nerjee chose to tear this small Bill..

DR RANEN SEN (Barasat): Every
where it is done.

SHRI S M. BANERJEE- Even dur
ing the Telengana agitation, you have 
done the same thing.

SHRI K SURYANARAYANA: I
never tore the copies of the Bills. X 
am very sorry and surprised that even 
after hearing the speeches, including 
that of our learned lawyer and effi
cient parliamentarian, Mr. Somnath 
Chatterjee, nobody has raised the 
question of the interests of the policy
holders who are the pillars of the 
Life Insurance Corporation. They have 
only quoted figures to show that the 
business has increased by 80 per cent
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during the period 1978—1975. In 1973 
it was Rs. 2075 crores and in 1975 it 
*as Rs. 3112 crores. But, accordingly, 
the expenses also, instead of coming 
down, have gone up. I do not know 
wherefrom our friend Mr. Banerjee 
got his figures. But these have been 
given in the press reports. They say 
that the overall expense ratio was 
27.58 per cent in 1973 and it went upto 
30.48 per cent in 1975. In any busi
ness, as the business increases, the 
expense ratio should go down. But in 
Spite of all these things, they argue 
as if they are the agents of the work
ing class. I ask: does a person draw
ing Rs. 700—1000 and a bonus of Rs. 
5000 belong to the working class? 
How many working class people 
art there in this country who are not 
even getting one rupee per day? 
Whenever any such legislation comes 
up, they think and speak as if they 
are the agents and advocate*; of the 
working class and we are not

Let me remind my friends on the 
opposite that in 1937—40 when our 
Ministers, when the entire Councils 
of Ministers resigned and went to jail 
opposing the British entering the war, 
you supported the British and their 
war efforts

SHRI S M. BANERJEE; I never 
supported. I supported the 1942 
movement and you do not know

SHRI K SURYANARAYANA; I 
am not concerned with the 1942 
movement. You Baid that the Con
gress Ministers are not prepared to 
resign even though they are asked 
to resign. Many Ministers including 
Late Shri Rajagopalachari, the then 
Chief Minister of the Madra*, State, 
and the M.LAs. resigned and opposed 
the British Government in 1940. You 
were not there in 1940. You were 
with us in 1942, to oppose the British 
Government.

When the insurance business was 
nationalised In 1956, a substantial re
duction in expenses was expected. In 
fact, while introducing the Bill in the

Lok Sabha for nationalisation: in 1958 
the then Finance Minister, Shri C. D. 
Deshmukh, specifically promised an 
improvement in the efficiency, im
provement in efficiency being another 
name for the reduction in costs. But 
our friends in opposition have not 
mentioned about the costs or expen
ses. At whose cost js the LIC busi
ness being increased? The policy 
holders are the only sufferers, There 
is no efficiency, there is no service.

The officials come at 10.30 a.m. and 
leave at 5 p.m. They are not sincere 
to their job.

After the nationalisation of the 
general insurance four companies got 
registered and constituted the Gene
ral Insurance Corporation. The four 
companies are competing with each 
other in service. The premium rates 
and other policy concessions are the 
same. But in service they are com
peting with each other. That policy 
should be observed in the LIC also.

I am proud of being an insurance 
worker once. In my career I have 
been associated 'with insurance. I 
have been maintaining my status In 
the political, public and social life 
with the earnings from insurance 
business. I have been trained by the 
late Dr Pattabhi Sitaramayaya who 
advised me to serve myself and keep 
my dignity with self-earning without 
any capital. You can earn without 
any capital. That fe ideal.

I am not against the working class. 
Their argument that they are only for 
the working class is as if they are the 
working class.

They always say ‘the so-called bi
partite agreement.’ Did We not com
mit through the constitution to the 
Maharajas guaranteeing their privy 
purses and other rights according to 
their status? Did we not abolish the 
princely system and the zamindari 
sysem by amending the Constitution? 
You also joined us in this regard.
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You want to argue for equal salary 

and equal rights for each and every 
one. Does it not apply lor the agri
culturists also? Not even 1 per cent 
of them is getting this much of sa
lary or the facility. It is no logic to 
oppose simply for the sake of oppo
sition.

1 have been associated with the 
insurance people. The insurance peo
ple have given me a memorandum to 
oppose this Bill. The last sentence 

o f  this memorandum is—
“We earnestly request you as our 

representative in the Parliament to 
oppose the Bill and thug honour the 
legally violated bipartite industrial 
agreement.”

Jf there are any difficulties cropping 
out of this Bill, Government is pre
pared to sit and settle them in a 
peaceful manner. I am not worried 
about MISA or the Defence of India 
Rules. I am interested in the service 
policy holders People are not 
bothered about the LIC but only they 
are bothered about their bread. They 
are not bothered about the elections 
and the ballot. Government has com
mitted itself to rectify these anomalies 
not only in the LIC but in other Ins
titutions also. They want that the 
conditions of the working class should 
be improved They want to bring 
down the privileges of the big people 
and increase the status of the low- 
paid employees That is the principal 
objective of the Government n°w.

I appeal to the LIC employees’ 
association also to give some service 
to the policyholders who are the 
pillars of this institution. I have 2 
policies which are still continuing. 
These are whole-life policies. But I 
have not received any bonus certifi
cate after nationalisation. 20 years 
back, I was an agent and an organiser 
of LIC. I do not know why they have 
not reduce the premium rate. Many 
years back they fixed these premium 
rates. At that time average life ex
pectancy was 25 years as determined

by actuaries. Now it hast gone up to 
40 or 45 years but in spite of that the 
premium rates are not reduced. 1 
appeal to the Government to reduce 
the premium rates. Then only policy
holders will be satisfied. They should 
bring down the expenses and bring 
down the premium rates. According 
to the income only of the LIC they 
could pay reasonable salaries to all 
the officers and low-paid employee*.
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srsht srr^wf «jr i
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*T5 q rP FT «w r $*r cp^ % f«n?r sit 
v £ \  antnft ?rt ^r*r w nfarfwf 

*nr$<f % faq &  *r# *k  v  ®ft <pp *nrf*fT 
*pra*r fW t  ^ rfr^  *ftr sr^st r r f m  
W f  ^WV srTf$q w  ^ *ft ^T?r T.*ro: 

^ ft?r^ T ?rT ^ lr»r5r^ T ® F t 
5jv?th ̂  *ptt wtT ^rf^r ̂  
*isrr ^ i ^r> «rr# irtr imf ?sft *P*f- 
^Tt'Wf % f ^  m i t  3rT^ 3Tr5TT 
t  fa  Ijff ^  w«*r wrr w r

t S T ^ * ?  fMifT

T O f &  wi% r̂r ft?r w %  irfijsr 
% f ^  ?rr Tfr 1 1 t t
ft^ rir fjflrr eft « n »  3m?̂ rr 
f v  jfl<W *rtaT if « w t <BR^ 
^rzr? ^  f  ^  3*nsr % wrmr 
f s r f^ ff  sra*t ftarr (  1 ?r> % r  
t i t  W W  * f f  OTtft aft * ? n m  

f«T5T T^r |  irr 'wr ^ft f ^ r  f> r^r |  
% srrsnr w ^ f i w i r r  

w k  ’s w  ^  ?  i

#  wrt?  ^ fir s*
7^ ^  3«ifinrre f ^ r i frtr srk
%Tr gsrr?  |  f^r art |  ^  ^ t  s<ft 
«R5  <t w  t-qt «r^r j j  9 7 7  wr? 
wit. sptf ^er *f 'T f^ c fa  ^r ?rsfftsTT 
t  cfr « r r W  ^ t, « r r^ (T ^ 9r7  «rt, q #  
f*, ̂  «pt fr*  ?r t o P N t t  m  ̂  |> 
«ptf f f r ^ F r  3tpt i ? t r  ffr ^ j f ^ r f t  
gfa f ?̂r =srr?̂  f , w r n :  1 1 
^ r r  st * w w  f%  #  fJJW srV  ^f^TTnr ^  
^  1 rrftfrr |  w  %
qr ?*rrv  in&ik *rr 1 f^r rr^r w  f^ r  wr 
wrc gft ^  % f^er i f t  T|^r*rr w
Tgr * r ft  »r?>w  * ftr  sirnr

^rr f^rrr
t  •

iro tn : « t w t  .
?rr^ ,̂ ?f ^r fw9i ^ t ^<r?r ^

% ^ ? r  f?rr f  1 %fwr?r m
frr«r ^  gsrR  | 1 *f sr^ r ^  ^ f t  
^ft ?r ?ft ^  *  ?t^t g
%fr»r ^  W 8  g?nw |  \ % aft
^rte# f  ^n^Tcn: * ft t^  % f  1
$  3m?R2T %• i ?tt% % *rgr * rm
1 1 ^bt % ^r>rf ^  tt^t q«n ^ * f t t ^ r  
* N t  I  1 *f? r ft^ r  %
flW f % |  fa s ir  ^ ? r  m f t
fa tft  |  1 ^ rrfjp  srtft ^ ^ n T T H w  aft ?t 
^ r ,  ?it w tv  r̂srr % * r ^ r  f  ^rtr ?ft^- 
*rwr % % »rr v t  ?rrftp: *pt% ?5iT% it

1898 (SAKA) Settlement) Bill 130



131 UC (Afodt/icattoti of MAY II, 1876 Settlement) Bill

[tfwrt w f f o f

vxm  (f^TT f  fa  fTT ^  VTtr f w  

1 1  f  si? tjsi «*!&¥)■«%•
!T ^  f ,  zizt % srchf |  vttz fai^rit?r 
1 1  q&u yga qrrfagr % tfk  <m fe  

src nrnr i  <ft st?t f> ft i
trtftiR  gft fWT 55Tlf

*fh: tp=5iTtir % ?rr«r s*r*r fasrr | :

“The agreement is effective from 
1st April, 1973 and it is binding on 
the LIC Management upto SIst 

March, 1977 and even thereafter till 
it is replaced by another agree
ment___"

A rarat fa fiim
vfo; wt ftfoffrg w  && m v  ^
'B T ^  frff^TT ^TUf OT?>«f %ftT
fa ftfa r , * f t  ^  ^  % |?tt fa r  
irft ?msr ^ ^  mm fa  ^ S rt 
wrt m*\ *rt **rr anna1 m  qtflr ? 
*rr i 9 7 7 « w v n r r n i r c 5 T ^ v ? [ ^  
«t WT sm? sptf •WT trtfrire 
ff r̂ ?nf?m «tt ? srt srrir
W f  ^tcft eft STT7 *fl§ fa  &\ ?rsr
# « n T ^ | i  S rfa jT ^ s fte ir^ trg fs ra  
5 | t f t  *PTT 3 J W  «ft ? ST»TC STT7 1 9 77 
cW far  ̂̂  eft srrm  facPTT
for 51# ?T> 3T5TT ? WPT 15 «P%*5
«frnsr spt l O T ^ ^ ’fr r ^ ,

cTT? ?T aftTO if 'P® 3>*ft WX I 
*JST w r ĤTT I  T O f q w t e  ^ 37® 

fat; t  tTicqr^r % srw 
fa  i o tr ^ * ' t r o ? » T srfa*r*rg srr'rtfft 
^ r%  sfte *pt |  i w«ft ^  
3ft sncr^r f t  it 3?r% fT^% -
fe*3i % m y ^  ^  arra1 ^
3»rr i 3*t£ft t? t  fa  f #  srmrt tfn  

^nftir®fftfasrr|i 
«rrqr% t o  ^rr ^  |

’=rrf̂ ?fr | i *m ^  q? | fa

faWTfT % 3»TT $  W#t TW Jpnpf $ I
* if  ^  ftw f | t s r o  <5*wdTsr | 
*rr t#qr |  i i m  f a t p m r  ^ i% *r r  
? f t f r R n f t c r f t r r  i f a p m v t  

^ u rt wt w  |
f̂hr^r fa  sitt frftif? 

firmer w\ ?ft̂ % «pn | i 
t  ^ ? f r r  ^  v t f  sfhfV «rtf |  a r f^ r  o t t

t  I SEmHTT̂ R 3
5 r n T ? * n r t t ? r r ^ r ^ |  i w f ^ r a ^  
w  |, ̂  ̂ fir?2: sthb ̂ r® ter t̂ ¥ -Orarsi 

^a: g .
“The bonus to Class HI and Class 

IV employe^ is being paid under 
the terms of a settlement arrived 
at between the corporation and such 
employees from time to time.”

# {fi vfeft 3 1 ^ 'n V # f t? iT
I w  sfrt5 i T ( f i ^ :  r-fnrr % eft 

Jra’i T ^  q[ T̂ JTt cfr^TJTT *r  5 ^ t  SnfSFTT 

sf.?j ?pp ^Yt | i €*i f*r ^  r̂T 3f- 
*rfaT w Tg i  fa g w r  t?rr 
^  ? f t r  f a r  ^?g % f a  ?Tft ^  f n f ^ q ;  

% îprr SRN *̂T tp- sTTT faT 
? r t t  ^  ^  HfrT  ̂ ?rcfrar t a #  i
w r e r ^  ^ t  ^  | ,  s t f t

??rir q? r̂ r̂r firr | :

“It is proposed to set aside, -with 
effect from the 1st April, 1975, these 
provisions ot the settlement arrived 
at between the Corporation and its 
Class III and Class IV employees 
on 24th January, 1974 to enable the 
Corporation to make ex gratia pay
ments to such employees at the 
rates determined on the basis of 
the general Government policy for 
making ex gratia payments to the 
employees of the undertakings.”

Sfffferq; w *1? ’f^rr fa sft sbtoi ’rrffcitft 
| fa  ̂ r r  I  ^  % z t -m  vi*? 
iftr firafifr qft flfr, ? f r ^  t o t  $?tt
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snrar ’*T 85rrg faq?
f* r  fk & g x

t̂ fzr% ^dTpW $ <rr | *ftr *t$^wpfir 
srff f^rr | 1 ^
v t  *Pte f w  1 1 t  ^  q r  
TO *FT ^TW  '̂ TgffT £ :

"settlement”  means the settle
ment arrived at between the Cor
poration and their workmen on the 
24th day of January, 1974, under 
section 18, read with clause (p) of 
section 2, of the Industrial Disputes 
Act, 1047.

$  srf̂ r *rr& ® r t^  $ 1 sra %
Sf iRT3l 18 ^  ^  5PTfIT ’̂ ’T̂ 'TT 
f ,  i f  are f^ r r r  f s r r  t  —

A settlement arrived at by agree
ment between the employer and 
workman otherwise than in the
course of conciliation proceeding 
shall be binding on the parties to 
the agreement.

*nr #*rpt ( 2) *Ft Oft) w r 
% :

"settlement” means a settlement 
arrived at in the course of concilia
tion proceeding an<j includes a 
written agreement between the em
ployer and workmen arrived at 
otherwise than in the course of
conciliation proceeding where such 
agreement has been signed by the 
parties thereto in such manner as 
may be prescribed and a copy
thereof has been sent to the appro
priate Government and the conci
liation officer.

5ft sft ^  ff gvr % t i t ^  «rt
<jt?t I  I g sfta  wti $37*1 T felTT

| £  | :

The Supreme Court has recently 
held that the Payment of Bonus 
Act cannot interfere with bonus

which is customary in nature and 
has become part of the service con
ditions.

5ft t  f q *  ?r$ f  srrr w r if ^5

^  f  eft qft *rprcr 1 
20 camte srhrnr Sf srt srftf w  m  

f^ r r  | *  w t* r  * t  ̂ n^fsr $ 1

^  eft ^  t ip  v m

’rm tbiTr f ? R %  70
£STT I  1 9 7 5 -7 6

^  fcnrifer warn
t 1 2 0 7 n rr$ rsr fa m * t

f  1 ^  q f  gft t o
f e n  t o t  I  q f  3PJ 1 1

srrr v*  spt ^rr ^ 5 t  $
^ t  T fa  fsriT srfa: ^  *ft <? s t  ^  fcnr 1

5ft $ *t #  %  fta ft srt
% % r  stptt ^ fs*nr 

sfh: srrc ^  spfi fa  srnrr
g w f  *ftr srr% °fft 3̂=r $■

?ST % T T  I q ^ r  w r  srnr % ^  «rr f V  
^  1 15 t o ?  ^  fcrr «rr, 5ft ^

1 ^T3rn%| 
rTP55TT̂  | I ^  q-ppft *Ft

n̂r p r  % ^
^  I  I sn r  m hipn  5ft qrtfft

ft  ̂ rrqntfV 1 1  ?rr? % ̂ rr*T% it ̂ ft3f
V Z  TfT I  %  SITT ^ t t^ rr fjR ' ^  I

? m ^ f< B T i£ F 3 r R r * P $ * t fa * * r  
?pt f q ^ r  ? t h  %  1 f q ^ r
*rnr% ? w e n c ^ ^ ^ s r

^5ft \ 15ft *Jprr %  v p n  

?rpr ^ t  ^ t  5n^ % ?r$f
spT?rr 1 5ft ^  m  31  »m f,
1976  5TS 5ft ^  ^ t  Wlif
ar< \ % frfa& K  WT̂ ar % I
*PfTT ^ r f  f V  3R  t  SRT? ^ 5ft #
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[5TOTT fffcfV]
^ ’Ft srof *nc ^  w r  % * 1 $  

w r  vt$  *rcr f 1 1  ^  t  ^  t  W  
# ?  w f t f q r f v w t i i w w f t  

^  foiSpfii * p ^  Itftsrcr % ^  
w  xpprr $  %wn% ^ rr  *ftr fc*r 
?r spm ^  «rtr f*^ tr *** *T$f 
^  ?rt sitffar ^  £t»rr f c  5£ **rrr £t?rr 
\fcrr 1

t s  3ft s r r f i w s ^  t ,  3ft ^ptft-
^3j7Rr spT ^ r  |  r̂cppt *n ro t b r  t o t  
'srrf^r 1 srtqftsrf&n' t ,  
^fsfspft* |, f  *ft |

ift w r w t * * J [ 5  «F*rr ^ r f ^  1

f  ^ r ^ r r % ? r P T f5 ^

f f % sn*r 3T?r*fcr wz % <tt% t u t  
?r$, *f%*T % f ^  ^

w d |  1 W&TO 
few*#* r̂ ^ r r  5rr *frirr 1 srnr eft tnrc- 
* t f t  | ,  * t f  *ft<rr ^rfapT f^ r *rt 
*r<rc f s  »rf eft $t * r * i t  t  f V f a r  
* r w t » r ^ v n T ^ « R ^ i  s?r 
*n ft htpt st «tr: s ta  % 1 f^RT tft <rrcr

snrfa ?ft w r  ff 1 * r f V *  *rrr f% 
j r n r ^ w r T t t  1 #? fm  1 q^%
fV?r <mr f w r  ^  tft ¥<? ?rt ttst 1

* n t  f  ^NTC ^TiJT & I 3 ft  ^SR 
fsnrcr t  1 $  wr frc ^rart w r arsrnr 

*ir r  1 ww *ft $sr ?r f t  f V  src #
w r  f t  *ranr, w r  f t  w r  i ^ r  «tt̂

IhgTSTift ’fT^f UT'T ia W  I

vr*r*flf w f a m s w f a  
i

SHHI B. V. NAIK (Kanara): Mr. 
Chairman, Sir, I would like to give 
certain statistics which have been 
published in the Report and Accounts, 
for the year ending 31st March 1975, 
of the Life Insurance Corporation of 
India. Without rushing to pass a 
judgement one way or the other, I 
think it would be in the fitness of 
things if the figures are made to speak 
for themselves.

I have been trying to look into the 
certified balance-sheet. Of course, 
this is the latest report available, i.e. 
for the year 1975. Under the Insur
ance Act, LIC has a distinct form of 
presentation of its financial state
ments. But I have not been able to 
put my finger down on the amount 
of net profit. Various figures have 
been stated regarding Bs. 182 crores 
of nett profit. T know a bit of ac
counting—which I had learnt years 
back, without practising much of it. 
But it is only a statement under Sec
tion 10(2) of the Insurance Act. It is 
an old Act of 1938. And the actuaries 
who prepare the financial statement 
of the LIC usually do not give the 
figure; invariably never. Mr. Raja 
Kulkami might kindly go through 
the entire statement of financial ac
counts and verify the validity of my 
statement. If we say that the profi
tability is indicated on the basis of 
the figures provided here, viz. rate of 
interest realized on the main life 
insurance fund, we can say that the 
LIC Is quite healthy, and financially 
very sound. But the whole of the 
debate had provoked our hon. friend 
Mr. S. M. Banerjee to tear off the 
amending bill. Of course, it is a very 
recent occurrence. It has not been 
witnessed fOr quite sometime. It 
means that he is fairly agitated. His 
credibility cannot be questioned, or 
his sincerity, for that matter.
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But I hope that he knows fairly 
well when he talks of the working 
class of the Life Insurance Corpora
tion. He is speaking of a very im
portant section of the working class, 
but it only forms a small minuscule 
of the total salaried employees of this 
country.

On the 81st of March, 1975, this 
gigantic multi-crore Corporation had 
a total strength of—all the classes put 
together, including Sweepers and its 
Chairman. At that time, Mr. Puri 
was Its Chairman, but now, 1 think, 
Mr. Pradhan is its Chairman. 58540 
employees. There are about 50—100 
employees of my constituency. There 
is an alert get of employees.

I compliment them on their alert
ness, because they have also sent the 
telegram to me To the extent that 
I can render my services to them, I 
will do it.

But if you see the whole texture of 
the argument, beginning right from 
our friend Sardar Swaran Singh 
Sokhi (Jamshedpur), Mr S. M. Baner
jee (Kanpur), Mr Somnath Chatter- 
jee (Calcutta) and our dear friend, 
Shri Raja Kulkarni, you will find that 
after all it is the employees of the 
big cities who have a tremendous in
fluence. We are glad about it. We 
would like them to have such an in
fluence rather than these money-bags 
who are not at all compromising. We 
do not hold any brief at all for the 
idle money bags. But there is a sem
blance of justice in looking into the 
grievances of the active money bags. 
I would say that these 58,000 employ
ees do have an organised labour 
class, as the hon. Minister was kind 
enough to say. But the total amount 
of remuneration which they get is 
fairly fabulous, which at least a mid
dle class Member like me should envy 
During the year 1973-74, their salary 
and other benefits were of the order 
of Rs. 7257 crores. There were fewer 
number of employees then. But, at 
the time when the strength of the 
employees reached 58,000 odd, their

salary bill reached Rs. 93 crores; 
for a poor country like India, if this 
is worked out from A to Z, from 
Mr. Chairman (Mr. Pradhan) to the 
last man in the ladder or in the line, 
it wag not less than about Rs. 15,000 
on an average per annum. That 
means that the per month total take- 
home-pay-packet is above Rs. 1000 
on an average for all the 48,000 em
ployees.

The hon. Minister defends the case 
of the LIC employees. Many of them 
are personally known to us. We are 
also aware of the fact that we are 
defending the case of labour aristo
crats, labour elites of this country. It 
is not that they are isolated as being 
the elites of the labour forces They 
have got very good companions in Air 
India; they have got companions in 
other financial institutions like the 
Nationalised Banks; they have com
panions in the General Insurance 
which has also been nationalised. But 
to many of us who come from 'the 
rural area, who do not have towns 
beyond a population of 50,000,1 think, 
socialism means something more, as 
the hon. Minister was kind enough to 
explain earlier, something more to the 
lower section. That is a fabulous 
figure. In India, those people who 
live below the poverty line seem to 
be of the order of 30,000 odd millions. 
That is where, I think, the first atten
tion should go.

Now, our friends from the Opposi
tion were very conscientiously telling 
us about the morality of it, about the 
moral issues I do feel that, in a way, 
this moral posture have been reversed 
by this legislation. Two years back, 
many of the hon. friends here said 
that it was an arm-twisting of the 
Government that was being done by 
the labour force, the organised labour 
sector, in our country The Govern
ment in this country, besides the 
monetary policy in’ regard to the 
amount of money in circulation, con
trol through the interest rates, be
sides the fiscal policy of taxation, has 
one of the main responsibilities in re-
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gard to the personnel policy because, 
in this country, the Government is one 
of the biggest employers not only for 
the Central Government, the State 
Governments but also the mammoth 
public seclor which has already cross
ed the liirdta of the organised private 
sector, la this, from time to time, we 
have or rather our friends in the 
Opposition have found fault with the 
management of the public sector and 
most particularly with the personnel 
policy in regard to the public sector

As has been repeatedly said, even 
within the public sector where the 
President of India is the sole share
holder in most of the cases except a 
few exceptions here and there, it is 
true that disparities persist and at 
times we have a feeling that, unless 
flgures and facts to the contrary are 
furnished to us, perhaps the disparities 
are increasing between the lowest 
employees. For example, between an 
employee in a small town office, an 
employee in a small local self-govern
ment office and an employee, let us 
say, of the Shipping Corporation of 
India, the Class IV one, a sweeper in 
the Life Insurance Corporation, the 
gap is unmanageable particularly 
when we come to know that the em
ployer is one single individual sym
bolically, the employer is one single 
institution which is the Government 
of this country While we could 
understand that Tata gives one scale 
of pay and Goenka gives another 
scale of pay, here is a case where one 
employer gives separate set of condi
tions of service This should not 
happen.

I do find fault with the Govern
ment on this count that they have not 
paid attention to rationalising the 
service conditions of its employees, 
particularly in all the sectors to
gether. Why only in the public sec
tor? Also, in regard to even the 
States as well as the Centre and 
within the Centre, in regard to the 
joint sector and the public sector,

The question fe this. May I ask of 
my dear friends, of the progressive, 
leftist, trade-unionist initiative in 
them, as to what have they done in 
the last five years to concentrate the 
attention of the Government to come 
to have a broad discussion on this in
stead of wasting time on frivolous 
issues, it may be tearing of the pa
pers or doing something like that. 
What is that the progressive forces 
even of the Opposition have done in 
trying to have a meaningful dialogue 
and concentrate not only on 53,000 
employees or 58,000 employees of the 
L.IC. alone but on the entire public 
sector employing more than a million 
people? Have they been able to bring 
forward a matter for broad discus
sion, for a fruitful dialogue, for a 
fruitful bilateral negotiation, instead 
of forming from time to time distinct 
pressure groups, looking into the cost 
vs benefit in regard to the backing of 
a particular proposal or leaving that 
issue high and dry? I wish that these 
things had been discussed threadbare 
in the year 1971 immediately after the 
mid-term poll We have lost four 
precious years. Anyway, it js better 
late than never I do hope, while 
supporting the Government in regard 
to the Bill that has been brought for
ward, that sooner, rather than later, 
the whole of the personnel policy of 
the public sector and its employees 
as a whole will be considered in 
depth and meaningful decisions will 
be taken.

SHRI FRIYA RANJAN DAS 
MUNSI (Calcutta-South): Mr. Chair
man, Sir, I rise to support the stand 
of the Government and not to identify 
myself or project myself as being op
posed to the working class struggle or 
opposed to the employees who are 
working in the Life Insurance Cor
poration. But, I think, the time has 
come in this country when we have to 
identify what is a genuine working 
dabs struggle and what is not genuine 
working class struggle.
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I think, the approach of the pro
gressive forces to fight the forces of 
reaction should not always be venti
lated by tiwir political wisdom, by 
their theorltical interpretation, but 
should be ventilated in a very realis
tic manner, obviously in favour of the 
people within the ambit of the natio
nal economy and the resources. If 
the wisdom of the progressive ele
ments in this country fails there, then 
directly or indirectly the only forces 
that will get the strength will be the 
forces of reaction. I would like to 
say, with all my due regards to the 
progressive forces in this countiy, 
specially on thie Opposite, with all my 
tributes to their leadership in the 
working class struggle, that they have 
tried hard to If am everything in this 
country in spite of the appalling pover
ty in ihis country, but they have not 
learnt the real thing in the real time 
and they have not tried to practise 
what they feel every time. As a result 
of that, today, the progressive forces, 
specially on the Opposite, have been 
reduced to an absolute minority. The 
leadership of 1he progressive forces is 
not at all united, in spite of many 
United Front Governments, in spite 
of many leftist united actions in this 
country. I do appeal from the core 
of my heart to the leadership of the 
working class in this country as well 
as the progressive movement to judge 
the whole situation in the country not 
as a piectemeal business but as a whole

I was first thinking whether I 
should participate in this debate or 
not and if so, what I should speak. 
A large number of LIC employees 
reside in my constituency, in Calcutta; 
they have been coming to me for the 
last two months and have been sub
mitting their papers, memoranda and 
telegrams. I had several rounds of 
discussions with them. After study
ing all those things, I came to the 
conclusion that I should not keep 
quiet, I should not just push the 
button to support the Government, 
but I should participate in this high
light something In the real perspec
tive.

I was surprised to hear the remarks 
in the beginning from Shri Somnath 
Chatterjtee, hon. Member from CPM, 
that he stood today to defend the 
weaker sections of the country. I 
know of Mr. Somnath Chatterjee’s 
wisdom and talents in the Bar, in the 
Calcutta High Court and in the Sup
reme Court in arguing end defending 
very delicate Constitutional matters 
and legal matters, even relating to 
the working class, but I am scrry to 
say that I cannot pay my full compli
ments to him today. Today he has 
proved to be an utter failure when he 
has defined the LIC employees as 
belonging to the weaker sections of 
the country. It is not that I do not 
have any regards for the LIC em
ployees. They are as good patriots 
as we are, they are as sincere as we 
are, they are as good as we are. But 
what I appteal to you is that we must 
decide two or three things today.

Before I begin with the main con
tent of my speech, I would like Mr. 
Banerjee, the hon. Member on the 
Opposite, for whom I have tremen
dous regards— I know his personal 
contribution to the working class 
struggle in this country—to read tl'e 
settlement draft. I do not know who 
did it. If it is analysed as per the 
speech of Shri Somnath Chatterjee, 
the hon. Member Opposite, the very 
working class will be divided into 
three groups. The agreement was 
very beautiful. The sweepers and 
cleaners start from the grade o* Rs- 
120 their increment is Rs. 5, Rs. 6, 
Rs. 7, Rs. 8. that is Re. 1 every year 
upto twenty years. This is the first 
beginning of their settlement and the 
last comles the Superintendents. Their 
grade is Rs. 370, increment Rs. 25, 
then Rs. 470, increment Rs. 30 and 
then Rs. 830 within 16 yeajrs. Where 
is the wisdom of the working class 
of this country? Do you like to ab
sorb all just to get support in the rally 
and demonstration and identify all 
from the sweeper to the Superinten
dent within '-he same grip? It is only 
to serve their selfish tendencies and 
their political motivations that in the 
working class struggle they strengthen 
the reactionary forces  ̂ whether it is
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the management of LIC, or whether
It is some people in the Government
or outside. What wag this agreement?
While the Superintendent wii] get an 
increment of Rs. 25 and then Rs. 30, 
a sweeper will get an increment 0/
Re. 1 per year for all his life. Is it
a weaker section settlement? It is 
nothing. The leaders of the working
class are doing the white-collar job
whether in the head office of the LIC
or any bank. There the strength of
the sweepers is 50, the strength of the
clerks is 90, 80, and the strength of
the manipulating authority, that is 
Superintendents is 15. We have to
look to the majority interest, then to
the minority interest, whatever wea
ker and poorer they are. It has be
come a traditional practice of the 
working class struggle in our country
that the white-collar section look to
their own interest. What is lhe strug
gle today? Karl Marx defined the 
class struggle in a different context.
What the proletariat should get with
in the ambit of the communist philo
sophy, I am not competent to defend
What I would like to ask is, is there
no class contradiction in the country
today? A Superintendent having the 
same qualification will enjoy the
grade of Rs. 350 with an increment of
Rs. 25 and Rs. 30, while a graduate 
having the same qualification and 
working as a Record Keeper will get
Rs. 2 as his increment. You are talk
ing that these are all middle class 
people. A Section officer in the Sec
retariat in the South Block is claiming
that he is middle class, the Chief Sec
retary of the State Government claims
that he is middle class, and the
Superintendent is also claiming that
he is a middle class. And you are 
shouting of the struggle of middle
class. Below the shadow of middle
class people, we find that there are so 
many classes which are put together
into one basket. That is not the real
struggle.

A« a result of practising the work
ing class struggle in this method for
the last twenty years, we hftve 
strengthened the hands of the capita
lists and the reactionary forces both
in the management and outside and 
have ̂ deviated from the real progres
sive struggle of this country. This 
was the net result of this country’s
clad struggle in terms of communist
philosophy. This is what has happen
ed in the country.

Now, I am really pained in my
heart that the Parliament is going to
nullify today a settlement which was
tfeached between the employees of
LIC and the management. I am not
feeling very happy that I am pushing
the button to nullify that settlement.
But who is responsible? With all my
due regards to Shri T. T. Krishnama- 
chari, and with all my regards to Shri 
Morarji Desai, when he was in the 
chair of Finance Minister and Shri
Sachin Choudhari, I would like to say 
that what we find today is the result of
the past. The pinpricks and the situa- 
ion which our Prime Minister, Shrimati
Indira Gandhi is facing today, it is not
because of today, but because of ac
cumulation of things of the past. She 
is only burning the bushes, where the
animals are residing to make it worth
living for the people. This is all be
cause 0f the accumulated rescult of
all those leaders contribution and 
foolish wisdom which paralysed the 
basic approach to our national eco
nomy in the country. We must realise 
it. When you realise it, why don’t 
you share it with the leaders and help
in clearing this jungle and burning 
these bushes?

MR. CHAIRMAN: The hon. Mem
ber may continue his speech tomorrow.
18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, May
20, 1976/VawafcHa 30, 1898 (Sofca).
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